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ELECTION OF

PRESIDENT AND VICE-PRESIDENT

After the Fourth General Elections
and following the constitutioh of the
new Lok Bablm and the State Legisla-
tures and formation of mew Ministries
at the Centre &nd the States, the most
signifieant event that took plece in the
country was the ¢ s {h the Presi-
dency amd the VicePresideney. With
the tetms of ofice of Dr. S. Radhakrish-
nan, Prestdent and Dr. Zakir Hugain,
Vice-President, due to expire on May
12, 1967, the Election Commission issu-
ed a notification on April 3, 1967 fixing
the programme for election to these
high offites. TUnder the notification,
the last date for filing rominations was
April 13, 1~9§’7 and the date for serutiny
April 15, 1967. The last date for with-
drawal of candidattre was April 18.
golllsi):ég,*if necessary, was fixed for May

s i

Shri B. N. Banerjee, Secretary, Rajya
Sabha was appointed as the Returning
Officer for the Presidential Clection
and Shri S. L. Shakdher, Secretary.
Lok Sabha, was appointéd as the Re-
turning Officer for the Vice-Presiden-
tial election. Secretaries to State Legis-
lative Assemblies were appointed as
Assistant Returning Officers for the
Presidential election by a notifieation
issued by the Election Commission on
April 5, 1967.1

The procedure for election of the
President, as explained in a Press com-

munique issuéd by the Blection Coin-
mission is as follows: —

The President of India is elected by an
electoral college consisting of all the elegt-
ed members of Parliament and ail .the
elected members of the State Legislative
Assen;blies (but not of the Union Terri-
{ories).

Detailed provisions are made in .the
Constitution for securing uniformity in
the scale of representation ef. me,dﬁ' or-
en{ States at this election. The m r
of votes which each MLA and each. MP
is entitled to cast at the election hms been
ascertaimed py the Election Commission
in the folowing mauner: —

First, the population of each %lte
ascertained at the last Census is @1vided
by the total number of elected M&Mbers
in the Eegislative Assembel_z,p of that
State and the quotient is expréssed to
the nearest thousand. The figure so
obtained is the value of the vote given
by any MLA of that State. Thus, the
population of U.P. at the last Census
was 73,746,401 and its Legislative Agsem-
bly has a total of 425 elected members.
Accordingly, the value of the vote given
by each MLA of this State is fixed at

174.

The population of Jammu and Kash-
mir, however, is taken to 4,410,000
as provided in the ituion r-.gbh-
cation' to Jammu & if) dey
made by the President. Dividing _this
figure by 75, the Vote of.eachw MLA
from Jammu and Kashmir has the value

of 59.

The next stép is to aseéftain the totdl
value of all the votes thus dssigned to
the MLAs of the 17 States. This com®s
to 430,851.

——-

*Gaz. Extra. II, sec. 3(ii). 3-4-1967.
tIbid. 6-4-1967.
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In order to secure parity between the
States as a whole and the Union of
India, this number is divided egually
among the 748 elected MPs (520 in the
Lok Sabha and 228 in the Rajya Sabha).
This comes to 576 which is the value of
every MP’s Vote.

The value of an MLA’s vote, which
naturally varies from one State to an-
other, is as follows:—

Name No. of  Value of
“of State MLAs votes
Andhra Pradesh 287 125
Assam 126 94
Bihar 318 146
1868 123
Haryana . 1 94
Jammu & Kashmir . 75 59
Kerala . 133 127
Madhya Pradesh 296 109
Madras : 234 144
i(‘nhnruhm 272 146
ysore 21 109
Nagaland 46 8
Orﬁu , 140 125
Punjsb 104 107
Rajasthan 184 110
. Uttar Pradesh 425 174
West Bengal 280 125

Each member of the electoral college
has, however, only one vote, though its
value will differ as mentioned above, The
election will be held by means of the

" single transferable vote and voting will
be by secret ballot.

In a letter sent to the Prime Minister
on April 4, 1967, the Opposition parties
prqg)sed' the names of the Chief Justice
of India, Shri K. Subba Rao and Shri
Ali Yavar Jang, Vice Chancellor, Ali-
garh University, for the offices of
President and Vice-President respec-
tively. The letter urged that the
Opposition nominees be accepted in thke

interests of a national consensus. Shri
Ali Yavar Jung did not, however, accept
the candidature for the Vice-President-
ship without an all-party consensus in
his favour, including that of the Ccn.
gress.

Dr. Radhakrishnan, on April 9, 1967,
announced his decision to retire from
Presidency on completion of his five-
year term. On the following day, the
Congress named Dr. Zakir Husain, the
Vice-President, as its candidate for the
Presidentship - and Shri V. V. Girj,
Governor of Mysore, as the candidate
for the Vice-Presidentship. Shri K
Subba Rao, the Opposition nominee, re-
signed as Chief Justice of India the
same day, after having agreed to be

the Opposition candidate for the Presi-
dential office.

Professor Habib, former Head of the
History Department, Aligarh Univer-
sity, was named as the Opposition can-
didate for Vice-Presidentship to contest
against Shri V. V. Giri.

At the end of the last day for filing
of nominations there were 20 candidates
in the field for Presidentship and two
for Vice-Presidentship. The number of
candidates for Presidentship later came
down to 17. The following was the

final list of candidates for the Presi-
dentship: *

" Shri Bhamburkar Srinivas Gopal
Shri Brahma Deo

Shri Chandradutt Senani

Shri U. P. Chugani

Dr. M. C. Davar

Chaudhuri Hari Ram

Shri Khubi Ram

Shri Koka Subba Rao

*Gaz. of India Extra. Part 11, see. 3(ii) dated 18-4-1967;
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Shri Krishna Kumar Chatterjj
Shri Kumar Kamla Singh

Dr. Man Singh

Shrimati Manohara Holkar
Shri Motilal Bhikhabhaj Patel

Shri Seetharamaiah
Sharma Hoysala

Ramaswamy

Swamj Sayabhakt

Shri Yamuna Prasad Trishulia; and
Dr. Zakir Husain,
The elections to the two high offices

were held on May 6, 1967, as scheduled.
As provided in the rules, the polling
centres for the Presidential Election
were the Parliament House in New
Delhi and the Legislature Buildings in
the capitals of the States.

The details about these places of
polling and the group of electors en-
titled to vote at each place had been
notified by the Election Commission by
a notification in the Gazette. The poll-
ing hours had been fixed from 10 a.M.
to 4 P.M.*

The venue of polling for the Vice-
Presidential election} was Room No.
62 in Parliament House, New Delhi and
the polling hours were the same as for
the Presidential election. Counting of
votes for-the Vice-Presidential election
took place at 5.00 p.M. on the same day
and within half-an-hour, the Returning
Officer, Shri S. L. Shakdher, declared
Shri V. V. Giri, who had secured 483
votes against 193 of Prof. Habib, the
Opposition candidate, as duly elected to
the Office of the Vice-President of India.
In all, 679 electors had turned up for
the Vice-Presidential poll but three
votes . were declared. invalid.

The strength of the electoral college for
_the Vice- Pres:dentnal election was 763 but

there were four.vacancies, bringing down
the effective total to 759. Those who did
not take part in this poll fall‘'in three
categories—84 members who had secured
permission to vote at State headquarters
and therefore, could not take part in the
Vice-Presidential contest (for which New
Delhi is the only Central), nine absentees
from among the elected members and
seven from the nominated members.

Under the Constitution, nominated
members can take part in the . Vice-
Presidential contest but not in the Presi-
dential election. There are 15 nominated
members—I12 in Rajva Sabha and 3 in
Lok Sabha—and, of them, eight exercised
their right.

Counting of votes for the Presiden-
tial election took place on May 9, 1967
and the result was announced shortly
after 3 p.M. the same dav. The Return-
ing Officer. Shri B. N. Banerjee, declar-
ed Dr. Zakir Husain elected to the
Office of the President of India, he
having secured 471 244 first preference
votes against Shri Subba Rao’s 363, 971.
The value of votes secured by the other
losing candidates were:—

Shri Bhamburkar Shrinivas Gopal 232
Shri Brahma Deo 232
Shri Khubi Ram 1369
Shri Krishna Kumar Chatterji 125
Shri Kumar Kamla Singh 125
Shri Yamuna Prasad Trishulia . 750

The other nine candidates failed to
get any vote.

table gives the votes

The followin
%akir Husain and Shri

polled by Dr.

*Notfn.  Nos. 479/2/67 (i) dated 14-4-1967, Gaz. Extra., II, sec. 3(ii) dated 1<~4-67
tNotfn: No. 380/2/67 dated 20-4-1967, Gaz. Extra,, II, sec. 2(ii),
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K. Bubba Rao, State-wise and in Par-
liament, and the value of each vote.

State Value Dr. Shri
of one Zkkir Subba
vote Hasaiti Rao
Andhra Pradesh 125 150 132
Assam 94 84 37
Bibar 146 141 172
Qujsret . 123 9 71
Hutysna . 94 36 43
Jammu & Kashmir 59 62 9
Kerala . . 127 30 89
Maudirya Pradesh 109 160 125
Madras . . 144 49 169
Miaharashtra 146 207 62
Mysore . 109 133 81
Nagaland . 8 40 ..
Orissa 125 29 105
Puajsd . 107 53 43
Rajsstitan . IT0 95 86
Uttar Piadesh 174 210 209
West Bengal 125 137 118
Parliament 576 447 278

Among those who were the first to
felicitate Dr. Zakir Husain on his elec-
tion was Prime Minister Indira Gandhi,
retiring President, Dr. Radhakrishnan
and Shri K. Subba Rao. Soon after his
election, Dr. Husain, in a statemernt, ex-
pressed his gratitude to the nation for
its confidence in hith. The statement,
inter alia said: “It appears to me an
wnequivocal recognition by my people
of the fact that education is inescapably
involved in the quality of the nation’s
life, that it is indeed a prime instrument
of national purpose”.

The mew President and Vice-Presi-
dent were instailed in their respective
offices on May 13, 1967 at a solemn
ceremony in the Central Hall of Phr-
liament House. The Chief Justice of

3

India, Shri K. N. Wanchoo, administer-
ed the oath of office to the new Presi-
dent and soon thereafter Dr. Radha-
krishnan vacated the high-backed red-
and-gold Chair for Dr. Zakir Husain
and took a side-seat for himself.
Dr. Husain then administered the oath
of office to the new Vice-President,
Shri V. V. Giri.

In a brief speech after taki the
oath, Dr. Zakir Husain said that he had
entered the new Office “in a4 spirit of
prayerful humility and total dedica-
tien”. He pledged himself to the ser-
vice of the “absolute values” for which
the nation had striven “through the
long millennia and through the co-ope-
ration of diverse ethnie elements.” The
following is the text of his speéech:—

Revered Dr. Radhakrishnman, Mr.
VieesPresident, Madam Prime Minis-
ter, Mr. Chief Justice, Members of
Patliament and friends,

p—

I must confess that T am over-
whelmed by the trust my people
have placed in me by electing me to
the highest office in the land. This
feeling is enhanced by the cireum-
stance that I have been called upon
to oteupy this office after one of the
most distinguished sons of India, Dr.
Radhalorishnan, ;#ho hﬁtnisi been for lon

ears my pguide, philosopker an
grieﬁd and uhder whom it has been
my valued privilege to work for the
last five years. I shall endeavour $o
follow His example but I can hardly
hope to emulate him.

Dr. Radhakrishnan brought to the
Presidency a mental equipment, a
degree of erudition and a wealth of
experience rarely to be found any-
where. During a lifetife devoted to
the pursuit of knowledge and truth,
ke has dene more than probab¥ ariy
other man to bring out and expldin
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indian philosophical thought and the
oneness of all true spiritual valuses.
He has never lost his faith in the
essential humanity of man and him-
self has never ceased to champion
the right of all men to live in dignity
and with justice. His services to the
cause of education have been inval-
uable and as Vice-President and
Chairman of the Upper House of our
Parliament he rendered signal service
to the nation for ten years befare the
fitting culmination of his career in
the role of President. On his retire-
men{ he takes with him the grateful
thanks and Iovi‘r!? regard of the
whole nation. e wish him many
years of health and happiness.

I can only assure you that I enter
this office in a spirit of prayerful
humility and total dedication. I
have just taken the oath of loyalty to
the Constitution of India. It is the
Constitution of a comparatively new
State which its free citizens have for
the first time in their history given
to themselves. 1t is the young State
of an ancient people who, through
the long millennia and through the
cogperation of diverse ethnic ele-
ments, have striven to realize time-
less, ahsolyte values in their own
peculiar way. I pledge myself to the
service of those values. For thouygh
some conerete realisations of a value
may become inadequate with the
change of circumstance, the value re-
mains eternally valid and presses for
newer and fresher realization. The
past is not dead and static, it is alive
and dynamic and is involved in de-
termining the quality of our present
and the prospects of our future. In
his own inimitable way Tagore has
said:

I have felt your muffled steps in my
blood, !vmalting Past. I have seen
your hushed coutitenance in the heart
of the garrulous day,
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Yoy have come to write the unfinish-
ed stories of our fatheg in ungeen scmpr
in the pages of our destiny:

You lead back to life the unremery-
bered days for the shaping of new
images.

The process of its constant renewal
is, indeed, the process of the growth
of national culture and national eha-
racter. It is the business of educa-
tion, as I see it, to minister to this
constant renewal, and I may be for-
given the presumption that my choice
1o this high office has mainly, if not
entirely, been made on account of
my long association with the educa-
tiagn of my peeple. I maintain that
education is a prime instryment of
national purpose and that the qua-
lity of its edugation is imescapally
involved in the qualily of the naiien.

I therefore pledge myself to the
totality if our past culture from whe-
resoever it may have come and by
whomsoever it may have been con-
triputed. I pl myself to the ser-
vice of the totality of my country’s
culture. I pledge my loyalty to my
country, irrespective of region or
language; I p myself to work
for its strength and progress and for
the welfare of its people without dis-
tinction of caste, celour or creed.
The whole of Bharat is my Home
and its people are my family. The

eople have chosen to make me the

fead of this family for a certain
time. It shall be my earnest endeav-
our to seek to make thig Home strong
and beautiful, a worthy Home for a
great people engaged in the fascinat-
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ing task of building up a just and
prosperous and graceful life. The
family is big and is constantly grow-
ing at a rather inconveniently fast
pace. We shall each one of us have
to participate unsparingly in build-
ing its new life, each in his own
sphere and each in his own way. For
sheer size the tasks ahead of us are
so demanding that no one can afford
to sit back and just watch or let frus-
tration become endemic in our
country. The situation demands of
us work, work and more work, silent
and sincere work, solid and steady
reconstruction of the whole material
and cultural life of our neogle.

This work, as I see it, has two as-
pects: work on one’s self and work
for the society around. They are
mutually fruitful aspects of work.
The work on one’s self is to follow
the urge towards moral develop-
ment as free persons under self-im-
posed discipline, which alone can
render that development possible.
Its end-product is a free moral per-
sonality. We can neglect this end-
product only at our peril. This end-
-product cannot sustain itself without
seeking and exerting itself to bring
about the approximation of the
society in which it is privileged to
serve a better, a juster and a more
graceful way of life. The individual
-cannot grow to its full perfection
‘without a corresponding advance of
the collective social existence. This
dual effort will give to the life of our
State a specific flavour. For the
State to us will not be just an organi-
zation of power but a moral institu-
tution. It is part of our national tem-
perament and an inheritance from the
great leader of our liberation move-
‘ment, Mahatma Gandhi, that power
should be used only for moral pur-
poses. The peace of the strong is
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what we shall dedicate ourselves tg
work for. Qur concept of national
destiny will never have the expan.
sionist urges of imperialistic growth;
it shall ever eshew chauvinism.

I shall work for providing to each
citizen the essential minima of de-
cent human existence. I shall fight
against intellectual laziness and in-
difference to the demands of social
justice. I shall eradicate all narrow,
corporate selfishness. And I shall
do all this as the willing acceptance
of a moral duty, as a joyfully un-
dertaken ethical task. We shall seek
to combine in our national life pow-
er with morality, technique with
ethics, action with meditation, the
East with the West, Siegiried with
the Buddha. We shall keep in view the
two poles of the eternal and the tem-
poral, of an awakened conscience
and skilled efficiency, of conviction
and achievement.

- I have full faith in my people that
they will bring forth the energy re-
quisite for the satisfactory perform-
ance of this dual task. It shall be
my privilege to contribute my share

‘to this enchanting enterprise.

Life Sketches
DRr. ZAKIR HUSAIN

Born in Hyderabad, Andhra Pradesh, on
February 8, 1897, Dr. Zikir Husain had
his early education at Etawah, For his
college education, he went t> M.A.O. Col-
lege, Aligarh, which later became the Ali-
garh Muslim University. Having barely
finished his college education, he came
under the influence of Mahatma Gandhi
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and decided to devote his life to natienal
service in the field of education. Towards
this end he helped in the establishment
of the Jamia Millia Islamia (the National
Muslim University) in Delhi. The new
pattern of education which Dr. Husain en-
visaged to give through this University
was national in character,

After launching the Jamia Millia Isla-
mia, Dr. Zakir Husain went to Berlin in
1923 where he took his doctorate degree
in Bconomies, His thesis was given the
highest award. On his return to India,
he again devoted himself for thirty long
years to the development of the Jamia
Millia and acted as its Viece-Chancellor.
He has been in intimate contact with the
concept of “New Education”, particularly
as it developed in Germany, the UK

and the U.S.A. under such leaders as Kor-
schensteiner, Sparanger, Nunn, Dewey
and the sponsors of the New Education
Fellowship.

In 1937, Gandhiji chose Dr. Husain to
preside over the Nationa] Committee on
Basic Education which was to spell out
his scheme of Basic Education, aiming at
bringing about 5 veritable revolution in
Education, making it work-centred rather
than book-centred.

In 1948, Dr. Husain became the Vice-
Chancellor of the Aligarh Muslim Univer-
sity, a post which he filled with distinc-
tion. During his tenure as Vice-Chan-
cellor of the Aligarh University, he con-
tinued to play a significant role in every
field of educational endeavours and be-
came a member of almost all important
educational bodies and committees, inclu-
ding the Indian Universities Commission
and the University Grants Commission.
He was associated with the UNESCO from
the outset and in 1955, was elected a
member of its Executive Board.

In 1952. Dr. Husain was nominated to
Rajya Sabha in the quota reserved for
those who have distinguished themselves
in the field of literature, science, art and
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social service, He wag renominated to
Rajya Sabha in April, 1956 and continued
to be there till his appointment as the
Governor of Bihar on July 6, 1957.

In 1962, he was elected as the Vice-
President of India and in that capacity,
as Chairman of Rajya Sabha, he held the
scales of justice even ‘between the Gov-
ernmemt and the opposition parties with
impartiality and vision,

_ Dr. Husain was awarded Bharat Ratna
in 1963 in recognition of his public ser-
vice of the highest order, Apart from
addresses and siray essays, some of which
have been published under the title of
the “Dynamic University” and his Patel
Memorial lectures on “Educational Re-
construction in India”, most of his pub-
lished writings are in Urdu, These in-
clude his translations of Plato’s Republic
and List’s National Economies and some
books for children.

SHr1 V. V. Girt
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Born on August 10, 1894 in Berham-
pore, Ganjam District of Orissa, which
was then part of the Telugu-speaking
region, Shri Varahagiri Venkata Giri stu-
died in Kallikote College, Berhampore,
and the National University of Ireland.
He was called to the Bar in Dublin. Even
as a student{ he took part in the political
activities of the Sin Fien movement and
has rubbed shoulders with_such legend-
ary figures as De Valera, Desmond Fitz-
gerald and Genera! Conolly. The British
externed him to India in 1918 before he
could take his degree at the University.

Back jn India, Shri Giri joined the
Satyagraha movement launched by Gan-
dhiji ard gave up practice. He was con-
victed and sent to jail a number of times.

With an undying love for the interests
of tabour and trade union activities, Shri
Giri founded the All-India Railwaymen’s
Federation. He was twice President of
the Trade Union Congress and attended
the Second Round Table Conference Iin
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London as g delegate of the labour in-
terests. .

In 1932, he became a member of the
Labour Sub-Committee of the Congress
Working Committee and when in 1937,
the Congress accepted office in Madras,
Shri Giri became the Minister in charge
of Labour, Industries, Co-operation and
Commerce, After the Congress quit office,
Shri Giri found himself once again in
many trade union camps and was cons-
tantly chased by the British. He was
convicted and detained in different places
between 1939 and 1946.

Shri Giri was appointed India’s High
Commissioner in Ceylon in 1947 and he
fillled that post with distinction till 1951.

On his election to Lok Sabha in 1951 phe
became the Minister of Labour and got
an opportunity once again to work for the
promotion of labour interests and we]-
fare. But as soon as the Bank Award was
announced, Shri Giri resigned hig office
because he felt that the Award had not
gone far enough.

On June 10, 1957 Shri Giri was ap-
pointed Governor of Uttar Pradesh. After
a three-year term in U.P., he functioned
as Governor of Keralag and Mysore from
where he has now been called upon to
adorp the Vice-Presidential office. During
his gubernatorial assignments he showed
a rare gift of imagination, initiative and
spirit of work and endeared himself to
the people of all these States.

The most tolerable is undoubtedly the republican form of govern-
ment because this form brings men nearest to the condition of natural
equality.... A republican is always more devoted to his homeland
than a royal subject, for the simple reason that one prefers one’sown
goods to those of one’s master....In a real republic, each man being
sure of the ownership of his goods and his person, works for himself
with confidence, and in bettering his own condition, he betters that

of the public.

136

~—VOLTAIRR



ADDRESSES AND SPEECHES

FAREWELL T0

THE RETIRING PRESIDENT

At a function held on May 7, 1967,
in the Central Hal] of the Parliament
House, Members of Parliament belong-
ing to all sections bade an affectionate
and touching farewell to the retiring
President, Dr. Sarvepalli Radhakrish-
nan,

The Speaker of Lok Sabha, Dr. N.
Sanjiva Reddy, read out the farewell
address on behalf of the Members.
The address paid rich and glowing tri-
butes to Dr. Radhakrishnan’s qualities
of head and heart and eulogised his
services to the nation in various fields.
It described Dr. Radhakrishnan as the
philosopher-statesman and said that
his election to the office of President in
1962 was a ‘“‘dream of Plato come true.”

The following is the text of the fare-
well address:

Esteemed Mr. President,

Sir, we have assembled here {oday to
express our profound respect and affec-
tion for you on the eve of your laying
down the exalted office of the President
of the Republic of India which ycu have
adorned with such great distinction for
the last five years, In saying this,
Mr. President, we are voicing not only
our own sentiments and feelings but also
those of the millions of our countrymen
whom we have the honour to represent.
The prospect of parting is always sad
and on such on occasion words fail to
express adequately the sentiments, emo-
tions and sweet memories that crowd
on our minds. The thought that this
great country could always look up to
you for guidance and inspiration in the
years to come is our consolation.
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You, Sir, have been in that band of
select few who are fashioned by Nature
to rise to eminence wherever they are
or whatever they do. In you there is a
rare combination not only of the best

ualities of head and heart but of the

t in the civilization of the Orient and
the Occident. You are also remarkable
in that you combine within yourself the
philosopher and the man of action.

Even before India became inde-
pendent, neither the political subjection
of the country could clip the wings of
your fame as a philocsopher, well-versed
in both the Easiern and Western lores,
nor did the political prejudices against
India becloud the appreciation in the
West of your intellectual eminence.
Your achievements are too numerous
and magnificent to bear full expression
in a short tribute.

Sir, you have all your life been a
Karma Yogi. You have lived a life dedi-
cated to bring about changes in the
moral lives of your countrymen. In
that task you unrelentlessly exposed the
social evils in our society, and helped us
to strengthen our efforts to purge our-
selves of its evil practices. By your
matchless eloquence and irresistible
logic you made a dent into the fortress
of vested interests—economic, social and
religious, which stood and still stand in
the way of social justice,

Sir, we take pride in your universal
recognition as the greatest living Indian
philosopher. You contributed in a rich
measure to the great task of creating a
synthesis between the Eastern and
Western thought. Scholars and men of
divergent temperament all over the
world have been struck by your vast
erudition. Spell-bound audiences in al-
most al] the capitals of the world have



Journal of Parliamentary Information

listened with rapt wonder and awe to
the uninhibited flow of your rich
thoughts. You have everywhere been
able to create an indelible impression.
Having been bred and brought up in both
the Western and the Indian )
cal traditions, you have not eniy been
an mter?reter of the culture and civili-
zation of the East to the West and of the
West to the but also a formulator
of a new synthesss. Your influence both
on Western and Indian men of thought
has, thevefere, been profound. Thus, as
India’s philosopher-statesman, you have
greatly enhanced the fair name and re-

of owr motherland im the eyes
and esteem of the civilized werld.

Sir, coming from a man of your emi-
nence, your call for wurld peace and
universa] brotherhvod has always made
a deep impress and been listened to
with regpeet. You have been stressing
time and again that what the world
needs today is not a juxtaposition of
ocompeting States but friendly partners

i for the one supreme cause
making the world a happy home for
uemanity by eliminating political domi-
mxtion, racial discrimination and
economic exploitation.

With the achievement of Indian Inde-
pendence, you, Sir, who had been pre-
occupied for years in garnering philoso-
phicad kmowhedge and i dimsemination
at home and n.bruui, were called away
from that sphere to vespond to the de-
mands of political duties. The various
aspigmments held you subseguently,
that of the first amb urof}nduto
Mascow, the leadership of the Indian
delegation to the UHEBCO the member-

tinetien, with serenity and above all
with great wisdem,

®ir, the nation's tribute to your
services came in 1952 when you were
nmanimousty elerted India's first Vice-
Presikdent and later admitited to the
highest order of the country, the Bharat
Retna’, in 10%4. You huve indeed been
a rare jewe] of Bharat. Your re-elec-
tion as J'Vice-President in 1957 was the

measure of the people’s faith, confidence
and devotion {o you. Your equable and
benign temper helped you in discharging
the duties of the Presiding Officer of the
Rajya Sabha with eminence and your
mmllowing influence déspelled many a
controversy.

Your election to the high office of
President of our great Republic in 1962,
was again a proof of the faith of 3
nation. In a political set-up where con-
tending parties with conflicting ideologies
and policies exist, this near-unanimous
acceptance of you as the Presidemt was
in itself a preat tribute to your qualities
and accomplishments. It was the dream
of Plato come true. Plato held that the
State should be ruled by philosophers as
they alone were capable of discerning

from evil. You, on your part,
convincingly demonstrated that polities
liksitl philosophy was a quest for eternal
truth.

By your telerant nature, liberal out-
look and generous temperament not
circumscribed by political necessities or
dogmatic beliefs, you, Sir have given to
the office of the President a lustre and
majesty which will be long remembered.

We will remember also fer long youwr
statesmanship, your humasnity and yeur
vision.

We_ pray for your sound health and
long life and many more fruitful years
of dedicated service to the values and
the eauses you hold dear.

In his reply to the farewell address,
Dr. Radhakrishnan thanked the Mem-
bers of Parliament for their confidenee
and affection. He advised potiticians
not to allow polities to absorb all of
the national life but te recagnize that
spiritual strength, intellectual achieve-
ment and artistic experiemce had all
contributed to the greatness of our
country. He expressed the hope that
those who had taken to pelitics would
try to understand the true spirit of the
country and to tramsform the spiritoal
wisdom of the land to practical reslity.
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The following is the text of Dr.

Radhakrishnan’s speech:

Mr. Vice President, Mr, Speaker and
Friends,

You have beem lavish in your praise
of my qualities, real or imapghmary. 1
knew all these years I enjoyed your con-
fidepce amd affection. This is gnother
token of the same goodwill and affection
which you have for me.

Generally whenever Addresses are
presented to me, Plato is brought out as
one who said that Philesophers should
rule the State.

This is not a Platonic axiom. It is
something common to all great cultures.
In our owm country, we said that
thinkers must also be actors:

sreqefa: wrer RS Peram gy
agifaat afess:

He must be a Kriyavan, a performer of works.
Similasly, it is said :

fardely aater nea . T Tifer ST &
AATFR AThAT AEer TTHT 97 1)

Even a Sri Krishna and a Janaka were
men of philosophic wisdom and practical
efficiency. We should alse behave in the
same manner. So, the Platonic axiom
is something which is common to all
great cultures, which again shows the
universality of culture.

We must have vision, we must have
practical wark. Vision is the illumina-
tion of solitude, but once we have the

vision, we must turn that vision into
reality by steadfast, dedicated work.
That is what all great people are ex-
pected to do. At any rate, students of
philosophy are called upon not merely
to interpret, but to change the world,
not only to exert a vision but also to
exert in service, in dedication. That is
what we are asked to do.

Politicians are there who look upon
politics as a matter of prestige and
power. It is one of serviee and humility;
it requires us to identify ourselves with
the lowest of the land and do our ui-
most., Politicians do not mean people
who twist their tongues, or have cool
hearts. They are men with warmth of
feeling, with compassion for the suffer-
ings of humanity. That is what they
are expected to be. And we should, as
politicians, exert our utmost to alleviate
the suffering of humanity and raise the
material conditions of our people. That
is what we are expected to do. We
should not think that politics should
abserb all our life. It is indispensable,

but not the whole of our life. Our
spiritual  strength, our intellectual
achievement, our artistic experience—

these have contributed to the greatness
of our country, and those who are
patriotic must know not merely about
the politics of the country, but also about
the greatness of our endeavour in all
these different realms. It is my hope
that we shall try to understand the true
spirit of our country and be able to
transform the spiritual vision into
practica] reality.

I wish you al] well. Thank you.

If law is to order human relationships rightly, it must be built upon
a right induction from human experience. .

139

—HAroLp J. Laskx



PRESIDENT KAUNDA

OF JAMBIA VISITS PARLIAMENT

Dr. Kenneth Kaunda, President of
the Republic »f Zambia, arrived in
New Delhi on June 14, 1967 on a four-
day State visit to India. On June 16,
he visited the Parliament House and
addressed members of both Houses of
Parliament assembled together in the
Central Hall.

Dr. Kaunda, in his address, stressed
the bonds of friendship that held India
and Zambia together and said perhaps
the most important of these was the
supreme value which both countries
attached to the well-being of the com-
mon man.

Earlier, welcoming Dr. Kaunda, the
Speaker of Lok Sabha, Dr. N. Sanjiva
Reddy, described him as the “Gandhi
of Africa” and praised him for perse-
vering with passive resistance in spite
of criticism from his own party.

Reproduced below are important
excerpts from the texts of the welcome
address by Dr. N. Sanjiva Reddy, the
Address delivered by President
Kaunda and the speech of Shri V. V.
Giri, Chairman of Rajya Sabha propos-
ing the Vote of Thanks.

WELCOME ADDRESS BY SPEAKER,
Lok SaBHA

Esteemed Mr. President of the Re-
ublic of Zambia, Madam Kaunda,
Badies and Gentlemen:

I deem it a great privilege to wel-
come this evening on behalf of the
Members of Parliament and on my

own behalf, the distinguished Presi-
dent, Dr. Kenneth Kaunda, who is one
of the greatest leaders of modemn
Africa. A renowned humanist, our
honoured guest has established his
image as a man of peace and universal
brotherhood in the world today....

Zambia achieved her freedom from
foreign yoke almost in the same man-
ner as our own country did. The
philosophy and path of non-violence so

ably taught to us during our long
struggle for Independence by the
Father of our Nation, Mahatma

Gandhi, found its counterpart in the
path shown to the people of Zambia,
by you. Your passive resistance cam-
paigns like those of Gandhiji evoked
criticism in your country. Your own
party, we understand, questioned the
justness of your policy of ron-violence.
Ultimately it was your leadership and
determination to achieve independence
in a bloodless manner that prevailed

upon your followers. It is not sur-
prising that you are known as the
“Gandhi of Africa” and you, therefore,
deserve our added esteem and
respect....

There are many things in common
between our two countries, apart from
the traditional links that we have with
the African continent.... Like you,
we believe that all men should share
the bounties of life equally. Our
approach to most of the world pro-
blems is common. Our stand on the
White minority regime in Rhodesia is
too well known to need any further
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elaboration. We admire and appreciate
the heroic stand which the Zambian
people have taken under your leader-
ship in meeting the consequences of
the Unilateral Declaration of Indepen-
dence [U.D.I] by White rulers in
Southern Rhodesia....

The people of Zambia have, in the
brief period since their emergence as
a free nation, amply demonstrated their
steadfast adherence to the democratic
institutions and conducted themselves
on the world stage in an exemplary
manner. We can have nothing but
praise and admiration at the strides
which the people of Zambia are taking
under your guidance.

We are happy that like India,
Zambia too is a secular state with
people of many races and many
religions living in peace and harmony.
This, together with the discipline and
solidarity which you have taught your
people throughout the national move-
ment and the stress laid on the unity
and the integrity of the nation, is
bound to take Zambia a long way on
the road to progress....

Mr. President, you are no stranger
to our country because you have spent
some time here in the t. But your
present visit as the Head of the Zambian
nation has a great significance and is
bound to further strengthen the bonds
of mutual friendship between our two
countries. Such goodwill visits and
closer contacts will help us to under-
stand and learn from each other’s
experience, as most of the problems
facing us are common.. ..

Dr. KenNETH KAUNDA'’S ADDRESS

Mr. Chairman, Mr. Speaker, the
hon. Prime Minister and Members of
the House:

It is a long time ago since I was in
this great country. At that time I was
a freedom fighter, a fighter against the
forces of evil, of colonial and racial op-
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pression, and of exploitation of millions
of our innocent and decent brethren.
It was my great pleasuve then to enjoy
the hospitality of the Indian people
whom you represent. My colleagues
and I did not only enjoy the hospitality
of the Indian people, we had your Gov-
ernment’s invaluable support in our
struggle for independence, for our
freedom to pursue life in the best
interests of all our citizens—each and
every one of them regardless of race,
colour or creed. It was, I must say,
a great fight, and we won freedom’s
fight. If I may quote from the Zambian
National anthem's words—‘All one
strong and free.... It is, therefore
with the deepest sense of both humi-
lity and pride....that I come back to
this great country as the leader of the
new nation of Zambia, in whose birth
you and other freedom-loving Nations
considerably assisted.. ..

Indo-Zambian Relations

The history of the Indo-Zambian
relations goes back to several years
ago when the people of Indian origin
established elaborate trade relations
with the people who now form the
nation of Zambia. During the struggle,
several people of Indian descent were
fully involved in our struggle against
imperialist forces. They were part and
parcel of the struggle. At the same
time, as I have said, the nationalist
movement was deriving invaluable
assistance from the Indian Covernment
and people. Mr. Chairman, I cannot
over-emphasise the spiritual and philo-
sophical inspiration which was derived
from the history of India’s own strug=
gle for freedom.

The dedication of Mahatma Gandhi,
and the selflessness and devotion to the
ideals of freedom of the late Prime
Minister Nehru influenced in a large
measure the determination of our peo-
ple to fight on until independence was

T e
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achieved. Indeed the self-less dedica-
tion of our leaders in the struggle re-
mains a shining example to anybody
who is a true freedom fighter. I, there-
fore, wish to pay tribute to your lead-
ers for their role, their contribution in
the elimination of colonial oppression
and the creation of a society based on
the dignity of man.

Basic Similarities

Today, although India and Zambia
are miles apart in terms of distance,
separated by land and water, neverthe-
less there are still basic similarities.
Our two countries....fought for our
freedom and independence, we won the
war against our oppressors. Now we
are both engaged in the consolidation
of this independence, defending and
maximizing our freedom in happiness
and prosperity through justice to all—
to every man, woman and child, to all
our citizens. The magnitude of this
task requires little emphasis. It calls
for a redefinition of objectives and the
reorganisation of instruments for the
achievement of such objectives; it calls
for the revision of values, a complete
overhaul of plans for economic expan-
sion and development to meet the ris-
ing expectations of a free people, free
to develop as they like and having the
inherent and inborn inabilities as their
only limitations.

It is our determination firstly to build
a healthy and strong nation through
the removal of disease by establishing
better and improved conditions, in-
creasing medical facilities for all our
citizens; secondly, to remove hunger by
increased production and diversi-
fying our economy to enable the
nation to be self-sufficient; thirdly to
eliminate ignorance through extensive
and intensive programmes of education
geared to meet the needs of the new
nation; and fourthly to wipe out
poverty through industrialisation, and
improvement In productlve activity,
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and the creation of more employment
opportunities for all our nationals.

To achieve these objectives, my Gov-
ernment, immediately on attaini
independence, taunched its transitiona]
Development Plant followed last year
by cur Four-Year Development Plan,
with emphasis on the expansion and
development of the rural areas....This
task requires the mustering of all the
resources at the disposal of the new
nation. The supply and organization of
national effort is a major preoccupation
of all of us. Zambia, like India, is going
through this difficult period of read-
justment and reconstruction.

The speed at which we must teles-
cope technological revolution which
took so long, for example, in KEurope
precludes unnecessary involvement in
the internal affairs of other independ-
ent nations....We have, therefore, ad-
opted a policy of positive non-align-
ment. It is my Government’s determi-
nation to make this policy meaningful
and real in our approach to problems
involving other members of interna-
tional community. I believe that the
survival of mankind on this earth
depends on a true, honest and unbiased
approach in the judgment of natienal
and international issues.

Adherence to Truth

In the view of my Government, all
buman beings, all natiens, are presum-
ed friendly unless their policies and
actions or their political systems pose
a threat to the well-being of our people
and to the territorial integrity of the
Republic of Zambia. A decent world
order which all nations are struggl-
ing to establish can only come about
through our adherence to TRUTH.
Prior commitment to either side

on
any issue, which an international
system based on conventional align-

ment implies, places more emphasis on
“vested interests” rather than the
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merits or demerits of each case. If
other nations are failing in this matter,
let us continue, for truth must ulti-

mately prevail.

In the field of international relations,
not only do we follow a similar ap-
proach; we cooperate closely in the
United Nations, the Commonwealth
Conference and other international
forums for objectives of general human
interest; such cooperation has made
our two nations neighbours in thought.
We share in the ideals of the import-
ance of man—the crowning wonder of
creation on earth.

Mutual Cooperation

It is Zambia’s determination to fol-
low this path of cooperation in all fields
and to widen the scope of mutual co-
operation. As developing naticns,
there is a lot we can do to exploit sys-
tematically the resources at our dispo-
sal. It is my strong belief....that the
only way to achieve a breakthrough in
the current vicious circle in which the
rich countries are growing richer while
the poor are getting poorer, is by pro-
moting greater cooperation among the
developing countries themselves. We
must learn the hard way, for foreign
aid alone will not cure our ills. What-
ever development capital flows into
countries, it must be repaid,.. and re-
paid with interest. Let us therefore
husband our resources, encourage grea-
ter economic interaction.

Zambia has benefited greatly from
India’s offer of facilities for Zambians.
Since the days of our struggle, many
more Zambians have taken their train-
ing here in a wide range of subjects. It
is my hope that fields of technical co-
operation can be enlarged within the
spirit of our mutual ideals. There are
at the moment in Zambia an increas-
ing number of Indian teachers and
doctors, while the public service is
attracting some more.

abep (C) LS—3

On economic and trade cooperation,
this has a long history....Many people
of Indian origin have been in ﬂbia
for a long time, Their activities in
trade and commerce to a large degree
have given Zambia’s economy a sound
footing in this field.... (and) there is
a lot of room for expansion in the trade
and economic cooperation between the
two countries. We must examine this
field closely.

On the cultural field, Indian music is
being heard more and more on Radio
Zambia in pursuance of our policy of
cultural interaction in a nation of one
people, one law and one Government.
This is extremely important for Zam-
bia as a nation of people of diverse
origins determined to create for them-
selves and their generations a happier
future, based on indivisibility, dignity
and equality of the human person ir-
respective of colour, racial origin, creed
or indeed any other distinction insti-
tuted by man through expu=diency.
“ ients”, it has been said, “are for
the hour; principles for the ages”.

Our policy of non-racialism springs
from our belief in this indivisibility,
dignity and equality of the individual,
or belief that in the final analysis, we,
the black, the white, the brown, the
yellow, have a community of interest
and a common destiny on this earth..
..It is noble to live in honesty and
decency. Non-racialism is among the
most primary of our national interests;
it is a basis for the survival of Zambia
as one country, one nation, one law

- and one Government. Indeed all mem-
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bers of the family of nations must
strive to make non-racialism an inter-
national policy; whether we are black,
brown, white, or yellow—any colour
and living anywhere on earth—there
is one common denominator: we all
belong to the human race. We are all
God’s children. We all want a decent
life and to die decently....
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Problem of Apartheid

Having said this I do not need to ex-
plain further the strength of feeling,
the basis of Zambia’s aversion for the
violation of human principles through
the oppression of the majority of non-
White peoples of Southern Africa by a
minority race on the grounds of colour
distinction........

The policy of apartheid....is debas-
ing, humiliating to the oppressed, but
it also dehumanizes the oppressor. Be-
cause of the propaganda machine of
the racial supremacist dictatorship in
South Africa....the disastrous doct-
rine of apartheid has become danger-
ously infectious in Europe and America.

South West Africa is a test case for
the United Nations, the principle on
which it was established and which it
claims to be in the service of. My
Government greatly welcomes the ter-
mination of the South African Govern-
ment’s mandate over South West Africa.
My plea is, having stripped South
Africa of any legal authority to admi-
nister South West Africa, lct the Unit-
ed Nations establish its presence in that
country and prepare the South West
Africans for true freedom and inde-
pendence. ...

Rhodesia Crisis

In Rhodesia, the Smith regime has
enjoyed eighteen months of its so-cal-
led independence....200,000 White
people have proclaimed themselves
independent for the sole purpose of sub-
jugating 4 million fellow human beings,
for all time if possible, against their
will and by force of arms. Africans in
Rhodesia cannot exercise the right of
opposition to the Smith regime because
of the sheer use of force by the White
minority....If this is not a violation of
human rights by a member of the
United Nations, what is? If it is a vio-
lation of human rights, where are we
going in shaping the futute of the lives
>f our generations? Do we wish to take
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the line of least resistance now and be.
queath the legacy of fratricidal war in
the human race? Is our refusal or
myopia fair to posterity who will bear
the brunt of our parochial interests and
lack of vision?...

Freedom and liberty are mot privi-
leges to be conferred upon one human
community by another; they are the
paramount essential to human dignity
and human happiness in peace. The
granting of true freedom to the four
million people of Zimbabwe 'is the
highest honour the British Government
can bestow on the human race and for
the law of God....Britain, as the ad-
ministering power, possesses the capa-
bility of resolving the present crisis,
but she has displayed unmistakable
signs of lack of desire and the will to
take more effective measures......It
must be accepted that justice is truth
in action, but to delay the proper dis-
charge of justice is to deny it to those
in dire need of it. There cannot be
true and enduring peace without
justice. There can be no true stability
and economic progress without peace..

Current developmentgs in Rhodesia,
South Africa and Britain are a source
of concern for me and my Government.
Threats did not work in Rhodesia,
voluntary sanctions, coupled with per-
suasion were a dismal failure; {figer
diplomacy failed; and now of course
selective mandatory sanctions are fail-
ing....We have advocated stronger
measures—i.e., the application of Chap-
ter 7, Articles 41 and 42, of the United
Nations Charter rot because we are
bloodthirsty, but because the law of
force in science remains true in Rhode-
sia, namely: in order for cne to over-
come a given force, one must of neces-
sity use an amount greater than the
force to be overcome....

Freedom from Prejudice

India’s independent role remains es-
sential and indispensable to world peace
and stability. The new phase in world
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history presents unmistakable challeng-
es and if countries like India do not live
up to their responsibilities, then the
consequences will be hard. The pres-
sures being exerted on the non-aligned
countries notwithstanding, we must
maintain our posture in world affairs
to save mankind and help without pre-
judice to chart the course leading to
a more stable, true and lasting peace
in freedom, equality and human
dignity. Let us close our ranks, muster
every moral fibre for our common
good—which is survival, while making
life worth living for all human beings.

The 500 million people of India and
the 4 million people of Zambia must,
in communion with other brethren the
world over, renew their determination
to fight for new freedom, freedom
from prejudice. Let us all look forward
to a happier futiire. Let us build and
not destroy. We must prepare for our
generations yet unborn, using the past
victories over evil to inspire our actions
in the present in shaping the future...

VoTE oF THANKS BY CHAIRMAN,
Rasva SasHA

Your Excellency, Madam Kaunda,
Esteemed Prime Minister and friends:

....Having you today in our midst is
a unique experience, because we are
welcoming not only a steadfast friend
of India but also the chosen leader of a
country with which we enjoy the
closest and a lasting relationship. It
Is not always that we have in our
distinguished guests here the bonds of
both personal affection and national
friendship. The likeness between the
outlook and experiences of our two
countries is too well-known. Like
India, Zambia, under your distinguished
leadership, has had perhaps the
smoothest transition from a colonial
statug to complete independencs. Like
India, the Republic of Zambia has
chosen to cast its lot with the multira-
cial free association of States called the
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Commonwealth . . . As a country which
has won its freedom earlier, we have
first embarked on the hitherto unpre-
cedented experiment of having planned
development and democracy go hand-
in-hand . Such a unique and outstand-
ing process in purposeful economic
planning has not been attempted ever
before. Either democracy has been
sacrificed in the name of development
or development given a go-by for the
sake of democracy. Therefore, we take
genuine pride that you have chosen
an identical path to progress in your
own country . . .

There is today a growing trade bet-
ween our two countries involvin,
different kinds of commodities an
finished products. But, in my humble
opinion, India’s richest and greatest
export to Zambia is Gandhism, the
preserves of our great leader and
Father of the Nation. In return, we
covet from you an equally precious
gnerchandise or lofty message of
unity—unity of Africa and of Africa
and Asia—your own significant contri-
bution towards the ideal of universal
brotherhood and humanism. I have
therefore most appropriately charac-
terised you... as Gandhi of Africa.
Your profound ideas contained in your
philosophical manifesto on humanism
are the one on which you rightly
placed the emphasis on preserving the
society centred round the human
beings. For us, as for you, the human
personality is the essence of national
growth. It has been the quintessence
of our two civilized mnations and our
ways of life. We do tot strive for
societies where commerce grows
but men decay. In international affairs
also, we share a common approach, a
common outlook based on non-align-
ment and independence. Gandhiji
urged—Pandit Jawaharlal Nehru of
revered memory practised and he al-
most perfected—the principles that
the developing nations should steer
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clear of power blocs’ entaglements
and rivalries and devote their energies
to the preservation of peace and co-
existence of diverse political systems.
It is a measure of the soundness of
these ideas that in far-off Africa you
have made them the basis of your
foreign policy.

Your Excellency, since - you last

visited us, we have had many a gagd
experience... You, on your part, are
facing a formidable economic and
political challenge....In your effort to
end this wildest and the most soul-
destroying system, exploiting system,
we are one with you and our African
brothers in Asia that South African
Mozambique should be speedily restor-
ed their independence and should enjoy
the fruits of their labour....

In all war and in all diplomacy, in every part of foreign policy,
caprice, wilfulness, loss of self command, timidity, temerity, inconsist-
ency, indecency and coarseness, are weaknesses which rise to the
level of destructive vices; and if Democracy is more liable to them
than are ‘other forms of govern'ment, it is to that extent inferior to

them.

—Sm® HENrY SUMNER MAINE



PRESIDING OFFICERS’ CONFERENCE

Chbairman’s Address

[The Thirty-second Conference of the
Presiding Officers of Legislative Bodies
in India was held in New Delhi on

October 14 and 15, 1967. Reproduced
below is the text of the Inaugural
Address delivered by Dr. N. Sanjiva

Rerd'gga, Chairman of the Conference

Friends.

It is my proud privilege to extend to
you all a cordial welcome today to this
Conference which has by now estab-
lished its image as a very important
institution in the parliamentary life of
this country.

I would like to take this opportunity
to felicitate you on having assumed the
exalted office of the presiding officer of
your respective legislative bodies and
pray that your tenure be marked by
significant achievements towards
strengthening the democratic way of
life. You are the custodians of the par-
liamentary institutions and my privi-
lege is greater as it is the first time that
I have the honour to address you. Like
most of you, I too am a stranger to this
Conference but the traditions, con-
ventions and precedents set up by the
previous Conferences are our beacon

lights.

I take this opportunity to pay my
tribute to my predecessor, Sardar
Hukam Singh, who had, during his five-
year tenure ag the Speaker of Lok
Sabha, and in that capacity as the
Chairman of the Conference, provided
us with his inspiring guidance. I am
confident that his judicious mind and

/

147

scholarly approach will be a great ins-
piration to the people of Rajasthan
whose State he is now heading as the
Governor. I wish him all the best.

As I take the Chair today, I am deep-
ly conscious of the great honour bes-
towed on me and the responsibility that
I have been called upon to shoulder.
Almost similar feelings, a sense of ner-
vousness and diffidence, came to my
mind when I was elected to the office
of the Speaker of Lok Sabha in March
this year. A complete break as it was
from my long and busy life in the poli-
tical field, I was wondering whether I
would be able to adjust myself to the
new environment. At that time I ap-
pealed to all sections of the House to
have faith in me and to extend to me
full cooperation in order to enable me
to discharge my functions and responsi-
bilities with a sense of justice and fair
play. I am glad to place it on record
that this faith has indeed been reposed
in me and the cooperation that I sought
has been extended to me. I am confi-
dent that with similar indulgence and
cooperation coming from you, our deli-
berations here will also be very fruitful
and constructive.

Menace of Floor-crossing

About seven months ago, our coun-
try successfully went through another
big test as a democracy. The free and
smooth manner in which the fourth
general elections were conducted earn-
ed us rich tributes from far and near.
Those who were sceptic about the sur-
vival of parliamentary democracy in
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our country were taken aback and In-
dian democracy was hailed as having
come of age and taken firm roots in the
Indian soil. While we are naturally
proud of this, we should not be com-
placent. Our democracy, which we
have been nursing so carefully, is today
facing a threat from rank political op-
portunism. My reference is to the
growing menace of floor-crossing in our
legislatures. If this is not checked in
time, this menace may result in admin-
istrative instability and reduce the poli-
tics in our country to a farce and there-
by undermine the people’s very faith
in democracy.

While I am placing this problem be-
fore you, I have no particular solution
to offer for combating this growing evil.
There hag already been a lot of discus-
sion over this issue in the Press and in
the various public forums where jour-
nalists, politicians and academicians
have already expressed their views. By
and large, everyone has expressed great
concern oVer it and unequivocally con-
demned the practice. Leaders of var-
ious democratic parties in the country
seem to be all agreed that something
effective needs to be done in this direc-
tion without delay. It has been sug-
gested in various quarters that legal
and constitutional provisions should be
introduced to compel members to seek-
re-election if they desire to change
their political affiliations, I have my
own reservations in this regard. I am
not sure whether such a step would be
in consonance with the democratic
spirit. Of what use are the legal de-
vices when the nation faces a crisis of
character? This crisis can only be faced
if leaders of all political parties and sll
those persons who have faith in the
parliamentary democracy put their
heads together and evolve a code of
ethics to be implemented in spirit. It
is only on the basis of such a code
that right conventions can be developed.
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Need for national consensus

In short, there is an urgent need to
evolve a national consensus to deal with,
this problem and this Conference being
vitally concerned with it should help in
reaching such a consensus. This in turn
will result in the emergence of a strong
public opinion looking with disfavour

- at the practice of floor crossings and

the people at large will not place any
reliance on persong who are in the
habit of changing sides for _purely
selfish ends. If we succeed in this, we
shall have rendered a great service
unto the cause of strengthening parlia-
mentary democracy in this country,
;a.rhich we have jealously guarded so
ar.

I am not sure if any particuar solu-
tion could be evolved to get rid of this
evil practice. Everybody, all the peo-
ple belonging to all political parties are
agreed on this that this evil must be
done away with. But how it should be
done is a matter which is being dis-
cussed both by the political parties and
also the public. Nobody seems to have
given us any solution which is really
acceptable to all political parties.

Till this year the crossing of the floor
was not of importance, because in the
whole country it was only one political
party which was ruling. There was no
need for crossing the floor, and if it
was there it was only of running into
the Congress, not outside, because the
Congress was in power in al] the States.
But now, as you see, the opposition par-
ties have formed governments in many
States. The question of crossing the
floor is two-way now:; it is not only
one way of many people coming into
the Congress since the Congress was
in power,

An instance from Australia

Naturally, to prohibit the crossing of
the floor also may look undemocratic
at times. For instance, I may tell you
that in a great democracy like Austra-
lia where they have been following the



Presiding Officers’ Conference

British pattern for a long time and the
traditions are being kept up so high,
when we were there a few days ago,
crossing of the floor was seen there as
well. The Government party, that is
the Liberal Party Members, actually
crossed the floor and three of them
voted with the Opposition. But it
was not for any personal bencfit,
but on principal that they did it.
Here was a question of (Government
planes being used by Ministers. The
Opposition wag hesitating for the last
four or five days, that is before we
reached Canberra, that the planes were
being misused, and that the Prime Min-
ister had gone out in a Government
plane, a VIP plane, for fishing, and that
another Minister had sent his sick
daughter by a VIP plane to some other
town. Such kind of charges were being
levelled, and the Ministers were effec-
tively giving answers. In the House of
Representatives, on the day we were
there, the Prime Minister made a long
statement about this, giving out details
about the planes, the usage of them,
how he went for fishing eic. He was
giving his own reply. But in the Upper
House which is called the House of the
Senate, where the Opposition only
wanted the accounts to be given to
them, which plane was used by which
Minister, what was the expenditure to-
wards that etc., the Government was
not prepared to give it. The Govern-
ment said, it meant a lot of time and
delay and waste of time in trying to
tabulate all the details. But evidently
the Government party members were
not satisfied with it. Three members
from the Government benches actually
crossed the floor and voted for the Op-
position resolution, and the resolution
was carried.

. That means, if you prohibit the cross-
ing of the floor by people even where
they feel honestly that the Government
has not done fairly and the Govern-
ment could concede a demand of the
Opposition which is reasonable, then
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that will be most undemocratie.

After all, even in England we saw
that in the Labour Party, sixty of them
did not vote on the Government policy
in regard to South Rhodesia. They did
not vote against. But luekily for the
Government the Opposition was one
with the Government and therefore the
resolution was passed with a huge majo-
rity.

So, even when an hon. Member feels
honestly and conscientiously that he
should vote for a particular view, not
for a personal benefit but because he
believes in that partieular view, if you
prohibit him from doing that, it will be
an evil practice. That means that the
parties will have so much of control
over the Members that they will not
be allowed to vote according to their
conscience. Suppose you prohibit the
crossing of the floor saying that they
cannot join any other party, what pre-
vents people in the same party, ruling
party, voting against it?

It happened once when I was Deputy
Chief Minister and the late Shri Praka-
sam was the Chief Minister of Andhra
State. There was a no-confidence mo-
tion against the Government. I, natural-
ly, as the Leader of the Congress
Party—though Shri Prakasam was
Chief Minister—was counting the op-
position votes and I thought that the
balance was in my favour, and I felt
that we had won by one or two votes.
But when the Speaker declared the no-
confidence motion carried, it was at
that stage that I turned back and found
that three members behind me had
voted against the Government.

Crisis of Character

What prevents that being done? Con-
stitutioral provisions can be made. But
now the crisis is in the character of
the people. You will have to control.
Discipline is a moral force. As long as
we maintain that moral force, perhaps
we can continue for some time,
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moment we try to control through legis-
lation, constitutional provisions and
all that, people will take to some other
methods, and they may not be good.

Position in Kenya

When I went to Kenya in May, I
found that they had actually amended
the Constitution and made a provision
to the effect that any Member chang-
ing his party automatically lost his
seat. He lost it automatically; there
was absolutely no question of his con-
tinuing as a Member; the moment he
had crossed the floor, he was no more
a Member to vote op the other side, he
lost his seat and he had to face the
election again and there would be a
bye-election for that purpose.

There is also this possibility that a
Member may not cross the floor at all,
but he may vote against the Govern-
ment or the party to which he belongs,
without crossing the floor but sitting in
the same Benches to which he belongs
as a party Member.

Control of Moral Force

So, these are some of the aifficulties
that we are facing today. Anyway, it
is not by legislation, it is not by com-
pulsion, it is not by coercion that we
control this; it is by moral force that
we can control this, and the people
should show their resentment at such
immoral activities by any Member to
whichever party he may belong.

For heaven's sake, please do not mis-
take me when I say that this applies
to all parties. As I said in the begin-
ning, because the Congress was in
power in all the States, the crossing of
the floor was a one-sided affair. Mem-
bers who were elected from other par-
ties sometimes went and joined the
Congress Party, because the Congress
was in power in all the States. But to-
day it has become a two-sided affair,
with Members going from this side to
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that side and from that side to this side,
But everyone of us will have to admit
that this practice is seriously damaging
democratic traditions, and so, we shall
have to control it. The question is how
best we cap control it. Speakers cannot
decide that. We are only witnesses to
the crossing of the floor. If ten Mem-
bers write to us saying ‘We are joining
the Opposition’, we only record the
fact. We cannot prevent that. As
Speakers, we have no right to prevent
it. All that we say is that this unfor-
tunate state of affairs must be controll-
ed by the political leaders who are at
the helm of affairs, to whichever party
they may belong, because India belongs
to all of us, and India is not the mono-
poly of any one political party; our
Mother country belongs to all of us, to
whichever political party we may Le-
long. As Speakers, we are only sorry
spectators of this unhealthy develop-
ment which has grown during the last
few months. But I am sure that all
the Opposition parties and ruling par-
ties in the different States and at the
Centre would take note of this and try
to evolve some code of ethics which
will improve the general condition.

Speaker and Party membership

There is one more problem that is
exercising my mind today and I think
I should share with you my feelings
in this regard. The acceptance of the
office of Speaker was for me a difficult
choice but once the decision was made,
I came to the conclusion that if I were
to do justice to my new sphere of duties,
I had not only to be impartial and. just
in the conduct of my work as required
of my office, but what was more difficult
was to convince the House of being so.
In the circumstances in which I was
placed, I mean the din and noise of a
busy political life, I was eager to con-
vince all sections of the IHouse that I
would live upto the requirements of
my office and maintain the high tradi-
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tions set up by my predecessors. It was
in this context that I immediately de-
cided to resign my membership of the
Congress Party to which I had the hon-
our to belong for over three decades.
You will all realize how difficult it must
have been for me to abruptly sever my
connections with a political party after
having been associated with it for so
long; but there was no alternative. I
am firmly of the view that a Speaker
should belong to no party or rather he
should belong to all parties.

This was the view expressed by Shri
Vithalbhai Patel long before Indepen-
dence. He was the topmost Congress
leader in those days. Still, the moment
he was elected Speaker, you will be
glad to know, he resigned from the
party to which he had the honcur to
belong.

Impartiality of the Presiding Officer

It has been acknowledged beyond a
shadow of doubt that all our former
presiding officers, at the Centre as well
as in the States, have conducted them-
selves with justice and equity and es-
tablished high traditions of impartia-
lity while dealing with various situa-
tions that confronted them from time
to time even though they might not
have formally severed their links with
their political parties.

It was all right in those days, be-
cause, affer Independence, as we have
seen, the Constituent Assembly (Legis-
lative) had turned itself into the Provi-
sional Parliament, and there was abso-
lutely no Opposition party at all worth
mentioning, because nearly 99 per cent
of the Members belonged to the Con-
gress Party., Then, the Congress Party
was controlled by eminent people like
Shri Jawaharla]l Nehru, Sardar Patel,
Maulana Azad and others; and all the
giants who had fought for Independ-
ence were there sitting at the helm,
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and there was absolutely no opposition
party worth mentioning at alf) There-
fore, whether the Speaker who was
presiding over the House at the time
resigned from the Congress Party or
not made no difference, because there
was no obligation on his part to create
that confidence in the opposition par-
ties. Later on, of course, the obliga-
tion changed a little in 1957 and in
1962; in 1962, of course, there was a
small Opposition which was created in
Parliament. But today it is not so.
Every Assembly has an effective Op-
position. The strength of the Opposi-
tion is about 40 per cent in some States,
49 per cent in some other States and so
on. In Parliament also, if the Opposi-
tion stages a walk-out, you will find
that nearly half of the Chamber would
be completely vacant, because about 45
to 47 per cent of the Members belong
to the Opposition in Parliament. So,
today, the obligation and the responsi-
bility on the part of the Speaker is to
create confidence among almost half
the membership of the House.

Earlier, it was not necessary for him
to resign from his party; he could con-
tinue in the Congress Party as a Mem-
ber; in some cases, he even attended
the party meetings; even if he did not
attend the party meetings, because Le
belonged to the party, they certainly
did expect him to behave in a parti-
cular way. When once a person belongs
to a party, naturally the party expects
him to behave in a particular way. Of
course, there is nothing wrong with it.
But today the circumstances have
changed. It is no use taking the same
position as was taken by either Shri
Ananthasayanam Ayyangar or Shri
Mavalankar when there was absolutely
no Opposition and it wag all an one-
party affair mostly and there was no
need to satisfy the Opposition or to
keep up a balance. I feel that the cir-
cumstances have changed so radically
teday and the Speaker sitting in the
Chair today will have to create that
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confidence not only in the party which
has put him up as the Speaker, but in
the whole House. We can consider
ourselves successful only when we
create that confidence in the Opposition
parties much more than in the party
which has put us up in office, because
the ruling party needs no protection;
the ruling party needs not much of a
protection, they are in a majority, and
their resolutions are carried. It is only
when we create that feeling of confi-
dence that problems can be discussed
on the floor of the House in the proper
manner and it is only then that demo-
cracy can function more effectively.

If problems are not allowed to be dis-
cussed on the floor of the House, if
problems which crop up suddenly, that
Is, important problems or essential re-
siolutions on matters of urgent impor-
tance are not allowed to be discussed
on the floor of the House, then the
questions would arise in any case and
they could be discussed only on the
roads and on the public streets, not
with Members sitting in the Parlia-
ment or in the legislatures but through

other means which are not democratic
at all.

Therefore, 1 feel that the Speaker or
the chairman or the presiding officer
should not belong to any political party
and it will be good if that is so. But
some of the Speakers and Chairmen
with whom I had talks individually
have expressed some doubt and have
raised the question: ‘Suppose we are
not allowed to go uncontested, at the
next elections, what would happen?. I
think that this is a question which need
not be considered at this stage, for this
simple reason that if we presiding offi-
cers create that confidence in all par-
ties and all sections of the House, I
think we can carry them with us. After
being elected to the office of Speaker,
one should behave in such a way that
one does not belong to any particular
party and one’s decisions should be

-
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such that they would be accepted ag
impartial. One party may condemn us
for any decision that is not liked by
that party, but on the next occasion,
the party which had condemned us on
the previous day might be happy at
our decision. We cannot always please
all the parties. Any decision that is
given by us would be accepted by one
section while it will not be accepted by
the other section. So, these problems
would naturally arise. So, we are plac-
ed in a very delicate and difficult posi-
tion. Whatever decision we would give
would not be to the liking of all sec-
tions of the House. Of course, some
may think ‘After all, this particular
party has put us up as the candidate
for this post’. But what we should
consider is whether the method adopt-
ed by us is a good thing or is a bad
thing. That is the thing that will have
to be considered.

The tradition that the Speaker is a
non-party man or a person who be-
longs to all parties in the sense that
he does not belong to any one political
party, I think, is a good tradition which
has been built up in all democratic

countries like England, Australia or
elsewhere.

Here also, I was happy when I was
reading the notings by Shri Vithalbhai
Patel and Shri Shanmukham Chetty
in this connection. Before Independence,
the moment they were elevated to the
Chair, both of tlsm'em said that they be-
longed no more to any of the parties
and they were independent. I think
this is a point which we can discuss,
but we need not lay down any hard
and fast rule. It should be left to the
discretion of the Speakers. It is only
my personal view which I am express-
ing here. If any of you is in any diffi-
culty and you begin to think of the
coming elections, saying ‘What will
happen to us?, then naturally, we shall
not be able to take a decision correctly.
The moment we begin to think of our-
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selves and of what would happen to us
at the next elections after four and a
half years, we shall not be able to
take the correct decision. Whether the
decision is correct or not is the point
to be considered and not what will hap-
pen to us after four and a half years.
If I am not allowed to be elected by
the parties, what does it matter? Hea-
vens are not going to fall; so, why
should we change a correct decision if
it is a correct decision? After all, it
could never be expected that the same
person may be the Speaker or the
Chairman or anybody else. Therefore, 1
would say that while discussing this
problem, all of you may consider and
judge the issue on its merits and the
need of the hour.

Disorders in Legislatures

In his Address to this Conference
last year, Sardar Hukam Singh had ex-
pressed grave concern over the growing
scenes of disorder in Parliament and
the State Legislatures and said that
continued defiance of Chair was putting
the future of democracy at stake.
I was there because I was seeing the
Parliament every day and I was there
for two years on the Treasury Benches
in the last Parliament since the elec-
tions were held. What was happening
was something which I shuddered to
think of and it wag terrible to enter the
House and face it. Every day, there
was something or the other happening
und somebody or the other was being
vent out. '

Having seen that, I felt that to accept
the Speakership was really scmething
adventurous, and I thought that it
would be foolhardy to think of becom-
ing the Speaker after having seen the
behaviour of honourable Members on
the floor of the House,

But I am glad to tell you that till
now I have not witnessed any scene,

and there has béén no occasion for me
even to name one Member in the course
of these six months. Not one of them
has gone out or been sent out, and it
has been a very pleasant thing to sit in
the Chair and secure the co-operation
of all the leaders of parties—it is not of
one Party but the leaders of all parties.
When I am in a tight corner and in
some difficulty, when some Member
defies me or something, you will be glad
to hear that the leader of that particu-
lar party would get up and support me
and control the hon. Member belong-
ing to his party. That hag been the
practice and I am really happy about it.
But as to how long we will be able to
secure this co-operation is the question;
let us keep our fingers crossed and let
us not assume too much about the
future. But till now I am very very
happy to say that I am securing the
total co-operation of all parties, and
much more particularly of the leaders
of the parties who are trying to control
their own rank and file in the House.
Based on my own experience as Pre-
siding Officer, though, as yet very brief,
I consider two things as essential to
uchieve this obective: first, all sections
of the House should be provided with
reasonable opportunities to express
themselves on matters of public import-
ance arising from day to day; secondly,
whatever business is transacted by the
House, it should be in accordance with
the rules and practices current for the
time being. If it is felt that a rule
needs amendment, the House is free to
have it changed but so long as that
rule exists, we should not allow it to
be flouted or violated.

I am giad that in this respect also, the
Rules Committee meets very often and
discusses the problem. The leaders of
all parties are there in the Rules Com-
mittee. They either change or amend
a rule, but as long as it is there, they
have been giving me this co-operation.

53



Journal of Parliamevitary Information

I do not think I should take your
time by reading out the details as to
how the rules have been amended and
all that. The copies of this will be
circulated to you just now.

Anyway, friends, we are meeting at
a time when different States have got
different party governments. Hitherto
it was all Congress Speakers and Con-
gress Council-Chairmen, almost all
But today we have representatives of
all parties here. Therefore, it is much
more easy now to talk between our-
selves and take decisions which are
mode for the whole country and not
for any particular party. I am sure you
will devote your time to two or three
of the very important issues and then
naturally you will take decisions.

CPA membership

Another thing which I wanted to
mention was this. Today in India
about eight or nine States have become
members of the Commonwealth Parlia-
mentary Association. I do not know
how it happened, but I see that some
‘other States also want to become
members. The Speaker of Assam had
the pleasure of meeting me once or
wwice and he asked “why not Assam
become a member?”; and though they
liave not approached, Andhra Pradesh
is also not a member, and some other
States there are. Five or six States are
not members of the Commonwealth
Parliamentary Association; nine States
are members. They are sending dele-
- gates now, one delegate from each
State, to the Commonwealth Parlia-
mentary Conference in Uganda. I do
not know the reason why four or five
States should be kept out. Either all
‘Gt them are members or none of them
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is a member. If it is good for nine
\tates to be members directly of the
Commonwealth Parliamentary Associa-
tion, the other States alse, I feel, should
go there.

But I do not know if the people con-
cverned, the leaders concerned, have
considered whether it is really reason-
able for a State Government to get it-
seif associated directly with some Com-
monwealth Association. Anything out-
side India should be the matter of the
Centre. How can States themselves be
members directly of a Commonwealth
Association? That was a point that was
made, to look into. But what I feel
is this. If it is not good for the States
to become members directly of the
Commonwealth Association—that is a
different issue—it .will apply to all the
States in India. But if it is good for
nine States to be members it should be
good for the others also. I think that
every one of you will agree that either
uf these proposals should be accepted:
either nobody should be a member or
everybody is a member, who wants.
There is no compulsion here. But if
one State Assembly wants to become
u member, they cannot be prevenied
while nine of them are already mem-
bers. This aspect should perhaps be
considered and a decision taken on
it. I for one would say, lct us
be uniform; either all Assemblies are
members of the Commonwealth Parlia-
mentary Association or none. Since
nine of them are already there, let us
allow the four or five others also. Later
on, if it is considered at a higher level,
the Government and the Presiding
Officers together may discuss this as-
pect of the matter, angd if it is felt that
States dealing with some foreign body
directly may not be desirable, it could
be directed through the Centre. Any-
way, this aspect also could be consider-
ed. This is another important thing.
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Pevelopments in Procedure and Prac-
tice.

1t has been a tradition with this
Conference that the Chairman en-
lightens the participants with the new
developments that might have taken
place at the Centre with regard to the
working of parliamentary procedure
and practice so that they can benefit
from the experiences gathered at the
Centre. I shall now try to fulfil that

duty.

In the light of past experiences and
with a view to making the procedures
more conducive to the growing needs
of changing times, we have made some
amendments recently to the Rules of
Procedure and Conduct of Business in
Lok Sabha and introduced certain
other changes in our procedure.

Calling Attention Notices

Some change has, for instance, been
made in the procedure regarding Cal-
ing Attention Notices. Under the new
rule two such matters may be raised
at the same sitting—one after the
Question Hour and the other at the
end of the sitting. This has been done
rather to regularise the existing prac-
tice. Then while previously there was
no restriction in the number of notices
which a member could table, no mem-
ber can give more than two such
notices now for the same sitting.
Where a notice is signed by more
than one member, it is deemed to have
been given by the first signatory only.
All notices received by 10.30 hrs. on
the day on which they are to be taken
up are treated to have been received
at that hour and the inter se priority
of notices on the same subject is deter-
mined by ballot. Not more than five
names are shown in regard to any Cal-
ling Attention item in the List of Busi-
ness and where two notices are admit-
ted for the same sitting, names of
members who have raised the first
matter are excluded from the seeond
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notice. This saves the time of the
House which otherwise used to be
taken up when too many names of
niembers were bracketed on one notice.
The members whose names are en-
tered in the List of Business are al-
lowed to ask a clarificatory question
each on the statement made by the
Minister. All notices which are not
taken up on the day for which they
have been given, lapse at the end of the
day. If the matter is of a continuing na-
ture and a member feels on a subsequent
day that it is important enough to call
for a statement by a Minister, he can
repeat the notice on a subsequent day
or days. The working of the new pro-
cedure, I am happy to observe, has
been quite satisfactory during the last
session of Lok Sabha.

I may also refer here to some of the
points raised during our last session
regarding the scope of statements in
response to such Notices. Arising out
of a statement made Ly a Minister, the

following were the points raised by
several members for my considera-
tion:

(i) whether such a statement
should be confined to the facts
only and should not contain
any observations or conclu-
sions that a Minister may like
to make;

(ii) whether such a statement

contain any matter
which is debatable and on
which opinion may be divided
in the House; and

should

(iiiy whether the Speaker should
order expunction of any words
and phrases from the pro-
ceedings which on examination
relate to a matter which is
pending judicial decision be-
fore a court of law.
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I gave my decision on the above
points as follows:

(i) A statement in response to a
Calling Attention Notice is not
in the nature of an answer to
a question and, therefore, it
need not be confined to facts
alone. The statement can in-
clude opinions, conclusions and
decisions of the Government
or the Minister and it is not
necessary that it should be of
a nature on which there should
be complete agreement in the
House. Similarly the ques-
tions which are asked on such
a statement are not confined
to matters of information only.
Sometimes questions on such a
statement are in the nature of
suggestions, criticisms and
counter-opinions and, there-
fore, there is no restriction that
the original statement as well
as the subsequent questions
and answers should be confin-
ed to mere facts alone. The
practice so far in this House
confirms this.

(ii) It follows from my above ob-
servations that such statements
are open to debate. The only
restriction is that there shall
be no debate on such state-
ments at the time they are
made. There is no prohibi-
tion against a notice for a de-
bate on a matter contained in
the statement of a Minister in
response to a Calling Attention
Notice on a subsequent date
being given. Hence if a sec-
tion of the House is not in
agreement with the opinions
or conclusions given by a Mi-
nister in his statement, they
are at liberty to raise a debate
and to have the opinion of the
House recorded on a proper
motion or question before the
House.
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Expunction of references to Sub-judice
matters

(iii) Rule 380 reads as follows:

If the Speaker is of opinion that
words have been wused in debate
which are defamatory or indecent or
unparliamentary or indignified, he
may in his discretion order that such
words may be expunged from the
proceedings of the House.

A matter which is sub judice and
which has been referred to in a
speech or debate or in any statement
in the House does not fall within the
ambit of this Rule and, therefore,
the Speaker has no power to order
expunction of any words or phrases
which may relate to a matter which
is pending for a judicial decision in
a court of law. However, under Rule
352(i) a Member, while speaking,
shall not refer to any matter of fact
on which a judicial decision is pending.
It is, therefore, necessary for a Mem-
ber, while speaking, not to refer to
any such matter and if he insists on
referring to such a matter, the Speaker
may ask him to discontinue his speech
forthwith. The Speaker may also ob-
serve that the Member should not have
referred to a matter which was sub
judice. Both the statements will then
be on record but the Speaker cannot
and should not order expunction of
such words.

Allegations on the floor of the House

An important observation made by
my predecessor in his Address to this
Conference last year was about the
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growing tendency on the part of mem-
pers to make allegations against one
another on the floor of the House. it
has been my own experience as weil
that this tendency is a constant source
of discomfort to a Presiding Officer,
because on such an occasion, when the
sllegations are made at the spur of the
moment without any prior notice, ii
pecomes difficult to judge whether they
have been made on the basis of ade-
quate evidence or out of sheer perso-
nal jealousy or animosity or even [for
gaining cheap publicity in the Press.
1t might interest you to know that dur-
ing the last session of Lok Sabha, a
member sought to move a motion for
appointing a committee of members to
investigate into charges against cer-
tain Ministers whose names had not
been mentioned in the motion. When
I saw the motion and considered it, I
ruled that certain preliminary proce-
dures must necessarily be followed in
crder that a nctice of a motion on the
conduct of a member of the House may
be admissible. I advised the member
concerned to refer to the procedure
that was adopted in 1951 when a Com-
mittee to inquire into the conduct of
Shri H. G. Mudgal, a Member of Pro-
visional Parliament, was appointed. I
also outlined in brief the procedure
antecedent to the discussion of such a
motion in the House, and suggested to
members to follow this procedure if
they wished to make charges against
Ministers. Generally speaking, when
any information is received regarding
the alleged misconduct on the part of
a member, the Prime Minister exa-
mines the statement of charges and
other relevant material that he may
call for in this connection. He also
gives ample chance to the member
against whom the complaint has been
made to clear himself of the charges.
If, on thorough enquiry, the Prime
inister is convinced and the Speaker
upholds that there is a prima facie
case for further investigation, the mat-
ter is then brought before the House
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on a motion for the appointment of ®
parliamentary committee,

Documents laid on the T'able

Another important point of proce-
dure raised during the last session of
Lok Sabha was whether a document
with the Government becomes ipso
facto public if a document purporting
to be a copy thereof is laid on the
Table of the House by a private Mem-
ber. In this case, I have held that me-
rely because a copy of a document has
already been laid on the Table by a
private member, the Speaker cannot
compel the Government to lay such a
document on the Table of the House
much less to disclose it or to communi-
cate it to any one else, if the Govern-
ment continued to claim it to be a sec-
ret or a confidential document.

Adjournment Motions

In the case of an adjournment mo-
tion, tabled on a particular day, I held
over my decision till a statement on the
facts raised therein was made to the
House by the Minister concerned. I
gave my consent to the moving of the
adjournment motion only after the
statement had been made at 4 p.M. that
day. Since under the rules, leave of
the House to the moving of the mo-
tion had to be asked after the Ques-
tion Hour and the motion, if admitted,
was to be taken up at 4.00 p.Mm., the
member, before asking for leave of
the House moved a motion for sus-
pending the relevant rules in applica-
tion to the adjournment motion in so
far as they related to the time for
asking for leave to move the motion
and the time for taking up the motion.
The motion for suspension of the rules
was adopted and then the member ask-
ed for leave of the House to move the
motion. After the leave was granted,
the motion was taken up for discus-
sion immediately, under my direction.
A point was also raised in the House
recently regarding the procedure for
the disposal of adjournment motions.
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I have held that, if at the end of the
debate the mover of the motion or of
an amendment thereto informs the
Speaker that he does not want to press
it and if thereupon the amendment or
the motion is not put by the Speaker
to the vote of the House, the Speaker
declares that such amendment or mo-
tion is d-emed to have been withdrawn
by leave of the House. However, on
a request made by any member that
the amendment or metion should be pui
to the vote of the House, the Speaker
puts it to the vote of the House for
its decision.

Short Duration Discussions

With a view to afford greater oppor-
tunities to members to raise discus-
sions on current matters of urgent pub-
lic importance, we have Trecently
amended the rule regarding raising of
short duration discussions. Previously,
members could raise a discussion nct
exceeding 24 hours on a matter of ur-
gent public importance, under rules
193 and 19%. After the Speaker had
admitted the notice, the date for dis-
cussion had to be fixed by the Speaker
in consultation with the Leader of the
House. The Government were often
unable to find time for the diseussion.
According 1o the amended rule, the
Speaker can allot two sittings in &
week on which such matters may be
taken up for discussion and fix time,
not exceeding one hour, for this pur-
pose.

Question Procedure

With regard to the question proce-
dure, we have recently effected some
changes which mark a significant de-
parture from the established conven-
tions. A new procedure, to be intro-
duced from the Third Session com-
mencing in November, has been
evolved under which a member can-
not give notices of questions before
21 clear days from their due dates of
answer, In the absence of any such
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provision eariier, a very large num.
ber of notices of questions used to L.
tabled immediately after the issue of
summons, practically for all the sii-
tings of the session Thus the ques.
tions were tabled months in advance
of their due dates of answer. This
culminated in some of these questions
becoming obsolete, superfluous and oui-
dated in view of subsequent develop-
ments, by the time they would come
up for answer in the House. Such
questions also pushed to a lower prio-
rity questions tabled subsequently
which related to more urgent and fresh
subjects. I am hopeful that the re-
vised procedure will enable the mem-
bers to utilise the time of the House
for seeking information on topical sub-
jects. Most of you might have per-
haps observed from a look at our
printed Question Lists that a large
number of names are at preset shown
against a single admitted question and
a considerable time of the House is
taken away in allowing all those mem-
bers to raise supplementaries. With a
view to economise on the valuable time
of the House, it has now been decided
that where a notice is signed by more
than one member, it shall be deemed
to have been signed by the first siz-
natory only.

Similarly, in case of Short Notice
Questions also it has been decided that
where a Short Notice Question 1s
signed by more than one member, it
shall be deemed to have been signed
by the first signatory only and that the
names of not more than four members,
other than the one whose notice has
been admitted, will be shown against
the Short Notice Question. Their re-
lative priority shall, however, be deter-
mined by ballot. In case of a consoli-
dated notice of a Short Notice Ques-
tion also, names of not more than four
members, other than the one whose
notice has been admitted, shall bLe
shown against the admitted question,
as determined by ballot. All-this, I am



sure, will go a long way in restricting
the number of supplementaries.

Half-an-hour Discussions

New a word about the half-an-hour
discussions. Prior to the Fifteenth
Session of the Third Lok Sabha, it was
the usual practice that if any matter
put down for half-an-hour discussion
on a particular day was not disposed
of on that day, it was not automati-
cally included in the List of Business
for any future day unless the member
so desired. Such notice of half-an-hour
discussion stood lapsed on the proro-
gation of the House. During the
aforesaid Session it was, however, de-
cided that a notice of half-an-hour dis-
cussion which was admitted and put
down in the List of Business during a
previous Session but was not taken up
for lack of quorum or other causes
could be revived by the member dur-
ing the next Session provided the
fresh notice thereof was given within
one week of the commencement of the
Session. In order to afford opportuni-
ties to a large number of members to
raise half-an-hour discussions, three
days in a week have now been reserved
for raising such discussions. I have
accordingly fixed Mondays, Wednes-
days and Fridays for this purpose. In
the case of such discussions also as
has been dene in the case of Short No-
tice Questions, it has been decided that
where a notice is signed by more than
one member, it shall be deemed to have
been signed by the first signatory only.
It has very often been noticed that
half-an-hour discussions last for much
longer periods than the allotted time
of half-an-hour, as a large number of
members give their names for asking
questions during the discussions. In
order to ensure that a discussion does
not last for more than the allotted time,
it was considered quite appropriate
that the number of members may be
restricted to four in addition to the one
whose notice has been admitted. As
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such, a member wishing to ask-a ques-
tion is now required to make a request
in writing before the commeneement
of the sitting fixed for discussion. In
case such requests are received from
more than four members, a ballot shall
be held to determine the names of first
four members who may be permitted
to ask questions.

Public Accounts Comimittee

All of you must have noted with
great interest the appointment for the
first time, of a member of the i-
tion as the Chairman of the Public Ac-
counts Committee at the Centre. This
is indeed a very significant event in the
history of the Committee which, during
the last 47 years of its existence, was
continuously headed by members re-
presenting the party in power. Even
though many State Legislatures during
the post-independence era had already
decided to choose members of the Op-
position as Chairmen of the Commit-
tees on Public Accounts, on the ana-
logy of the practice obtaining in the
House of Commons, the same could
not be done in the Centre mainly be-
cause there was no recognised Opposi-
tion party in Lok Sabha. The fourth

_general election brought about a change

in the political alignments in the coun-
try and this was also reflected in the
composition of the Opposition parties
in Lok Sabha. With a substantial in-
crease in their strength, the Opposi-
tion parties were naturally expected to
share greater responsibilities. It was
in this context that I had the privi-
lege of making a departure from the
tradition and calling upon Shri M. R.
Masani, the leader ofsthe principalla ?tp-

sition group—the Swatantra arty
-Ii-oto acceg; the Chairmanship of the
Committee for this year.

In connection with the working of
the Committee, a point of interest that
I might mention is the presentation of
six reports of the Public Accounts



Journal of Parliementary Information

Committee (1966-67) during the first
Session of Fourth Lok Sabha although
all these Reports had been finalised by
the previous Committee and were to
be presented during the lame-duck ses-
sion of Third Lok Sabha. Parliament
having been dissolved earlier, the
lame-duck session was not held. Con-
sequently, under provisions of direc-
tion 71(A) of the Directions by the
Speaker under the Rules of Procedure
and Conduct of Business in Lok Sabha,
all these Reports were presented by
the Chairman of the Committee to the
Speaker and were laid on the Table of
the House by the Secretary on March
28, 1967. You might be aware that
Rule 40 of the Rules of Procedure and
Conduct of Business in Lok Sabha
provides that a question may be ad-
dressed to a private member provided
the subject matter of the question re-
lates to some Bill, resolution or other
matter connected with the business of
the House for which that member is
responsible. Under the provisions of
this rule, two questions relating Lo a
report of the Public Accounts Commit-
tee were admitted during the Sixteenth
Session of Third Lok Sabha and were
answered by the Chairman of the Com-
mittee. This mode of eliciting infor-
mation regarding the working of the
Committee from the Chairman conti-
nued during Fourth Lok Sabha also.
Two questions were accordingly -d-
mitted and answered by the Chairinan
of the present Public Accounts Com-
mittee during the second session of
Fourth Lok Sabha. Through both
these questions the members wanted
to know the action taken by the Gov-
ernment in implementing the recom-
mendations of the Committee. Three
similar questions were also admitted
in respecy of the Estimates Committec
and the Public undertakings Coin-
mittee. It is hardly necessary to em-
phasise that the reports of the Publi
Accounts Committee are continuing to
be helpful as ever in pin-pointing the
deficiencies in the working of the Gov-

— -
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ernment in so far as they relate 1,
financial administration. The keen
interest evinced by members in the
working of parliamentary committees
is a happy augury as this enables these
Committees to discharge their functions
more profitably and thus makes avail-
able more time to Parliament to de-
vote itself to matters of national and
international importance,

Position of Committee Reports at the
time of dissolution of the House
There is a specific provision in our

Rules which lays down that a Commit-

tee which is unable to complete 1its

work before the expiration of its term
or before the dissolution of the ilouse,
may report to the House that the Con-
mittee has not been able to complete

its work. A situation like the one vi-

sualized in the aforesaid rule con-

fronted our previous Estimates Com-
mittee. The Committee had taken up
examination of estimates of certain

Ministries of the Government of India

during the year 1966-67 and had com-

pleted all work upto the stage of tak-
ing evidence of both the non-official
and official witnesses, But on account
of the sudden dissolution of Third Lok

Sabha on March 3, 1967, the Commit-

tee could not consider and finalise its

draft reports. In these circumstances,
the then Chairman of the Estimates

Committee had to transmit the unfinish-

ed work of the Committee to the

Speaker. At its first sitting held on

April 10, 1967, the new Estimates Com-

mittee (1967-68) of Fourth Lok Sabha,

decided to continue, inter alia, the exa-
mination of all the subjects which were
left unfinished by the previous Com-
mittee. The new Committee thus uti-
lised the information and material
gathered by the previous Committee
in drafting its reports. It, however,

did not collect any fresh material nor

did it re-examine the witnesses. But

the Committee decided that in the “In-

troduction” to each report on such un-
finished subjects, when presented to
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the House, it will be indicated that the
subject was examined by the Estimates
Committee (1966-67) and that all the
necessary information had been ob-
tained and evidence taken by that Com-
mittee; the present Committee having
perused the minutes of evidence had
reached its own conclusions which had
been embodied in the Report. I am
lad to inform you that the present

timates Committee has by now fina-
lised reports on all unfinished subjects
excepting one, namely “Foreign Ex-
gl;e}x)nhgée” and has presented them to Lok

A somewhat similar situation faced
the Committee on Public Undertakings
which, during 1966-67, had examined
certain undertakings and adopted six
reports. These reports would normally
have been presented during the last
session of Third Lok Sabha which was
later cancelled. The Chairman of the
Committee had to take recourse to di-
rection 71-A of Directions by the Spea-
ker and present the six reports already
edopted by the Committee to the
Speaker. - These reports were later

printed and laid on the Table of
Fourth Lok Sabha by the Secretary
during its First Session. In the earlier
years, this Committee functioned as a
whole for processing of the Reports at
various stages. In order to make an in-
tensive study of material received from
the Ministries and the wundertakings
under examination the Committee has
this year constituted three Study
Groups on: (i) Financial Management;
(ii) Heavy Engineering and Electri-
cals, and (iil) Aeronautics, each com-
prising of four Members.

I am thankful to you for the patience
with which you have heard me and re-
quest you now to deliberate on the va-
rious items on the agenda. Before I
conclude, I would like to say that our
object in meeting here is not only to
discuss certain specific questions put
before us but we should also make the
most out of this opportunity and form
ourselves into a well-knit body of per-
sons devoted to the advancement
parliamentary institutions in our coun-

Thank you.

.~

To follow, not to force the public inclination, to give a direc-
tion, a form, a technical dress, and a specific sanction, to the general
sense of the community, is the true end of legislature.

st

—EpMmunp Burks
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The role of the-State has changed all
the world over. The demands of poli-
tical, social and economic justice make
the State the planner, regulator and
divider of the national product, all at
the same time. Policy making for such
d society becomes very complex and
diffieult. This growth in State activity
has resulted in corresponding expan-
slon in bureaucratic machinery, with
all the implications and attendant evils
for the lepislatures of the land. These
developments, though largely inevit-
able, have tendered to upset the bal-
ance between Parliament and the Exe-
cutive, and pose for the former special
problems in the maintenance of its
position as the fountain-head of the
. democratic order.

Lord Hewart is perhaps right in his
contention that the permanent civil
service is becoming more and more im-

patient of the sham facade of demo-

cracy behind which it works and s
showing progressively greater skill in
using the forms of Parliament and the
convenient doctrine of ministerial res-
ponsibility as a cover for a steady in-
crease in its own powers. Rightly has
it been said that bureaucracy thrives
under the, cloak of ministerial respon-
sibility. The responsibility of Minister
and the sovereigntv of Parliament are
made mere symbolg and convenient
cloaks.

Inherent danger in bureaucracy

Thoughtful students of political
science and administration have been

- -

THE COMMITTEE SYSTEM

IN PARLIAMENT
R. K. KHADILKAR

emphasising that the greatest danger
inherent in bureaucracy is the danger
of uncontrolled powers and that there
should be a machinery of control. The
time has come when serious thought
has to be given to curtailing the power
of the bureaucracy in India so that
the ultimate objectives of the nation
may not be endangered. In this con-
text it is pertinent to draw attention
to a very thoughtful warning given by
the late Prof. Karl Maunheim, that the
bureaucracy as a mediator between
conflicting social groups or as the ally
of certain classes will know how to
establish its monopolv of control. We
are very near this danger, if not al-
ready in it. It is absolutely essential
to establish some method of popular
control over the bureaucracy before it
is too late. The way in which the ob-
servations of the Estimates Committee

..and the Public Accounts Committee

are treated and the way in which the
Informal Consultative Committees
function has led to considerable dis-
satisfaction which is occasionally given
vent to on the floor of the House. It
is the function of Parliament, in
Burke's nhrase, to act as control on be-
half of the peaple.

Oversight. of: Administration

The range and magnitude of govern-
mental activities in the present day
has led Parliament to shift its empha-
sis from its law making activities to
oversight of administration, but Par-
liament as a body is not a fit instru-
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ment to undertake this task itself. It
cannot use the floor time for details
as it has not enough time to do it
Therefore, it has to devise other me-
thods. Obviously it has to rely on its
committees to carry out the task, Ac-
cordingly, it has been suggested that
committee system should be developed
on an extensive scale. The Committees
should be patterned after the Minis-
tries or the departments of the Gov-
ernment or subjectwise or in such
manner as- may be convenient. The
Committees, composed of members of
various parties, tend somewhat to cool
down party- spirit, promote a strong
corporate sense and help consideration
of questions on their merits objective-
ly; rather than on party lines. Thewv
also tend to premote an element of
specialization among members. Such
committees can usefully examine how
the departments have shown their per-
formance within the resources avail-
able to them.

Role of the Committees

Thus to envisage an. effective Parlia-
mentary Government, it is- on. the. de-
velopment of the structure of Commit-
tees of the House that the final. stress
should be. laid. That is so primarily
not only because this “would give the
back-benchers something to do”, but
also because it would extend in the
most creative way our conception of
what Parliament is for.

Under. a parliamentary system of
Government, Committees of Parlia-
ment are a necessary adjunct of the
wark of Parliament. They make par-
liamentary work smooth, provide ex-
pertise to the deliberations.of Parlia-
ment. Thev enable Parliament to feel
the pulse of the public on proposals of
Iegis}ation that are introduced for its

ion. They- also help to en-
sure- better and more constructive co-
operation from the Opposition for the
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various measures initiated by the Exe-
cutive. As observed by Redlich:

The objective of the Committee debate
is to arrive at decision upon special ques-
tions of substance and to settle the essen-
tial points of detail one by one. The
aim of what is said is to convince, and
nat to gain a mere debating a@v&{\tgge.
Committee, therefore, offers to individu-
al members the best scope for display of
expert knowledge, untiring industry,
capacity for routing work and ready ac-

tion; many a new member makes his
reputation there.
Committees are recognised in the

rules of procedure of all Parliaments.
They meet a practical need; the House
as a whole is too unwieldv a body to
deliberate efficiently on many of the
problems put before it unless they have
first been considered by a smaller body.
Pressure of circumstances and in parti-
cular the growing range of matters
with which Parliament is concerned
has led to the steady development of
Parliamentary Committees. Now they
have become essential to the efficient
and expeditious despatch of parliamen-
tary husiness.

-

The system of Parliamentary Com-
mittees saves time of the House for the
discussion of’ important matters and
prevents Parliament from getting lost
into details and thereby losing its hold
on matters of policies and broad prin-
ciples:

Apart from the obvious advantage of
saving floor time and rescuing the
House from detail, the very complexity
and technical nature of modern busi-
ness makes it necessary that it should
be closely scrutinised in a business like
manner, availing of outside technical
or expert advice, wherever necessary.
Standing Commitiees, composed of
members of various parties, also tend
to promote an element of specialization
among members.

BT = -
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Committees in the British House of
Commons

In the British Parliament, Standing
Committees, as also Select Committees,
are now an integral and useful part of
the Commons legislative procedure.
While the Standing Committees of the
Commons function as legislative bod-
ies (or in the words of K. C. Wheare,
“Committees to Legislate”) the Select
Committees perform functions of en-
quiry, scrutiny and control on behalf
of Parliament. The three select com-
mittees of the House of Commons—on
Public Accounts, on Estimates and on
Statutory Instruments—are Commit-
tees to scrutinize and control. The
Select Committees on Estimates, Pub-
lic Accounts and Statutorv Instruments
mav also be termed as sessional Com-
mittees in the sense that thev are an-
pointed from year to year and their
work is of continuous nature.

From time to time, the British Par-
liament have appointed ad hoc Selert
Committees charged with the snecific
function of enquirv and report. In this
connection, it mav be interesting to re-
call that a professor of Political Science
in Britain, Prof. Bernard Kirk, has
suggested that the House of Lords in
the UK. should convert itself into
Committees. one for each Government
Department, and pav minute attention
to the function of that Department
instead of svending its time and ener-
gies in duplicating the work done in
the House of Commons.

Tt is also increasingly being felt in
the UX. that the transfer of mnower
from Parliament to the Executive has
gone too far and that some institutions
should he devised for detailed, continu-
ous and effective parliamentary control
over the Executive. A< an exweri-
mental measure. the House of Com-
mons agreed on December 14. 1966 to
avpoint two mew Snecialist Commit-
tees—Select Committees for Apericul-
ture and for Science and Technology—
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during a debate on the recommenda-
tions of the Select Committee on Pro-
cedure. One of the new Committees
will be a Subject Committee on Science
and Technology and the other will con-
sider the activities in England and
Wales of the Ministry of Agriculture,
Fisheries and Food. The Committees
will be able to hear evidence in pub-
lic, unless at any time they prefer to
sit in private. They re enabled to
call Ministers and cross-examine them
in public. There is nothing to stop the
Committees from questioning Ministers
‘in depth, in breadth or any other way’.
The Lord President of the Council and
Leader of the House of Commons (who
moved the motions for the appointment
of the two Committees), described the
appointment of the new Committees as
‘a cautious advance in the revival of
continuous parliamentary control over
the Executive.’

Parliamentary Committees in India

As in British House of Commons,
Committees in the Indian Parliament
are not of overshadowing imvortance.
‘They are only auxiliaries, the mere ac-
cessories of the legislative and critical
machine’. Their scope or field of ope-
ration is limited as compared to that
of their counterparts in some other
countries, where the committees have,
to some extent, taken over the func-
tions of the Executive, In the United
States, for example, Committees of
Congress formulate policy and inter-
vene in the actione of the Governmerit.
The functions of these committees in-
clude consideration and amendment of
Bills, inquiries into matters which the
House refers to them for investigation,
ccrutinv and control of Public Ac-
counts, Estimates and Statutorv Instru-
ments. and work of an administrative
character relating to the internal
affairs of the House.

Detailed scrutiny of governmental
spending and performance takes place
in the Indian Parliament through the
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three financial committees—the Public
Accounts Committee, the Estimates
Committee and the recently constitut-
ed Committee on Public Undertakings.
The Public Accounts Committee has an
important ally in the independent audit
authority, the Comptroller and Auditor
General, who assists the Committee in
several ways. The control exercised
by these financial committees is of a
continuous and thorough nature and
they employ all the means of scrutiny
—questionnaire, on-the-spot study of
organisations, oral examination of gov-
ernmental representatives and non-
official witnesses etc. Discussion in
these Committees cuts across party
lines and their recommendations,
though not discussed and formally
adopted by the House, nevertheless
carry the same weight and sanctity, as
if they were. Further, the recommen-
dations are followed up by the Com-
mittees with the Government for im-
plementation,

Besides the scrutiny of governmen-
tal functioning, these Committees have
also been responsible for valuable sug-
gestions for improvements in the
Indian financial system and the form
of presentation of the estimates, for
better parliamentary control. Some of
the recommendations made by the Es-
timates Committee in the form of esti-
mates and implemented by Govern-
ment, e.g. arrangement of Demands by
Ministries instead of account heads,
amplification of the Explanatory Me-
morandum, inclusion in the budget of
a detailed review of all the State Pro-
jects, autonomous bodies etc. in which
Government has some financial inter-
est may be mentioned as examples.

Improvements in the Working of Com-
mittees

Experience has, however, shown that
there is a lot of scope for improvement
in the effective working of these com-
mittees. For example, evidence tend-
ered before the Public Accounts Com-
mittee which is kept secret should be

-

published. The advantages that would

accrue therefrom are:

(i) the repeated complaint that the
witnesses do not come prepar-
ed to give evidence might dis-
appear,

(ii)) the Secretaries and the Heads
of Departments will come well
prepared and there will be no
need for them to bring a num-
ber of junior officials to assist
them;

(iii) the need for calling volumin-
ous written information from

tlée Ministries will be obviat-
ed;

(iv) the Members of the Committee
will also come prepared to
Committee’s sittings and ask
right type of questions; and

(v) the published evidence will
have an educative value for
Members of Parliament as well
as the public.

Delay in presentation of the Audit
Reports

The Public Accounts Committee
looks into matters years after the
events have taken place and examine
them in the light of the circumstances
obtaining not at the time when deci-
sions were taken but in the atmosphere
of post-event. The result is that the
administrative services feel afraid of
taking responsibility and there are de-
lays and procedural procrastinations in
the administration leading to wastes,
etc. With a view to avoiding this sort
of delay, methods should be devised
whereby the Audit Reports be present-
ed to the Legislatures by the Comptrol-
ler and Auditor General within a
period of six months of the close of the
financial year to which the report re-
lates and the Public Accounts Commit-
tee should examine these reports expe-
diticusly and present its report to the
Legislature either before or during the
following Budget session.
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Where some important cases of mis-
use of the public money or misappro-
priation or irregularity have come to
the notice of the Audit authorities,
special reports on such cases should be
made concurrently during the year so
that the legislature and the Public Ac-
counts Committee are seized of ?he
matter while the expenditure is being
incurred and not after the event. These
measures will tend to increase the
morale and efficiency of administration
as a whole.

Enlargement in the functions of Esti-
mates Committee

In order to develop the Estimates
Committee as a real organ of the Par-
liament for controlling the administra-
tion and finances of Government, the
following improvements are lmpera-
tive and should be given due consider-
ation for speedy implementation:

i) Till an enactment is made to autho-
ris(e )Parliamem. to have statutory control
over the borrowipg power or over the
powers to resort to deficit financing of
the Government, the Estimates Commit-
tee can be the gppropriate organ for con-
sultation by the Government on these
two important matters,

(ii) The Supplementary Budget which
does not contain any taxation proposals
may also be placed by the Government
before the Estimates Committee prior to
placing it before Parliament gnd the
Committee can advise the Parliament.

(iii) The Estimates Committee being
r sentative of all the parties and of
all the States can be most appropriate
orﬁ for examining the draft Plan and
submitting its report to Parliament be-
fore the Parliament takes up the discus-
sion of the draft outline. In this connec-
tion, it may be pointed out that the ad
hoc Committees set up to examine diffe-
rent aspects of the outline of the Plan
are not much effective as those Commit-
tees have no sanction behind them which
the Estimates Committee possesses. It
hgs been found that in formulating the
Plan, the cautious advice of the Finance
Ministry or the Reserve Bank is not given
due attention. The Plannin sion
a8 also the sdministrative Ministries and
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the States put forward proposals some-
times out - of -enthusiasm -and  gssessment
ﬁ{i::ed.s.utherthanmﬂ:ebmotrea-
At present there is no clear-cut de-
marcation of functions and scope of the
three Standing Finance Committees, It
is feared that there may be a tendency

for each Committee to expand its

scope, and that risk is likely to be ag-
gravated when all the three Chairmen
may not be of the same party. In this
regard it may be said that before it is
too late, it is better that the scope and
functions of the three Standing Fin-
ance Committees of Parliament should
be clearly defined leaving no scope for
misunderstanding and mutual rivalry.

The Committee system in legislative
process serves to improve the form as
well as the contents of a Bill, of course,
within the framework of the broad
policy outlined in it. The Committee
stage also provides opportunities to the
Government to give second thoughts on
the controversial and complicated pro-
visions of the Bill without the glare of
publicity which accompanies the dis-
cussion in the House. The Select Com-
mittee advised by experts sees to it that
the provisions of the Bill bring out
clearly the intention underlying the
Bill, that there is no procedural defect
in its working, that it does not go
against the provisions of the existing
law and that it is adequate to achieve
the object in view.

In our legislative system, however,
it is not that all legislation passes
through the committees of the legisla-
ture. Only those Bills which are either
complicated, both from drafting as well
as from their contents point of view,
or are contentious and Government is
not in a hurry to get them passed are
referred to Select/Joint Committees.
But it has been observed that this is
not a satisfactory arrangement. In the
sphere of legislation an obvious line of
improvement, therefore, is the process
of increased referenee of Bills to Com-
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mittiees. This would result in not
merely saving mare floor time on legis-
lation, which could be utilised for more
of debates on general matters, legisla-
tion itself will gain immensely in qua-
lity and content thereby.

In the Committees, affected interest
can be heard, technical details got ex-
plained by governmental representa-
tives, opinien of experts taken, and the
legislative draft given intensive scru-
tiny of the nature just not possible in
the full House.

Apart from referring more Bills to
the Select/Joint Committees, further
improvement in the existing arrange-
ment would be to take the clause-by-
clause consideration of Bills in the
committee of the whole House—that is,
in other words, to introduce the infor-
mality of atmosphere and relaxed rules
of debate associated with the above
procedure for speedy and business-
like consideration of clauses in a Bill.

In addition to the financial commit-
tees etc., there are other committees
which also serve as an useful adjunct
to Parliament. The Business Advisory
Committee takes care of the time-table
of the House. The Committee on
Subordinate Legislation looks into
every statutory rule or order made
by the Executive in order to satisfy
itself that there have been no execu-
tive excesses or trespasses in the
exercise of its delegated rule-making
power: The Committee on Govern-
ment Assurances, an innovation of the
popular House of the Indian Parlia-
ment, keepe track of the governmen-
tal assurances and undertakings given
to Parliament and pursues them till
their implementation. All these Com-

mittees enjoy adequate powers (eg.

power to call for records, summon
witness etc.) for the effective perfor-
menee of their duties.

Enlargement in the Scope of Func-
tions of Committee on Petitions

The Commitiee on Petitions enter-
tains not only petitions on Bills and
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other matters
House, but also representatians on
otl_a.er. matters, and functions on the
principle of ‘no grievance without a
remedy’. The Committee has played a
vital role in securing redress of public
grievanees, whether contained in peti-
tions presented to the House or in
representations relating to purely
personal or individual cases. Never-
theless, the scope of functions of this
Committee being circumscribed by the
Rules of Procedure and Directions
issued by the Speaker thereunder, it
cannot at present traverse d
that, although it can be supplemented
and the Committee empowered ta jin-
vestigate into public complaints/grie-
vances against mal-administration of
Government departments.

It is also being increasingly felt that
if a machinery independent of the
Executjve—free from real or apparent
inflyence of Government—were to look
into the cases of injustice caused by
administrative action, it will instil
greater confidence in the public. But
this can be adeguately achieved if the
scope of working of the Committee on
Petitions was enlarged and it was alsa
vested with the functions of a Parlia-
mentary Commissioner to look into
public grievances on the lines of the
Swedish Ombudsman. In this context
I may mention that the Administratiye
Reforms Commission has propased the
creation of Lok Pal and Lok Ayukia
who would be entrusted with the simi-
lar functions as the Parliamentary
Commissioner. This will enable this
Committee, which has so far function-
ed independent of the Executive, to
ensure higher standard of efficlency
and fair administration.

Besides these committees, there are
several Informal Consultative Commijt-
tees functioning in respect of various
Ministries. Although the avowed alm
of these Committeeg is to enable mem-
bers to become acquainted with gov-
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ernmental working and to exercise in-
formal influence on Government even
at the stage of formulation of policy,
much is not achieved through this pro-
cess,

The Informal Consultative Commit-
teeg are not parliamentary committees.
They are presided over by the respec-
tive Ministers of the Government and
there is no nominee of the Speaker who
could hold balance between Ministers
and the Members. These Committees
are not in the nature of scrutiny com-
mittees and do not organise their work
on these lines though the members
would very much wish to devote more
time to the “oversight of the adminis-
tration” than listening to the exposi-
tion by Ministers of the Government
policies, Besides they are not even
Consultative Committees in the sense
that government does not orient or
formulate its policy after consultation
with them. The constitutional respon-
sibility of Ministers to Parliament may
prevent them from doing so. 'They
may att best be educative com-
mittees, but the members have so many
other means of getting information
that this type of committee system is
not particularly of advantage to them.
Hence, parliamentary serutiny can be
conducted only when the Committees
have their status and functions pro-
perly deflned and they are invested
with the parliamentary privileges
which enable them to function on be-
half of Parliament. If Parliament does
not take some such steps immediately
it will be leaving a large area of ad-
ministration outside the parliamentary
oversight.

Conclusion

Living as we do today in the age of
administrative state, with immense
power and sums of money entrusted to
public officials who serve defend and
regulate us in innumerable ways, auth-
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oritative prescription of the purposes
and programmes to be carried out by
those officials is the primary function
of the Parliament. And this authority
to prescribe the objectives of executive
action implies that there should be
some authority to see that appropriate
steps are taken to achieve these objec-
tives. Parliament must concern itself
with the ‘how’ as well as the ‘what’ of
executive action. It is not enough for
it to formulate policies; it must con.
cern itself to see how those policies
are being executed, whether the desir-
ed results are being accomplished and,
if not, what corrective action it may
prescribe, The words of Woodrow
Wilson ring all the more true under
modern conditions of big government:

It is the proper duty of a representative
body to look diligently into every affair
of government and to talk about what it
sees . . . . Unless Congress have and use
every means of gcquainting itself with
the acts and disposition of the adminis-
trative agents of the government, the
country must be helpless to learn how it
is. being served . ... e informing
function of Congress should be preferred
even to the legislative function.

The utility of the investigating pow-
er as a direct aid and adjunct to the
legislative functions is self-evident, be-
cause the power to investigate “pro-
vides the legislature with eyes and ears
and a thinking mechanism”. This task
can be performed by constituting par-
liamentary committees, one to each
Ministry. And these committees could
also be of utmost use to many Minis-
ters, if once it is grasped that the pro-
blem of parliamentary control of the
Executive is inter-linked to the Min-
isters’ own problems of how to control
their own Ministries. It also needs to
be understood that of all the outside
bodies and interests to which Ministers
turn for advice, Parliament itself could
be the most useful, for it is the most
representative and the least likely to
be ‘politically unrealistic’,



OBSTRUCTION OF PROCEEDINGS *

Legislatures are convened to trans-
act business. This has to be carried on
in accordance with the rules, conven-
tions and other requirements which
are well established. During a dis-
cussion in the Legislatures over-
emphasis on individual view-points may
to some extent be good for winning a
point but carried beyond a certain limit,
it is not only needless but, what is
regrettable, leads to the parliamentary
obstruction. It is the rightful function
of the Opposition to oppose but obstruc-
tion is different from opposition. Oppo-
sition to policies, schemes and matters
brought before the Legislature are
legitimately liable to be opposed and
criticized with all the vehemence, but
obstructionism is purely negative in
approach and cannot but be condemned.

Obstruction during Debate

Obstruction within the framework of
rules may be permitted in a legisla-
ture. But when obstruction goes beyond
these limits and tends to paralyse the
working of the Legislature it amounts
to an attack on democracy and the just
gﬁnciples it stands for. No person,

owever great and however sincere in
his opinion, is entitled to destroy demo-
cracy by such methods. Any business
carried on in the legislatures can be
delayed, prevented or voted down only
within the ambit of the rules. Any
attempt beyond that cannot be coun-
tenanced or permitted on the floor of
the House.

No party or individual has a right to

B. VAIRUNTA BALIGA

a legislature will not be permitted. This
is entirely unconstitutional. Rights and
privileges given to members attract to
them certain protection with regard to
their say or their right to debate on the
floor of the House, but as Bentham poin-
ted out long time back, when the limits
of assertion are exceeded it amounts
to not an attack on the government but
to an attack on democracy. When that
stage is reached, the rights and privi-
leges guaranteed under the Constitu~
tion are not available because they
tend to cut at the very root of the
matter and go against the Constitution,
thus trying to destroy it. Likewise, an
obstruction of business on the floor of
the House in open and flagrant viola-
tion of the rules also makes the working
of the Legislature impossible. He who
commits an offence like that forfeits
his right of protection or right to speak
in the House.

Obstruction during Question Honr

So for as Question Hour is concerned,
there cannot possibly be any obstruc-
tion. Any representation, any
sion that is to take place on other
matters, has to begin after the Ques-
tion Hour is over. Question Hour is the
privilege of the Opposition primarily
and perhaps equally of the other mem-
bers, irrespective of their party affl-
liation. In reality the Question Hour i
a control against the vagaries and im-
proprieties of the Council of Ministers
or the Executive Government, By

and the sth

say that transaction of the business in
the Mysore Lagislative Assembly on the

*Based on statements made by the Speaker in - 4th
May, , following the obstruction of proceedings by the Opposition after the Government had announced
uer'llleg:;vrgmme gebudness before the Assembly in place of the one announced earlier.
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denying to the House the Question
Hour, those members who tend to obs-
truct the proceedings are, in effect,
shielding the Government and thus aid
and abet in the prevention of the ex-
posure of the faults of the Govern-
ment. If that is so, it amounts to a very
serious invasion of the rights of the
House and those of the Members. The
duty of the Speaker in this regard is
quite clear, explicit and imperative. He
is bound to protect the interests of
those Members whose questions are
coming up. It is perfectly open to them
in whose name the question are found
in the list to say that they will not ask
questions; without that stage being
reached, to prevent in limine, the entire
working of the Question Hour is an
unpardonable breach of the rules of
the House and perhaps amounts to a
contempt of the House.

Action against Obstruction

Although it is not difficult for the
Presiding Officers to take action against
obstruction by Members, yet parliamen-
tary system of democracy carries with
itself a certain amount of give and take
and a certain amount of agreement
with regard to the mode of carrying on
business. Each party has, moreover, to
accommodate the other in this single
field of arranging the business. Even

" after arranging the business in this
fashion Opposition may talk as viru-
lently as necessary and the Govern-

. ment will hear it with patience and try
to rebut or answer criticism; that is
why it has been said that the majority

. rules and minority criticizes and

i and the majority carries the

day in the House.

In the light of what has been taking

. place in the legislatures, it is to be seen
whether the wishes of the House have
to ‘be ascertained in this behalf or not.

- ff that is also apposed it amounts to

tyranny of the minority over major
Such state of things can exist or]ﬂ;r‘ltii
a country where there is no democracy,

We in India have a parliamentary
democracy and the protection of the
rights and privileges of the Members
whose work is being o in the
Legislatures is entitled to recognition
and consequential protection at the
hands of the Speaker. In that context,
it is obvieusly clear that no member or
group of members has any right to say
that no work proposed or intended by
any other member should ever be taken
up or that sim cannot be reached
‘unless some r things are done to
their satisfection.

Working of democracy is the common
interest of all alike regardless of party
affiliation. We all are wedded to demo-
cratic principles. No body in our
country has lost faith in democracy or
is opposed to it.

Opposition is always by one party
against the other and not against the
House. Oppesition is against the Gov-
ernment supported by the ruling party
and is normally by members of the Le-
igislature who do not approve of the
matters brought by the Council of
Ministers before the House. It is equally
open to the members of the Opposition
to initiate attack. All this is as provided
under the rules and not de hors or out-
side the rules. Opposition to the com-
D e reles and unpmpteiad by pari-

y : and un -
mentary procedure. Question Hour is
not a matter brought by the Govern-

‘ment; it is directed against the Gov-

ernment and so it is inconceivable as
to how there can be opposition to the
Question Hour. Opposition is by oppos-
ing the motions before the House. Pre-
vention of work is not opposition but
obstruction.
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In any discussion of a subject con-
cerning parliamentary practice and
procedure, one has inevitably to refer
to the practices and usages of the Bri-
tish House of Commons because the
practice and procedure followed in the
Indian Parliament and the State Le-
gislatures, to some extent, have been
patterned on the British model. Ac-
cording to Sir Erskine May, the
content of parliamentary procedure
consists in:

(a) the forms of proceeding used
in the House,b ;lTsemtgh tht:.;
procedure on wi X
various stages, the process
of debate by motion, questions,
resolutions, adjournment
motions etc.;

(b) the machinery of direction
and delegation, meaning the
Speaker, Whips, etc.;

(c) the rules of procedure mean-
ing the directions which gov-
ern the working of the forms
and machinery of the House;
and

(d) parliamentary conventions,
which exist to supplement the
rules of precedure mainly for
the purpose .of securing fair
-play between the majority and

AND CONVENTIONS
K. K. RANGOLE

the minority, and due conside-
ration of the rights of indivi-
dual members.

May has given a very restricted
meaning to the word ‘convention’. Ac-
cording to him, it is the understanding
arrived at between the Govermment
and the Opposition parties regarding
selection of a certain type of business
and division of time between different
parties for Government business, which
is, however, not enforceable by the
Speaker. The parties may resile from
ithis understanding or a situation not
contemplated at the time of agreement
may crop up subsequently to make its
implementation difficult, but the un-

ing cannot be mentioned on

“the floor of the House. In this restrict-

od sense, the conventions in the House
of Commons are few, and in the Indian
Legislatures fewer still But in its
comprehensive sense, the term implies
customary usages, that is the conven-
tions -evolved practice.

Parliamentary Etiquette
When the House is sitting, members
are expected to observe certain rules,

technically known as the rules of par-
liamentary -etiquette. These mypal:e

.enunciated .as undec:

(a) every member entering or
Jleaving the Chamber of the
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House shall do so with deco-
rum,;

{b) he shall not carry with him in
the Chamber any articles,
‘such as, an umbrella, a stick
ete.;

(¢) he shall make an obeisance to
the Chair while passing to or
fromi his seat in the Chamber;

(d) he shall not Jeave the Chamber
when the Presiding Officer
rises to address the House;

(e) he shall not smoke in the
Chamber;

(f) he shall not cross the floor of
the House in trying to reach
his seat or when he is leaving
the House;

(g) he shall not pass between the
Presiding Officer and a mem-
ber addressing the House;

(h) he shall devote his attention to
the business proceeding in the
House, and not engage him-
self in writing letters, read-

ing of newspapers, books, etc.,

while in the Chamber;

(i) he shall not hiss or do any act
contemplated to cause inter-
ruption to the business of the
House; and

(j) he shall, if he desires to take
part in the proceedings, rise in
his seat and if called upon by
the Presiding Officer, address
his remarks to the Chair, and
if l;Ot called upon, resume his
seat.

All these rules aimi at securing the

carrying on of the business of the
House in an orderly manner and in a
peaceful and calm atmosphere- They
are just good manners, so essential for

-
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the smooth functioning of any meet-
ing.

Rules of Personal Conduct

Besides, a member is also expected
to observe a certain standard of per-
sonal conduct for maintaining fair-
play, dignity of the House and the re-
putation of members. These are des-
cribed as under:—

(a) If a member desires to make
a complaint against another
member in connection with
any act done by him qua
member, the complaining mem-
ber must first give notice of his
intention and must request the
member to be complained
against to be in his seat at the
time he proposes to make the
complaint. This practice is
insisted upon very rigidly in
the House of Commons so that
nothing is said against the
member in his absence and the
member to be complained
against has an opportunity of
stating his side of the case. If
a member on receipt of such
a notice neglects to appear in
the House or his whereabouts
cannot known with reason-
able diligence, he forfeits the
protection which this practice
offers him.

(b) An important rule, a salutary
actice for keeping the public
ife clean and respectable, is
that no member who has a
direct pecuniary interest in a
question shall vote upon it
The established convention is
that a member discloses his
pecuniary interest and seeks
guidance from the Chair in the
matter.

(¢) A member must not solicit or

accept any payment from a
member of the public for his
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services qua member. This
rule springs from the princi-
ple that a member pledges
himself to do al! that is re-
quired of him as a member of
the Legislature in consonance
with public interestt Comt
plaints regarding a breach of
this rule of conduct are dealt
with by the Legislature in its
privileged jurisdiction but that
is only indicative of the form
under which retribution comes
and does not take it out of the
rules of conduct required of a
member.

(d) A member must not, by his
" behaviour in or outside the
House, prove himself unfit for
association as a member with
other members of the House.
Anvy member behaving other-
wise is liable to expulsion from
the House. The purpose of
expulsion is not so much dis-
ciplinary as it is remedial, it
is not so much to punish a
member as it is to rid the
House of a person who is un-
fit for membership. The House
of Commons has expelled
members for a variety of rea-
sons, e.g. for being in open re-
bellion, forgery, perjury,
frauds. breaches of trust and
like offences, for conduct un-
becoming the character of an
officer and gentlemen and so
on. Three cases of expulsion

from Legislatures have occur-
red in India also—one in Lok
Sabha, one in Maharashtra
Vidhan Sabha and one in the
Madhya Pradesh  Vidhan
Sabha.*

Parliamentary Conventions

Parliamentary conventions may be
grouped into the following four cate-
gories:

rules of conduct in debate includ-
ing unparliamentary expres-
sions;

conventions having relation to the
business of the House;

conventions arising out of certain
provisions incorporated in the
Constitution of India; and

some quaint conventions followed
in the House of Commons.

Rules of Conduct in Debate

In all Legislatures in India, the rules
of conduct of debate find a place in
their respective rule books, but in the
House of Commons a major portion of
these is embedded in custom., In the
matter of admission of questions, re-
solutions and rules regarding the con-
duct of debate in legislatures, the con-
ventions and practices evolved in the
House of Commons were incorporated
into a model draft which was adopted
in all provincial legislatures constitut-
ed under the Government of India Act,
1919. These were the conventions and

. *The expulsion of Shri H, G. Mudgal, a member of the Provisional Parliament, was recommended
by an ad hoc Committee on the groun that his conduct was derogatory to the dignitv of the House

and inconsistent with the standards expected D
wttempt to circumvent the effects of a motion expelling him from the House, by his

from membersof Parliament.. Shri Mudgal's

resignation,

was deprecated and regarded as a contempt of the House and also leading to an aggravation of the

On August 12. 1964, 2 member of the Maharashtra Legislative Assembly (Shri J. B. Dhote) was

removed from the House for obstructing the proceedings of the

House and showing discourtesy and

indignity to the Speaker. On the following day, a motion was adopted by the House expelling the

member for his disorderly conduct.

In March, 1966, two members of the Madhya Pradesh Legislative Assembly were expelled, for

grossly disorderly conduct in the House, from the legis

lature and their seats were d

vacant, On

writ petitions by the two ex-M.L.As. the Madhya Pradesh High Court upheld their expulsion and
ruled imter alia that “State Legislature has powers not only to expel a member but also to create a

vacancy in the constituency”,
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praetices which later formed the basis
for the rules under the Government of
India Act, 1935, and still later for the
rules under the new Constitution. Thus
in one sense they are part of custo-
mary usages. They are not exhaustive
and provide only for situations that
arise quite often. Situations do, how-
ever, arise which call for instant de-
cistfons from the Chair and for which
there are no specific solutions available
in the rules. These pertain generally
to the propriety of remarks made by
a member or some unruly behaviour
of members and have to be ruled upon
by the Chair in his own judgment. In
matters of parliamentary practice, the
written part is merely a pendant to the
unwritten part.

Some of the well-known rules gov-
erning the conduct of debates require
th:t— a member while speaking shall
no

reflect upon the conduct of the
President as distinct from the
Government of Indin or any
Governor, as distinct from the
State Government;

reflect upon the conduct of any
judge or court of law, in the
exercise of his or its judicial
functions, having. jurisdiction
in any part of India;

reflect upon any decision arrived
at by the Legislature on any
matter except on a motion for
rescinding the same;

refer to any matter of fact which
is under adjudication by a
court of law;

make a personal charge against
another member;

use offensive or defamatory
pressions;

use his right of speech for the
g:‘n'pose of obstructing the
siness of the House;

ex-
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disclose the proceedings of any
committee;

discuss any ruling, order or direc-
tion of the Presiding Officer
except on a motion for his re-
moval in accordance with
law; and

persist in introducing irrelevant
miatter in his speech or indulge
in tedious repetition.

Besides these rules which are too
obvious, there are some other rules and
practices on which some comments
might be very useful:—

There is a well laid-down proce-
dure which a member is re-
quired to follow before mak-
ing an allegation of a defama-
tory or.incriminatory nature
against any person. This is a
salutary practice because it
helps the House on the one
hand to have before it points
of view of both parties and on
the other hand, impliedly ac-
cept the right of a member to
bring before the House in pub-
lic interest any matter even
though it may be of the nature
described.

Under the parliamentary conven-
tions, any statement of fact
made by a member. in the
House is assumed to be true
unless proved otherwise.
Therefore, by necessary imipli-
cation, it becomes the duty of
a member to do all that he
reasonably can to check the
facts and take full responsibi-
lity for stating them in
House.

A member who has spoken once
in a debate cannot speak 2a
second time unless he has a
right of reply under the rules
or is permitted to make a per-



Parliamentary Etiquette and Conventions

sonal explanation; but the
right of personal explanation
is not to be used for answer-
ing or adding to arguments.

A member is not permitted to

make a written speech in the
legislature as it might result
in not taking into account the
arguments advanced in the de-
bate, A member is also not
supposed to read lengthy ex-
tracts and reports while speak-
ing in debate.

If a member is speaking and an-

other member expresses a de-
sire to ask a question, the ge-
nera] courtesy is for the speak-
ing mempber to resume his seat
to enable the question to be
put. This is governed by the
general rule that at no time in
a debate more than on2 mem-
ber shall be on his feet. Oc-
casions do, however arise
when the member having the
floor does not give way. At
such times it is expected of
the member desiring to put the
question to resumye his seat

When a member has made a

speech criticising a particular
view-point, he is expected to
remain in his seat to hear the
reply to his criticism.

interesting usage that is rigid-
ly followed in the House of
Commons, but not so rigidly
followed in India, is the method
of alluding to a member by the
namte of his constituency and
with certain prefixes*,

This catalogue of usages cannot claim
to cover all situations, though it does
cover a large number of them. The
power of the Presiding Officer to de-
cide the point of dispute in a new situa-
tion is the only expedient and it is
the duty of each member to submit
himself to the decision of the Presid-
ing Officer cheerfully, The Presiding
Officer always seeks to maintain the
balance if a debate has to be effective
and even his ‘catching the eye’ is not
accidental. When a number of mem-
bers rise to take part in a debate, only
he who is called by the Presiding Offi-
cer has a right to address the House.
This is called ‘catching the eye’. Owing
to limitation on time allotted for a de-
bate, whips of different parties intimate
to the Presiding Officer beforehand the
names of members whom the party
may have chosen to take part in the
debate. Sometimes, the members
themselves give such intimation. The
Presiding Officer, no doubt, tries to.
adjust the list but he is not bound to
follow it. For it is his duty to see that
every section of the House gets an op-
poriunity to express its point of view.
The existence »f such a list does not
and cannot absolve a member named
in the list from rising to catch the Pre-
siding Officer’s eye.

There is an interesting convention
in force in the legislatures that a mem-
ber elected in a bye-electicn is given
the earliest opportunity to make his
maiden speech in the first session after
hig election. '

One of the very important conven-
tions followed in debates is that, refe-

*For instance, the prefixes in use in the House of Commons are:

every member is an honourable member because the House is honourable;

if the member is a Privy Councillor, he is addressed as the Rt. Hon. member;
if a member is of the same party, as hon. friend;

if the member is of the opposition party as hon. gentleman;

if a member is a commissioned ex-service man, as hon, gallant member;

if a member is a lawyer, as hon. learned member; and

if the membes has a title, as hon. noble member.
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rence to persons not present in the
House are avoided ag far as possible®.

A member while speaking in debate
is not permitted to make a reference
to visitors in the gallery or to take a
pose suggesting that he is addressing
the galleries.

A discussion of the rules of conduct
of debate will not be complete without
a mention of the power conferred on
the Presiding Officer to maintain ord-
er, The rules provide that the Presid-
ing Officer may require a recalcitrant
member to resume his seat, to with-
draw from the House or to name him
and suspend him from the service of
the House for such period as may be
specified in the motion to be moved
for this purpose. The Speaker of the
House of Commons can use these
powers in addition to other powers re-
posed in him by custom.

.'# . Unparliamentary Expressions

As the subject of unparliamentary
expressions is intimately connected
with the language used in debate, it
would be cogent to deal with it here.
The use of a proper language, the
parliamentary language as we call it,
is insisted upon in the legislatures be-
cause it has been held that this alone
can help a member in effectively and
convincingly contradicting the  opi-
nions and conduct of his opponents in
debate, The question arises as to what
principles should be observed in de-
ciding whether a particular expression
is or is not parliamentary. May has
classified unparliamentary expressions
as under:

the imputation of false or unavo-
wed motives;

the misrepresentation of the lan.
guage of another and the ac-
cusation of misrepresentation;

charges of uttering a deliberate
falsehood; and

Abusive and insulting language of
a nature likely to create dis-
order.

A charge that a member has obstruct-
ed the business of the House or that
a speech is an abuse of the rules of the
House is not out of order. A member
is not allowed to use unpaxliamentary
words by the device of putting them
in some body else’s mouth. In India,
the provision of a rule conferring the
power of expunction on the Presiding
Officers has robbed this subject of some
importance, In the House of Com-
mons, the power of expunction vests
in the House. There the practice
is to insist upon all offensive words
being withdrawn by the member who
uses them and only upon an ample
apology being made by him which
should satisfy both the House as weil
as the member to whom offence was
given, is the matter treated as closed.
If the apology be refused or the off-
ended member declines to express his
satisfaction, the House takes further
steps. In such cases, as the precedents
reveal, the House commits both mem-
bers to the custody of the Sergeant and
they may not be released until they
have submitted themselves to the
House and given an assurance against
engaging in hostile proceedings.

Convention pertaining to Business of
the House

There are a number of interesting
conventions in existence both in India
as well as in the House of Commons

*In the House of Commons this is carried even to the point of avoiding mention of a matter
pertaining to the Department of & Minister who is not present in the House. This saves the House

an unnecessary discussion. Of course & memb t doing so takes i
method and achieves his object but that does not nﬂgretbcthi sufn?;-nl rlnflse © takes recourse to & suitable

S— .
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which have a direct bearing on the
pusiness of the House. Some of the
jmportant ones are described below:—

Watch and ward: Arising out of the
convention that the full precincts of
the Legislature are under the control
of the Speaker, each Legislature makes
its own watch and ward arrangements.
The personnel is borrowed in many
places from the Police Department but,
during the period they work in the
Legislature, they are completely under
the authority of the Speaker.

Prayer: It might be of interest to
know that the House of Commons in
UK. and the House of Representatives
of the American Congress start their
business with prayer. The practice,
however, does not exist in India, al-
though an attempt was made to do so
in the Madras Legislative Council ;n'
1937.

Quorum: The number of members
to constitute a quorum is laid down in
the Indian Constitution. Before the
re-introduction of the lunch hour in
Lok Sabha recently, following the
practice in the House of Commons that
no count is asked for between dinner
hour, a convention was being followed
there and in certain State Legislatures
that no count should be taken between
the lunch hour.

Absence during Divisions: Every
member is exvected to be in the pre-
cincts of the House on all days on
which the House is sitting, so that he
may be available for recording his
vote during divisions. Occasions do
arise when a member has unavoidably

to leave the place of meetings during
a session. To ensure that his absence
does not cause inconvenience to the
whips of his party, a practice has deve-
loped in the House of Commons, under
which the member concerned enters
into an informal agreement with &
member of the opposition party to ab-
sent himself from voting during the
period of the former's absence. Thus
two opposing votes are automatically
nullified. The whips of both the part-
ies are notified by the members con-
cerned of this agreement and no ob-
jection is taken by them to such ab-
sence.

Snap Vote: The constitutional prac-
tice that the Council of Ministers is
collectively responsible to the Lower
House has given rise to the convention
that the defeat of a Government pro-
posal tantamounts to a vote of censure
against the Government, which must
resign in case of such a defeat. This
convention is the foundation of the
authoritv for the whips issued to mem-
bers. On occasions, the members of
the treasury benches are not n™esent
in full strength, being under the im-
pression that no occasion for voting is
going to arise. But that makes the
opposition all the move vigilant in
order to grab such moments for inflict-
ing a defeat on the Government.*

The convention has. however, been con-
siderably watered down now and if
the Government declares that it does
not consider the matter on which it
has been defeated by a snap vote to
be an important one, it is not required
to resign.

Opening of the Budyet in the House:
By a’ settled convention, not a privi-
lege, the Budget must be opened first

*During the period of Compbells-Bennerman Government in U. K., there was once an occasion
wh-n, finding that the Government suoporters were short in number, the opposition attempted to
for~~ a snap vote, The Government whips were in an aweful mess. They somehow managed to
secure the attendance of Mr. Asquith (late Lord Asquith) just at the moment when the oppodition was
preparting to move for the closure of the debate and the Soeaker was requested to give sn opportunity
to Mr. Asquith to have his say. It is said that Mr. Asquith by the sheer weight of his arguments in
the debate, prevented the Opposition from claiming a division,



.-

in the House. A leakage of the budget
proposals is considered to be a serious
' parliamentary offence. The case of
Dr. Dalton in England is very perti-
nent to be recalled in this connection.

Dr. Dalton, then Chancellor of the
Exchequer was passing through the lobby
of the House at about 3-15 pm. when a
parliamentary lobby correspondent accost-
ed him and asked for a forecast of the
budget. Dr. Dalton uttered just one sen-
tence which summarised the budget fully.
The sentence which was scribbled by the
correspondent on his shirt-cuff was imme-
diately passed on by him over the tele-
phone to his newspaper. Little did Dr
Dalton or even the correspondent himself
imagine that the message passed on to
the newspaper office would, between
3-17. p.M. and 3.353 be in the hands of the
public. A member purchased a copy of
the particular Newspaper with the budget
forecast headline at 3-33 p.m,, and when
the budget was opened in the House, he
pointed out the leakage in the House.
This was certainly a triumph of machine
over man. Dr. Dalton at once owned the
Jeakage and resigned the next day. The
Committee of the House which enquired
into the matter eompletely absolved Dr.
Dalton of any blame and welcomed his
act of resignation which they felt would
maintain the purity of a healthy conven-
tion. In India, Lok Sabha had an in<tapce
of the leakage of budget but the circum-
stances were entirely different and no
blame was attached to the TFinance
Minister. ' *

Casting Vote: In case of an equality
of votes in a division, the Presiding
Officer has a casting vote. In order to
avoid the least doubt about his im-

?' et
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partiality, it is usual for a Presiding
Officer, when practicable, to vote in a
manner which does not make the deci-
sion of the House final by his casting
vote. In the British House of Com-
mons, the Speaker explains the reasons
for his giving the casting vste when-
ever he does so, and those reasons sre
entered in the Journal of the House
Where the authority of the House is
involved, the casting vote is given in
favour of the authority of the House.

Opposition’s Right to choose Subjects:
By a convention which is outside the
purview of the Sveaker, the Opposition
in the House of Commons is entitled to
choose the subjects of discussion in
certain matters. One such cceasion is
the debate on the speech from the
throne and the other is the selection
of demands for grants to be taken up
for discussion each yvear. The conven-
tion regarding the selection of demands
for grants has been adopted by T.ok
Cabha as well as most of the State
Legislatures in India. There is also a
convention in the House of Commons
of utilising the ‘usual channels’ for
division of the time of different parties.
The whips of the different parties in
the House enter into a bargain with
the Whips of the Government party for
allotment of as much time as they can
get for bringing their subjects for dis-
cussion before the House.

Mace: In the House of Commons the
Mace which represent the crown, is
placed in the House so long as it con-
tinues its sitting. In course of time
it has now come to virtually represent-
ing the authority of the House. There
is no Mace in the Indian Parliament or
in most of the Indian Legislature.
Wherever it exists it is merely decora-
tive and does not carry anv authority
as it does in the House of Commons.

Resignation bu Member: A member
of the House of Commons cannot resign
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his membership, for it is his duty to
serve the electorate when elected. If
it becomes necessary for a member to
resign his seat, he has to take recourse
to “Chiltern Hundreds”. 'This i a
sinecure appointment but it is consider-
ed to be an office of profit and the seat
of the member mes vacant on his
acceptance of that office. In India,
however, the Constitution makes a
specific provision for the resignation of
membership.

Leader of the House: This is not a
statutory office. In India, the Prime
Minister or the Chief Minister, as the
case may be, acts as the Leader of the
House. In England, until 1917, the
Prime Minister, if he was a member of
the House of Commons, acted also as
the Leader of the House. If the Prime
Minister habpened to be a peer. the
First Lord of the Treasury or the Chan-
cellor of the Exchequer acted as the
Leader of the House. The practice
varied in England between 1917 and
1942 but from that year onwards there
is a separate leader in the House of
Commons.

Constitutional Conventions

There is vet another category of con-
ventions which evolve out of certain
provisions of the Constitution. A few
of these conventions are enunciated

here.

Commencement and Duration of a
Session: Article 85 and 174 of the
Constitution of India confer authorlty
on the President or the Governor of a
State to summon the Parliament or the
Legislature, as the case may be, and to
prorogue it. A convention has, how-
ever, developed according to which the
Presiding Officers of Legislatures are
consulted while fixing the date of com-
mencement and the probable duration
of a Session. In the same manner, they
are also consulted in regard to the pro-
rogation of the House.
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Legislature Secretariat: Article 187
of the Constitution makes provision
for separate secretarial staff for the
two Houses of Parliament. Under this
provision, the staff can be common to
both Houses or separate for each House.
In the Parliament of India, the staff for
sach House is separate and there are
evarate Secretariats for Lok Sabha and
.lajva Sabha; but in some of the States
there is onlv one Secretariat with com-
mon posts for the Legislature. In the
States where there is only one House,
the final control over the Secretariat
rests with the Speaker and in States
with two Houses, it rests with a Board
consisting of both the Presiding Officers.
Certain conventions have developed in
regard to matters arising out of this
provision. They are regarding—

the appointment of officers and
staff to the establishment of the
Secretariat;

the final authoritvy for determining
salaries 'and other conditions of
service of persons employed in
the Secretariat;

the final authority for determining
the strength of officers and
other establishment;

the nrocedure for determining the
budgetary provision in respect
of the Legislature including the
expenditure for the Secretariat:

the basis for regulating the relat-
ions between the Presiding
Officer and the Executive and
the procedure for resolving any
differences of opinion; and

the audit of accounts relating to
Legislature and its Secretariat.

The conventions that have evolved
in the case of appointment and other
conditions of service of the officers and
staff normallv ennform to the rules
that are applicable to similar appoint-
ments to corresnonding posts in the
Executive Branch.



In regard to the budget provisions.
it has been accepted that the ultimate
authority should vest in the Speaker
or the Board as the case may be.*®

The audit of the accounts of Parlia-
ment and the State Legislature and
their respective Secretariats is conduct-
ed in the same manner as in the Execu-
tive branch but a convention has been
developed by which the comments of
the audit are intimated to the Presid-
ing Officer and are not included in the
audit report.

An offshoot of the above convention
is that no cut motions are allowed to
be moved in the budget of the two
Houses of Parliament or the State
Legislature nor is a question thereon
allowed to be put on the floor of the
House. If a member needs any further
information or has any suggestions to
make or doubts to be cleared. he can
do so by approaching the Presiding
Officer.

A reference may relevently be made
here to the provision contained in
Article 194 of the Constitution concern-
ing -the privilege jurisdiction of the
Legislature. It may be mentioned that
this concept has developed in the House
of Commons through practice and falls
in the fleld of customary usage.
Diverse opinions have been expressed
from time to time with regard to this
subject even by eminent persons. In
this comnection an extract from the
judement of Lord Ellenborough C. J.
in Burdett Vs. Abott, is relevant:

“If there were no precedents upon
the subject, no Legislative re-
cognition, no practice or
opinions in the Courts of Law
recognizing such an authority,
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it would still be essentially ne-
cessary to the Houses of Par.
liament to have it; indeed, they
would sink into utter contempt
and inefficiency without it..
They certainly must have the
power of self-vindication in
their hands; and .... they
have such power.”

Some Ancient Customs

It might be of great interest to know
the background behind some of the
ancient conventions still in vogue in
fhe House of Commons which now
appear to be rather out of tune with
the modern age. Once we go back to
the history of these conventions, we
realize their value and sanctity.

Asking for “Candles”: In  ancient
times the lighting arrangement in the
House of Commons was of candle light.
When daylight became insufficient dur-
ing the course of a sitting. and a mem-
ber wanted lights to be put on, he
would rise in his seat and gravelv ask
for “Candles”. This mode of “asking
for candles” is in vogue even tod"v
when in response to the demand, the
electric lights are put on,

“Who Goes Home”: Going home at
night was dangerous in olden davs.
Therefore. if the sitting ended at night
the attendants of members would call
up and down the corridors shouting
“Who goes home”. On this the mem-
bers would gather into groups for
mutual protection and security in their
perilous journey. Even today. at the
end of each day’s sitting, when the
Soeaker leaves the Chair, policemen
call up and down the corridors shouting
“Who goes home”.

*In respect of both these matters, the procedure followed is that the matters are dealt first at the
Seoretariat level between the Secretariat and the concerning department, and if any point of difference

remains ussettled,
difference with the
finds itself unable to a;

the matter is referred to the Presiding Officer or the Board who discuss the point of
concerned Minister and., if necessary, with the Chief Minister. But if the Board
gree, its opinion is accepted. A “similar procedure was in vogue in respect of

the Governor’s Secretariats, created under the Government of India Act, 1935,
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“] Spy Strangers”: “Strangers” are
allowed in the gallery only if the Com-
mons permit them to be there. In the
olden days when Irish Nationalist Mem-
bers in the House of Commons had ado-
pted obstructionist tactics, on one occa-
sion one of them cried “I spy strangers”.
It was then found that amongst the dis-
tinguished strangers was the then
Prince of Wales. He had to go out with
the rest.

A very convincing reason has been
given by Dr. Redliche in support of the
continuance of these ancient customs.
They take the man in the present to
the times in the past when British his-
tory was being made and thus help in
bridging the gap of the time.

Conclusion

To sum up, the main purposes beh:nd
all these important parliamen con-
ventions and the lessong that we derive
from them, are:

to give to the advocates of the op-
posite viewpoints fair and am-

ple opportunities to persuade
the other side by discussion
and debate;

to ascertain ag accurately as possi-
ble the will of the majority in
deciding a question;

to be tolerant towards another
man’s point of view;

to consider the majority decision as
the decision of the whole House
and treat it as binding;

to preserve and enhance respect for
law;

to enhance the prestige of the
House and to consider the
House as the repository of all
power and the ultimate arbi-
ter of public interest; and

to enhance the respect for the Pre-
giding Officer and his decisions
for achieving the above objec-
tives.

The Member of Parliament is a genuine and vital bulwerk of the
liberty of the individual. Now that legislation and the work of Gov-
ernment departments affect every one’s life, it ig essential to have some
one to whom ordinary people can turn to champion them.

—Wooprow WYATT



ESTIMATES COMMITTEE OF LOK SABHA
A Review of Reports presented during 1950—57-(10)

[This is the tenth and the final in-
stalment of the Review of the Reports
of the Estimates Committee presented
during the period 1950—057, serialisation
of which commenced with Vol. VII of
the Journal. The review, it may be re-
called, is in six parts: (i) Economy
and Efficiency; (ii) Financial matters;
(iti) Staff; (iv) Stores; (v) Certain
important matters including policy and
(vi) Miscellaneous Matters. With the
current instalment we conclude the
sizth part of this Review. It deals with
the help of men-officials in Govern-
ment work.—Ed.].

Help Of Non-Officials In Government
Work

In several Reports, the Committee
have recommended that non-officials
should be associated with the Govern-
ment work. In this connection, some
of the recommendations and the action

thereon by the Government are given
below.

Central Advisory Committee on Tour-
ism
In their Thirty-fourth Report on
Tourism the Committee observed
that there was no representative of
the shipping interests in the Central
Advisory Committee, whereas such a

representative was associated with the
Bombay, Madras and Calcutta Region-
al Committees. In the opinion of the
Committee the principal reason for
there not being a representative in
the Central Committee was that not
more than 15 per cent of the Tourists
came to India by ships. The represen-
tative of the Ministry however agreed
that there was no logical reason for a
representauve bf the shipping inter-
ests not being associated with the
Central Committee. The Committee
recommended that a representative of
the Shipping Industry should also be
included in the Central Advisory

Committee’.
The Government in their reply,
conveyed acceptance of the recom-

mendations and informed that the
necessary action had been taken to in-
clude a representative each of the
Directorate General of Shipping, Bom-
bay, Indian National Steamship Own-
ers Association, Bombay and Karmo-
Em Conference, Bombay”:

Programme Evaluation work in com-
munity development projects

In their Thirty-eighth Report on
Community Development, the Com-
mittee wrote as follows regarding the

by the Estimates Committee Branch of the Lok Sabha Secretariat.
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association of non-officials in the pro-
gramme evaluation work®:

The Committee feel that if the Evalua-
tion Officers keep a regular contact with
local non-officials and specially the mem-
bers of State and Central Legislatures of
the area concerned, the reports coming
from the Evaluation Officer will have
better value, The Evaluation Officers
should move with the public and find out
what the enlightened public opinion is
about a certain block. The Committee,
therefore, recommend that suitable dir-
ections in this connection may be issued
by the P.E.O. to the field officers and if
possible periodical meetings may be held
with non-officials in the area to ascer-
tain their difficulties and the views on
the programme in operation.

The Government in their reply stat-
ed as follows*:

The Ewaluation Officers maintain con-
tact with the public and especially
through their surveys have a represen-
tative cross-section of opinions and atti-
tudes of different strata of rural society.
The suggestion regarding their maintain-
ing contact with local non-officials and
especially Members of State and Central
Legislatures has been noted. In the cur-
rent series of enquiries, the Evaluation
Officers are meéting local non-officials
including Members of State and Central
Legislatures, who are Members of the
Block Advisory Committee.

Role of non-officials in community de-
velopment work

In their Fortieth Report on Commu-
nity Development the Committee
wrote as follows regarding the co-ope-
ration of non-officials in the work of
community development®:

The Committee fully appreriate the
difficulties in the way of complete co-
ordination between officials and non-
officials in the development programme.
But they feel that with a right type of
approach on both sides the problem can
be solved to a great extent and the sup-
port of constructive workers and the
people’s organisations can he made avail-

able in a larger measure. One way of
doing that, in the opinion of the Com-
mittee, is to realise the different roles of
a civil servant and a public worker and
to fully appreciate that they are in no
way conflicting but complimentary.
Their objective is the same, viz. to serve
the common man.

Association of SHipping interests in
Port Trusts

In their Forty-eighth Report on
Major Ports, the Committee wrote
that, as conveyed to them in the Bom-
bay Port Trust there was only one
representative of the shipping inter-
ests on the Board of 25 Trustees and
that the position was more or less
similar in other Port Trusts also. The
Committee recommended that as ship-
ping interest was a vital element in
the administration of ports, and had
much to do with the usage of the Port,
the element of shipping interests might
be strengthened in the Port Trust.
The constitution of the Port Trusts in
the foreign countries might be exa-
mined with advantage, for arriving at
a more equitable representation of the
various interests®.

The Government in their reply stat-
ed™

The position regarding representation
for Shipping interests in the Bombay
Port Trust hag Im:n‘\-h exanﬁnedt. t'It l;g:
been decided that the representation
the Indian National Steamship Owners’

Association on the Board should be in-
creased from one to two. In addition, the
Director-General of Shipping, Bombay is
already having one seat even now on the
Board. Out of two seats allotted to the
Bombay Chamber of Commerce and In-
dustry one seat is earmarked for ‘ship-
ping’. Besides, it has been decided that
the Sailing Vessels Interests should be
separately recognised for representation
on the Board and one seat has been al-
lotted to the All India Sailing Vessel In-

*38R (EC-1LS) paras 115-116, P. 42.
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Consultetion . with : Shipewners regard-

ing Shipping Agreements

In their Sixtwsecond Report' on
Shipping, the: Committee recommend-
ed that Indian. wners. should be
consulted before Shipping agreements
were concluded so that there might
be complete coordination between the
private and publie -sectors of Indian
Shipping and the available tonnage
might.be utilised to the maxium pos-
sible_extent®,

The Government-in their reply -stat-

ed that the suggestion was in complete

aceord with -Government's own vie_ws-

about it.- In-fact, Indian Shipping
Companies were consulted prior to
the: exeeution of the Indo-Soviet and
Indo-Polish Shipping Agreements and
similar- consultations would be held in
regard to such agreements in future
as- well.?

Committee to examine the extent of
idle..capacity in Ordnance Factories

in their Sixty-eighth Report on Ord-
nance Factories, the - Committee re-

commended that a Committee consist-

ing of officials and non-officials should
be. formed to examine.the extent of
idle- capacity in the,Ordnance factories
with a view to suggesting its utilisa-
tion ‘to. the maximum extent possible.
Tha.Committee could also offer sugges-
tions . (i) regarding the utilisation in an
emergency of machinery existing in
private sector and the rest-of public
sector and similar to that existing in
Ordnance Factories, and (ii).on the
feasibility as well as;the economics of
instailing. in future muiti-pu ma-
chinery, which could’ be, swi d over
to other types of production during

lean periods : of.isepvice .

thereby eliminating - tl'napmblem of
idle labour and machinery?®,

In their reply, the .Government stat-
ed as follews!l:

One of the. important terms .of refer-
ence of the Ordnance Factories Re-orga-
nisation Committee was to suggest ways
and means of utilising the idle capacity
in the Ordinance Factories. civil trade
work. . The various recommendations of
this Committee with a vww _to utilising
the idle capacity in the .O: e Fac-
tories have been implemented .as far as
possible. In addition, Government have
decided that the requirements of Govern-
ment Departments should, wherever pos-
sible, be met by the Ordnance Factories.
For this purpose, a list of types.-of stores
which the Ordnance Factories can. manu-
facture and the types of surplus capacity

%maesa for meeting certain :orders
ha\*e communicated to the various
Ministries. In view of the position
explained . ahove, it is felt  that the
appeintment :of . another Committee so
soom. after. the Ordnance Factories. Re-
organisation Committee is not necessary,
particmlarly in view of the inerease in
the civil trade activities of the Ordnance
Factories that has already. taken. place.
Howewver, .the suggestions made by the
Estimates Committee will be put up for
consideration by the .Defence :Planning
Committee.

Commenting on this reply, the Com-
mittee subsequently wrote as fol-
lowss!2:

Considering, howewver, the faet that
more. than four s have elapsed aince
the Ordnance ;F‘Eaciorm Rear;
a(-:lgom.al:tee submitted their R:h?em;tnd a.nd

significant. progress in indus-
trialisation of the country that has taken
place during this. the Committee
feel that the appmntmmt of a Com.lmt-
tee with the terms of reference sug
ed above would be degirable. The
mittee, therefore, reiterate their earHer
recommendation and. hope that an early
action- would be .taken in the matter,

*62R 1LS) pan 175, 6.
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Suggestions for Legislation

During the course of examination of
the estimates of various Ministries and
Pepartments of the Government, the
Committee came across severalin-
stances where legislation was neces-
sary or desitable in certain matters
and where legislation had been delay-
ed in certain cases. Some of the in-
stances pointed:out by the Committee
are given below.

-Legislation -regwrding tourist industry

In. their Thirty-fourth Report on
Tourism, the Committee: observed that
.in. many- countries of the world legis-
lation exdsted on three aspects of the
tourist -industry, viz." travel agencies,
guides and hotels and catering estab-
lishments. The Committee were given
to wmderstand. that in India also the
question of bringing in legislation on
certain aspeets ‘of tourism such as
Hotels, '‘Guides and Trave] Agents was
being considered by the Ministry of
Transport and that certain points had
been drawn up on the basis of study
on legislations in about ten other
countries of the world. The Commit-
tce recommended that this matter
should be expedited*®.

While accepting the recommenda-
‘ton, the Government, in their reply,
stated4.

- Regarding the. hotels it was felt that
before any legislative measures were
considered, an enquiry into the condi-
tions- of the hotel industry should
cohducted. Consequently a Committee
called the Hotel Standards and Rate
Structure Committee was set up under
a non-official Chairman in September,
1857. The Committee is gxpected to
make -detailed recommendations by the
end. of March, 1958, and it is e
.that._the Committee would also suggest
the lines on which legislative measures,
‘if any, should be enacted.

-jor Ports, 'the

Re'garﬂm,z legislation “on travel. agen-
ctes ‘and ' guides, 'no significant progress
‘has  been made as it was felt that  this
work should be taken up only after a
separate Department of Tourism has been
set 'up, Such a 'Department came inte
being  on the 1st March, 1958, and it - is

~ hoped that this Department’ would nhow
take up this work at an early date.

‘Statutory recognition of ‘Bntermedi-
ate’, ‘Minor’ and ‘Sub’ ports

Report on Ma-
; Committee vbserved
that minor-ports had been more or less

In their Forty-eighth

-neglected by -the Centre:so far despite

the fact that they were in'the ‘Contur-
rent List’. The Committee recom-
mended 'that the classification of ‘In-

termediate’, ‘Minor’ and ‘Sub’ ports
“should be given a statutory.-recogni-
.tion. This-wowld emable the -Centre

to focus: greater attemtion to the'deve-
lopment of these ports!s. . The Com-
mittee refterated this recommendation

in their Fifty-first Reg;ort on Interme-
diate and Minor Port§?e,

The Government in their reply stat-
ed’ that' the -State Governments had
been consulted in the matter and that
the reremmendation ‘was - accepted.
The Government also stated that ne-
cessary legislation to amend the In-
dian” Ports ' Act would ‘be taken up at
a suitable opportunity?!?.

Aﬂ.endmenr of Inland Steam Vesseis
ct

In their-Sixty-first -Report en Inland
Water Transport, the Committee 're-
commended that the provisions'in''the
laws of foreign oountries sheuld :-be
studied and suitable - modifications
made in the Inland Steam Vessels Act
in 'respect of the following matters":

(i) Bl e or obstruction to a navi-
‘gabie ghantel caused by a wretk or other
.- obstruetion;:-and

u 1LS) paras 188—196, pp 53—55.
ugR 2LS) p. 69.

48R 1LS) para 30, p. 10.

ugR 1LS) para 61, p. 22.

1782R p. 3.

#6IR (EC-1 paras 129=I3I, Pp. 37-38.

185



Journal of Parliamentary.Information

(ii) Blockage or obstruction to navi-
gable channel caused by a vessel being

overdrafted and grounded in a navigable
channel.

The Government in their reply stat-
ed that the recommendation had been
noted. Information regarding the pro-
visions in the laws of the foreign coun-
tries have been obtained and is being
studied.”® y

Legislation regarding Sailing Vessels

In their Sixty-second Report, the
Committee, while recommending legis-
lation to govern deep sea-going sailing
vessels, observed?°:

It is in the interest of the industry that
deep sea-going vessels should go under
Central control and hence there is the
necessity of a Central Act to govern
these vessels. The Act, inter alia, must
contain the following provisions:

(i) Uniformity of measurement and
registration;

(ii) Inspection;
(iii) Assignment of free board;

(iv) Permits for tindals and identity
cards for seamen;

(v) Detention of vessels which are
found defective by any of the »pn;scribed
rules or in equipment;

. (vi) Deterrence of fraudulent jettison-
ng;

(vii) Standardisation of forms and
practices;. .

(viii) Amendment of Workmen’s Com-
pensation Act to include all seagoing
ships and their employees and introduc-
tilorr.n of specific provision for initiation of
claims, -

The Government in their reply state-
ed as follows":

The Merchant Shipping Bill which has
been introduced in Parliament has one
whole Part devoted to Sailing Vessels
and all these matters excepting item (g)
in so far as it relates to standardisation

of practices and item (h), have been in-
corporated therein.” As regards standar-
disation of practice it is the intention
that the trade should organise itself on
an all-India basis and evolve a uniform
system of practices. As regards (k), the
question of extending the Workmen's
Compensation Act, to all sailing vessels
irrespective of their tonnage has been
taken up with the Ministry of Labour
and Employment who are the Ministry
concerned in the matter,

Collection of Statistics

In several of their Reports the Com-
mittee have stressed the need for pro-
per and timely collection of statistics,
for their proper interpretation and the
application of the results with a view
to effecting economy and improving
the efficiency. Some of the recom-
mendations made in this regard are
given below.

Centralised Collection of Statistics

In their Third Report on the Minis-
try of Commerce, the Committee
wrote that for the sake of greater co-
ordination and economy it would be
better if all offices in the different
Ministries, concerned with collection
of statistics are combined into a single
organisation under the overall control
of the Commerce Ministry. Such a
step, the Committee felt, would lead
to. specialisation and co-ordination of
the related subjects and prevent the
emanation of contradictory statistics
and information from the various Min-
istries. They inter alia, wrote fur-
ther as follows?!:

We are informed that a beginning has
already been made with the setting up
of the Central Statistical Organization,
as an adjunct to the Cabinet Secretariat,
the object of which is to ensure co-ordi-
nation in the matter of collecting statis-
tics. The Central Statistical Organiza-
tion under the Cabinet Secretariat. which
is an entirely independent organization,
should in due course take over the func-
tions that are now being performed

1990R (EC-2LS) p. 24.
"62R C-xLS% paras 140-142, P. 37.
11¢3R (EC-2LS) pp. $-6.

L) C-1LS) paras 59—61, pp. 26-27.
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different Ministries. = The Ministries
should delegate progressively their sta-
tistical functions to this Central Body
and effect suitable reductions in staff in
their Ministries, :

The Government in their reply stat-
ed’:

Since its inception, the Central Statis-
tical Organisation has been coordinating
the statistical activities of the Central
and State Governments. It has been
rendering advice on statistical matters
to the various Ministries of the Govern-
ment of India, State Governments and

Industry and Tra

The vrincipal machinery by means of
which the co-ordination of the statistical
activities of the Central and State Gov-
ernments is sought to be achieved by the
Central Statistical Organisation is the
annual Joint Conference of Central and
State Statisticians which have been con-
ducted by the Central Statistical Organi-
sation, since it was set up in 1851, A
number of recommendations towards the
improvement of statistical systems, e.g.,
better co-ordination between the Central
and State Governments on statistical
matters, uniformity in statistical publi-
cations, quality of primary data, statis-
tical legislation, training of statisticians
needed at various levels, proper co-ordi-
nation of sample surveys with 3 view to
securing uniformity and minimum stan-
dards, steps to be taken towards im-
provement of guality of primary data,
have been made by the Conferences.
The Central Statistical Organisation fol-
lows up these recommendations in order
to see that necessary action is taken by
all concerned.

The Centrgl Statistical Organisation
has also helped the various Ministries
and Departments to revise their statisti-
cal forms with a view to avoiding dupli-
cation and providing for comprehensive
information. It' also organises training
schemes for the training of Junior and
Senior Statisticians in order to meet the
growing requirements of statistical per-
sonnel both by the Central and State
Governments . .. The Centra] Statisti-
cal Orpganisation has been working to-
wards building up an integrated statis-
tical system in the country and has made

_ substantial progress in this direction.

Railway Statistics

In their Twenty-ninth Report on
Railways, the Committee noted that
considerable time and energy was
spent by the Railways in the compila-
tion of statistics. According to the
Committee, the expenditure ‘incurred
for the statistical organisation of the
Railways could not be justified unless
the statistics—

(i) were devoid of wunnecessary
items;

(ii) are compileq with speed;

(iii) reflect actual performance;

(iv) are intelligently interpmeted
an‘c:ll comparatively studied;
an

(v) the results are made available
to public.4

‘The Government’s reply indicated
that the remarks made by the Com-
mittee had been noted. They also
added that the principal statistics of
working and literature dealing with
important activities of the Railways
at different levels were already being
supplied to the Members of Zonal/
Regional/Divisional Railways Users’
Consultative Committtees/Parliamen-
tary  Committees/Press/Commercial
Bodies/Chambers of Commerce ete,
" In the same Report the Committee
recommended that there was a vital
need for revision of the statistics com-
piled by the Railways®™. In several
respects the statistics were inadequate
and the Committee emphasised the
importance 1of collecting, publishing
and interpreting these figures for the
efficient running of the Railways.
Even in regard to commercial matters,
the Committee observed that steps
had not yet been taken for reorientat-
ing the statistics so as to compile vital
information regarding the flow of
traffic of commodities, the cost of
handling at transhipment points, the

#37R (EC-2LS) pp. 31-32, 36, 55-57.
%29R (EC-1LS) paras 1-4, pp. I-2 .
#71R (EC-2LS) pp. 2-3.

#20R (EC-1 LS) para 21, pp. II-12.
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working of terminals-etc. Staff statis-
tics were_ given very little attention in
‘the Pomestic Statistics of the Railways,
and even-in -the ‘statistics compiled by
‘thé Railway Board, important staff sta-
tistics such as absentee -man hours,
man hours - worked in various work-
‘shops; sheds etc. were not compiled.

The ‘Government’s reply :indicated
that action had been taken to make

?d the deficiencies. pointed out by
e Committee??,

As regards Workshops Statistics,
the Government .stated .that it was
intended to include the particulars
pointed out by the Committee in the
‘Railway Board’s pamphlet entitled
“Monthly Workshop Repair’ Statistics”.

Integrated studies of Railway statistics

JIn the same Report the Committee
also- recommended integrated - studies
of .Railway statistics- and observed?s:

The Committee do not find. that over-
all and integrated studies of the various
aspects: of the working of Railways are
being regularly: and systematically pre-
pared :and -utilised: periodically, though,
.whenever. .any special problems arise,
such .studies are being made . . . Com-
parative statistical analysis provide the
administration with important tools for
an effactive'control and a:failure te make
a correct assessment of varying condi-
‘tions deprives them ‘of the - means for
uffective ‘supervizion. “The Committee
-oonsider; -therefore, ‘that comparative : stu-

-.dies. of imterseailway. -performanees shoild
be undertaken and explanations for vari-
ations 'should, as' far .as possible, be
«drawn up:in quantitative ¢terms for ‘which

' norms: are to-be worked out and various
g:tg determined by experts in ‘the

‘The Government in . their reply
‘(which the Committee accepted) stat-
£d.as under?,

Oh-ju::tims have' been - raised by wvari-
ous railway companies in the Umited
States. in rate. proeeedings against the

validity of the cost Etudies developed b
the Bureau of Cost Finding on the groung
“tHat the cost studies are based on ‘ave-
:rage costs of movements of a large num-
ber of commodities over a widé: territery
with diverse operating conditions, and
that the costs could in-no wise-feflect the
actual operating conditions’ under which
a particular commodity is transported
from :one point to another (See IC.C,
.-Reports, Vol. 289- May 1953-Octaober 1953,
-page 185). The: Imter-State Commerce
Commission itself has also Tecognised the
. very- limited utility .of cost data as 'can be
-gathered from the- observations made in
- .the case United States Vs. Great North-
ern Railway Company‘ (See LC.C. Re-
ports, Vol, 293, page 878) as follows:

“Thus cost sttidies predicted on aver-
-age cost of moving numerous commodi-
'ties over wide territories under diverse
+operating conditions were of little value
in determining reasondbleness of rates on
-cement from and to specific points under

actual operating conditions incident
thereto,

Interpretation of Statistics

As repards interpretation of statis-
tics the Committee wrote that more
attention was paid in the matter of
statistics to the compilation work,
thran to that of interpretation and use,
without which compilation by itself
had no value®., These had.been occa-
sioned ‘by several administative and
organisational difficulties. Much of
the interpretation work had been left
to the Departmental Officers who are,
even as it was, sufficiently burdened
with their normal operating, engineer-
ing or commercial problems, as the
case may be. They could, therefare,
have little' time or interest to carry
out - statistical studies, espeeially
where the studies were likely to
veal poor .performance results. By
leaving interpretation work to. various
Departmyental Officers who were con-
cerned only with their own items of

W7IR ggzLS p. 8-10.
"agR 1 28, pp. 16-18.
171R (EC-2 l;'.nu. pp. 161
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difeult asiit could onky be under-
taken by a person who was a little
removed from the heat and strife of
action and: who had the time and op-
portunity. to.devote his attention for
the same. The Committeg further
observed:

The Committee feel that-in the present
circumstances, the officer charged with
the work of .interpretation should not be
burdened also -with that of compilation
This function--should be assigned to' the
economic' research cell which is propos-
ed- to be- organised on the Railways under
the: Fifrance and Accounts Department.

The Committee hope therefore that in
choosing the Officers for interpretation
of statistics in the economic research
cells on the Railways and.in the Railway
Board, due attention is given to these re-
commendatmns and only officers of
proven ability and .considerable experi-
ence and knowledge of all aspects of
Railway working are chosen for the pur-
pose. Trained statisticians should also
be attached to these cells to enable them
to solve problems-of a purely technical
nature in -the compilation -and interpre-
tation of statistics,

The Government in their reply stat-
ed- as follows®!:

In regard- to. the .observations of the
Committee - that.. the  officer: charged with
the work of interpretation should not be
burdened also with that of compilation,
it may be stated that every zonal rail-
way, with the solitary exception of the
newly formed North East Frontter Rail-
way, which is the smallest of the zonal
rai s, covering. only. 1739 route miles,
already has separate Compilation and
Statistical. Officer, At the.-Railways’
level, Statistical Officers are entrusted
with the work of. interpretation of statis-
tics. So far as the Railway Board’s office
is concerned, interpretation of statistics
is already being undertaken by the Sta-
tistical Directorate in conjunction with
the technical Directarates concerned.
The procedure in regard to compilation
has also been standardised and objective
studies are always made in regard to in-

terpretation as:amnd when: neeessary. The-

detailed recommendations of :the. Ceom-
mittee in regard to the: allatmant of
duties, including that of economic re-
seargh to: speeific..oficers: in- these orga-
nisatians will also.be borne in mind.

Utilisation  of - Stdtistics’ for managerial
control

In the same Report' the -Committee
made. the following general comments
on-Railway Statistics after they had
made several recommendations re-
garding particular- statisties compiled
by the Railways:

The Committee have indicated the or-
ganisational gnd procedural
necessary in'.the compilation and use.of
statistics, The details of this should be
worked out by an Officer, who should be
appeinted without deluy to weric out n
detailed procedure: for the:reorganisatio
tmtd alse .a programme {or its mplemen
ation.

In conclusion, the - Committee would
observe that, as the position is at pre-
sent, the time and energy. spent by the
Rmbways in. compiling their statistics. is
largely wasted. The statistics are -insuffi-
cient .ang-.are put to little use by proper
interpretation. Control is ineffective and
the large  volume of the statistics play
little part -in muag!emem contrel. There
are ‘mamy aspects:of Railway working
where there .is.scope « for : considerable
economy.in expenditure, and for effecting
improvement of efficiency with resulting
increase in ea.rmngs These can only be
explored:if there: is efficiemcy in the
compilation and use :of “statistios, but un-
forttuna‘bely this is not: the case at pre-
sent.

The total annual expenditure incurred
by the- Raiiways on- their statistical or-
ganisations ineluding the cost- of station-
ery etc. is very large, running into meany
lakhs of rupees; Much of this is, as-the
position- stands at - present,” infructuous
and-unless the recommendations made by
the Committee for .the mmvm in
the use: of statistics are. undertaken vig-

orously and withowt -delay, the - waste
will continue.

n71R (EC-2LS), pp. 15-16.
#29R (EC-1LS), paras 79—81, pp. 41-42.
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The Government in their reply stai-
ed as follows®:

So far as the procedural changes ne-
cessary in the compilation and use of
statistics are concerned, this work is con-
tinually going on as a part of the nor-
mal funcnons of the Statistical Depart-
ments of the Railways and the Statis-
tical Directorate of the Railway Board.
Special meetings with the Statistical Offi-
cers of the Railways are convened from
time to time to consider all such ques-
tions and a thorough revision of the
Manual of Statistical Instructions has
only recently been completed.

Statistics relating to Inland Water
Transport

While dea]m with Inland Water
Transport in their Sixty-first Report,
the Comnnttee observed that proper
appreciation of inland water transport
problems in India was rendered diffi-
cult due to absence of reliable statis-
tics and data showing the number of
boats, country-crafts, tugs, barges, etc.,
which are plying in the various canals
and rivers, the traffic carried (both
passenger and freight), their respec-
tive incomes etc# These details were
not available in any one place. The
main reason for this was the fact that
the executive responsibility for regu-
lating inland water transport vested
in the State Governments. There was
no centralised authority to co-ordi-
nate and compile the statistics as in
the case of the Railways. The Com-
mittee wrote as follows regarding this
matter:

The Committee would suggest that the
statistics which are of vital importance,
should be published regularly. The
Transport M.El.mstry should either bring
out a journal at prescribed intervals giv-
ing the data in respect of these forms of
transport which come within its purview,
or publish these essential statistics for
all the States in India in a consolidated
manner along with their annual report.

The Government in their reply stat-
ed?s:

Inland Water Transport plays an im-
portant role at present on the Calcutta-
Assam route. On this route, mechanised
craft owned by organised companies ope-
rate, Particulars of essential statis-
tics for this route will be collected and
published.

In other parts of India, Inland Water
Transport operates only on certain navi-
gable stretches of rivers and canals.
Mostly, the craft that operate are coun-
try-craft. Country-craft traffic is essen-
tially unorganised. It may not be pos-
sible in such cases to collect regular sta-
tistics of cargo carried. Some State Gov-
ernments however collect statistics of
traffic carried over canals. Efforts will
be made to publish such statistics as are
available.

As regards the publication by the De-
partment of Transport of Statistics relat-
ing to the various forms of transport
within its purview, it may be stated that
basic road statistics are at present al-
ready published by the Roads Wing of
this Ministry annually. Road transport
statistics are also included therein.

As regands shipping statistics, arrange-
ments are being made through the Cen-
tral Statistical Organisation for compila-
tion and publication of the same in
stages. To begin with statistics of car-

goes moving by sea transport will be col-
ected

Commenting on this reply, the Com-
mittee further observed:

It is not clear whether any statistics
are collected with respect to river trans-
port. The Committee reiterate their
views and also suggest that the State
Governments may be requested to col-
lect the statistics.

Record of breakdowns of machines in
Ordnance Factories

While dealing with Ordnance Fac-
tories in their Sixty-eighth Report the

=R (BC-:LS). pp. 21-22,
M6IR (EC-1LS), para 136, p. 40.
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Committee observed as follows re-
garding the maintenance of records
relating to breakdowns of machines
and the like3S:

In regard to the furnishing of corro-
borative data in support of . technical
opinion required by Finance, it was stat-
ed that the records of breakdowns, re-
jections due to machine faults, cost of
repairs etc. were not generally main-
tained in the past and consequently it
was either difficult or not possible to
supply them. The Committee regret io
learn about the non-maintenance of such
a vital record in the past. They {feel
that such information, quite apart from

being required by Finance, is all the
more necessary for the executive and
administrative authorities themselves to
enable them to determine the workin
efficiency of the particular machines an
the need for their replacement. They,
therefore, recommend that such particu-
lars should be kept in respect c¢f all
machines in future.

The Government in their reply stat-
ed as follows®":

The Ministry agrees with the obser-
vations of the Estimates Committee. Ne-
cessary instructions for the maintenance
of machine history cards have now been
issued by the D.G.O.F.

If our democracy is to flourish, it must have criticism, if our gov-
ernment is to function, it must have dissent. Only totalitarian gov-
ernments insist upon conformity and they do so at their peril. With-
out criticism, abuses will go un-rebuked; without dissent, our dynamic

system will become static.

—H. 5. COMMAGER
in Preedom, Loyalty, Dissent.

*68R (EC-1LS) para 47, p. 16.
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Short Notes

(a) PARLIAMENTARY EVENTS AND ACTIVITIES

Thirteenth Commonwealth Parliamen-
tary Conference

The Thirteenth Commonwealth Par-
liamentary Conference was held in
Kampala (Uganda) in October-Novem-
ber, 1967. The Indian delegation to the
Conference was led by Dr. N. Sanjiva
Reddy, Speaker, Lok Sabha. The other
members of the delegation were:

Smt. Amanna Raja, M.P.,, Dr. B. N.
Antani, M.P., Smt. Jayaben Shah, M.P.,
Shri R. Umanath, M.P., and Shri B. N.
Banerjee, Secretary, Rajya Sabha, who
acted as the Secretary to the Delegation.

Shri B. K. Banerjee, Speaker, West
Bengal Legislative Assembly, Shri U.
Patil, M.L.C., Maharashtra, Shri V. K.
Ramaswamy Mudaliar, M.L.C., Madras,
Shri Kanwar Lal Sharma, M.L.C., Pun-
jab, Shri A. P. Apanna, M.L.A., Mysore,
Shri Niranjan Nath Acharya, Speaker,
Rajasthan Legislative Assembly, and
Shri Digvijaysinhji Pratapsinhji,
M.L.A,, Gujarat, also attended the Con-
ference as delegates of their respective
State Branches of the Commonwealth
Parliamentary Association. Shri R. L.
Nirola, Secretary, Punjab Legislative
Council, attended the Conference as
Secretary from State Branches.

The following subjects were discus-
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sed at the Conference:
1. International Affairs.

2. Aid to Developing Countries.
3. Parliamentary Institutions.

4. Commonwealth and the

European Economic Commu-
nity

Pre-Conference tours for about 10
days had been arranged by the Uganda
Branch of the Commonwealth Parlia-
mentary Association.

After the termination of the Confer-
ence, some of the delegates also visited
Kenya for four days, as guests of the
Kenya DEranth of the Commonwealth
Parliamentary Association.

Indian Delegations Abroad
Vis't to Nepal

In pursuance of an invitation receiv-
ed from Nepal, an 11-Member Indian
Parliamentary Delegation led by Dr.
Sanjiva Reddy, Speaker, Lok Sabha,
visited Nepal in September, 1967 for
six days. Other members of the dele-
gation were:

Shr'mati Devaki Gopidas, MP.
Shri B. K. Gaikwad, M.P.
Shri Hem Barua, M.P,
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Shri Bhogendra Jha, M.P.

Shri S. Kandappan, M. P.
Shrimati Sucheta Kripalani, M.P.
Shri Narendrasing Mahida, M.P.
Shri Ram Sahai, M.P.
ShriMi;'amshekhar Prasad Singh,

Shri S. L. Shakdher, Secretary,
Lok Sabha.

Australian Tour

An 8-Member Indian Parliamentary
Delegation led by Dr. N. Sanjiva
Reddy, Speaker, Lok Sabha, wvisited
Australia in September-October, 1967
for 12 days in response to an invitation
from that country. The following
members composed the delegation,

besides the Speaker:
Shri Gaure Murahari, M.P.

Shrimati T. Lakshmikantbhamma,
M.P.

Chowdhary Ram Sewak, M.P.
Shri N. Srirama Reddy, M.P.
Shri P. N. Solanki, M.P.
Shri Atal Bihari Vajpayee, M.P.
Shri S. L. Shakdher, Secretary,
Lok Sabha.
Trip to Bhutan

Following am invitation from Bhutan,
a 6-Member Indian Parliamentary Dele-
gation, led by Shri K. Hanumanthaiya,
M.P., visited that country in October
1967 far 7 days. Besides the Leader,
others who composed the delegation
were:

Shri R. S. Khandekar, M.P.
Shri Amrit Nahata, M.P.
Shri Rabi Ray, MP.

Shri S. C. Samanta, M.P.

Shri S. P. Ganguly, Deputy Secre-
tary, Rajya Sabha Secretariat,

who acted as the Secretary to
the Delegation.

Foreign Delegation im Iadia
Indonesian Delegation
In response to our invitation, a
5-Member Parliamentary Delegation
from 1Indonesia, led by Hedji A
Sjaichu, Speaker of the Indonesian

Parliament, visited India from October
18 to 22, 1967. '

Conference of Presiding Officers of
Legislative Bedies in Imdia, New
Dehli, 1967

The Thirty-secand Conference of
Presiding Officers of Legislative Bodies
in Iadia was held in New Delhi on the
tdth and 15th October, 1867. Dr. N.
Sanjiva Reddy, Speaker of Lok Sabha,
presided. Besides the Deputy Chair-
man of Rajya Sabha and the Deputy
Speaker of Lok Sabha, 49 Presiding
Officers of State Legislatures attended
the Conference.

in his opening Address to the Con-
ference, the 'Chairman, Dr. Sanjiva
Reddy, referred to the growing menace
of floor-crossing in the legislatures and
said that if this was not checked in
time, it would lead to edministrative
instability and reduce the politics in
our .country to a farce.*

The Conference discussed the follow-
ing items on its agenda:

1. Presiding Officers: The desirability
of establishing a canwention that the
Speakers and the Chairmen of Legis-
latures should, on their election to
the Chair, resign their membership
of the political parties to which thev
belonged.

2. Legislators: The propriety of legis-
latcrs changing their allegiance from
one party to another and their fre-
quent crossing of the floor and ite
efect on the growth of Parliamen-
tary democracy.

*For text of ths C11ir nia’s Addrcess, sez uader “Addcess=s and Speeches”, pp. 146-60.
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3. Indian  Parliamentary Association:
The formation of the <Indian Parlia-
mentary Association’.

4. Indiscipline in Legislatures: What
steps should be taken to check the
growing tendency of indiscipline in
the Legislatures?

5. Members’ Code of Conduct: Code
of Conduct for Members of the Legis-
latures in India.

8. Contempt of the House: (a) What
sort of misleading statement may
constitute a contempt of the House?

(b) When a statement made by a
Member is refuted by another, is it
obligatory for the Speaker to get it
investigated (by the Committee of
Privileges or otherwise) as to which
of the statements is correct and
whether the maker of the incorrect
statement ig guilty of contempt of
the House?

7. Withholding Information in Public
Interest: When a Minister refuses
to answer a question on the ground
that the information cannot be given
in public interest, is it not desirable
that the Speaker should have power
to ask the Minister, in appropriate
cases, to explain how it is not in
public interest to disclose the infor-
mation?

8. Leader of Opposition: Is the Presi-
ding Officer bound to recognise any
person put forward bv the United
front of all or substantially, the
opposition members, as leader of the
Opposition?

9. Governor’s Address: (a) Whether,
front of all or substantially. the
in his absence due to unavoidable
circumstances like sudden illness, the
Governor can delegate his function to
the Speaker or the Chairman to read
his Address to the Houses assembled
together under article 176 (1) of the
Constitution of India?

(b) Whether it is necessary to
amend the Constitution to obviate the
difficultv or. can a provision be made
in the Rules of Procedure and Con-
duct of Business of the House to the
effect that when the Governor sud-
denly fa'ls ill or is otherwise incapa-
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10.

11,

12

13.

14.

15.

16.

citated to address the House on the
date on which the House has beep
summoned under article 176 (1) of the
Constitution, the Governor can dele-
gate his function to the Speaker or
Chairman to read his Address to the
House on his behalf?

Bills—Language: In a State, where
the Legislature has prescribed Hindi
as the language for use in Bills
under article 348 of the Constitution,
whether it is necessary to supply to
the Members of the House the English
version of the Bill along with the
Hindi version at different stages of
the Bill?

Parliamentary Committee: The
desirability of constitution of a new
parliamentary Committee to scruti-
nise the cases of exercise of discre-
tionary powers by Government
confirming financial or material

benefit on any individual or insti-
tution.

Presiding Officers: Special privi-
‘eges of the Presiding Officers and
their position vis-a-vis the Execu-
tive.

Budget Speech: Budget speech
delivered in the House bv the Fin-
ance Minister—request to Speaker
for correction in material narti-
culars—whether correction could be
done bv the Speaker or whether the
Finance Minister has to make a
motion to that effect in the House?

Minister: Whether a Minister. who
is a member of one House of a Legis-
lature. is subject to the privilege of
jurisdiction of the other House of
the same Legislature in respect of
his conduct while taking part in the
proceedings of the other House bv
)‘{irtue of article 177 of the Constitu-
ion.

Money Bills: The scope of recom-
mendations that mav be made b-
Uvpper House under articler 198 read
with article 204 of the Constitution
regarding Monev Bil's generally and
Appropriation Bills in particular.

Appropriation Bills: Whether the
Legislative Council has the right to
postpone consideration of the Appro-
priation Bill, or refer the Appropria-
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tion Bill to a Select Committee after
the same has been passed by the
Legislative Assembly ang transmitted
to the Legislative Council,

Bills: Whether an amendment to the
motion for consideration of a Bill is
permissible in the following cases:

(i) Where the Bill is introduced
in the Assembly and the
amendment to the motion of
consideration is:

‘that the Bill be referred to
a Select Committee for report
by a date’ which is beyond
six weeks from the re-assembly
of the Legislature.

(i) Where the Bill is introduced
in the Assembly and the
amendment to the motion of
consideration is:

‘that the Bill be circulated
for the purpose of elicitinq
opinion thereon by a date
which js beyond six weeks
from the re-assembly of the
Legislature,

(iii) Where the Bill is passed by
the Assembly angd transmitted
to the Council and the amend-
ment to the motion of consi-
deration in the Council is:

‘that the Bill be referred to
a Select . Committee for report
by a date’ which is beyond
six weeks from the re-assembly
of the Legislature,

[In the case mentioned at (i), (ii)
and (iii) above the Bill is one to
replace an Ordinance promulgated
during inter-sessiona] period.]

(iv) Where a Bill is passed by the
Assembly and transmitted to
the Council and the amend-
ment to the motion of consi-
deration in the Council is:

‘that the Bill be referred to
a Select Committee for report
by a date’ which is beyond
three months from the date on
which the Bill is laid before
the Council [c.f. Article 187
(1) (b) of the Constitution.]

Short Notes
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18. Chamber:

19. Legislature Secretariat:

20. Legislatures—Procedural

21. Production of Government

22. Zero Hour:

23. Assurances: Whether

Whether Members of one
House of a Legislature have the right
and privilege to enter the floor of
the other House and through it to
its lobbies which open at the House?

. Position of
the Legislature Secretariat conse-
quent on the dissolution of the
Assembly.

Changes:
What conventions, traditions and
other procedural devices are requir-
to be adopted or evolved to
enable the Parliament/Legislatures
to function effectively and meet the
new challenging situations witnessed
in this country?
Files:
(a) When in the course of his speech
a Member makes some allegation
against a Minister and while
in reply to that allegation in
the course of his personal expla-
nation the Minister quotes from
Government files. is it a privilege of
the Member making the allegation
or any other Mrmber of the House
to be suppliri with the whole file
from which the quotation has been
made or anv other file which mav
have bearing upon the matter in
issue?

(b) When from the statement or
speech made bv anv Minister there
appears. an allegation in resvect of
a Member of the House who has
been a Minister of the State and if
that Member seeks to offer a clari-
fication in respect of that allegation,
is it a privilege of that Member to be
supplied with the whole file from
which quotations were made and any
other Government file which he may
ask for and which mav be relevant
to the subierts on which he wants to
offer clarification?

Is there any rationale
or sanction behind the zero hour or
is it beyond the bound of legislative
work? If elimination is necessary,
what steps should be taken in that
behalf?
with the
ccming into existence of the new
State of Harvana on the 1st Novem-
ber, 1966, th~ assurances given on
the floor of the Vidhan Sahha of the
composite Punjab b~ tre~tad as lap-
sed, so far as the Haryana State is
- concerned?
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24. Privileges: When a question of
privil is referred to the House
instead of the Privilege Committee
for decision towards the fag end of
the session and the House stands
adjourned sine die followed by
prorogation without taking up the
question of privilege, can the House
be summoned; if so, how and what
procedure should be adopted in ex-
amining the question of the Privilege?

25. Papers Laid on the Table: Whether
documents placed on the Table by a
Member, in the course of a State-
mrent in the House can he peturned
to the Member on his request?

26, Sub judice: What 1is the exact
scope of the rule of sub-judice,
mamely, that a matter whilst under
adjudication by =a court of law,
should not be brought before the
House by a motion or otherwise
(except by means of a Bill) in re-
lation to parliamentary proceedings?

27. Division: When a division it called
on a motion which is put to vote
of the House, and it is not possible
to send the Members to lobbies due
to frayed tempers in the House and
apprehensiun of serious distarbances
in lobbies, can the divisiom be held
bv a process which has an element
of secrecy?

Meeting of Secretaries of Legislative
Bedies in India, New Delhi, 1967

A meetimg of Secretaries of Legisla-
tive Bodies in India was held m New
Delhi on October 16, 1967. Shri S. L.
Shakdher, Secretary, Lok Sabha, pre-
sided. The meeting discussed warious
maters relating to  Parliamentary
procedure.

Parliament Week

A Parliamentary Exhibition was
inaugurated by the Speaker of Lok
Sabha, Dr. N. Sanjiva Redéy, on May
22, 1967, in Parliament House. New
Delhi, to mark the beginning of a Par-
liament Week in order to acguaint the
people with the activities of Parlia-
ment during the years 1962—67, the
tenure of the Third Lok Sabha. A
Souvenir brought out by the Lok Sabha

Secretariht, reviewing the working of
parlismentery democracy in India and
the ac ivities of the Third Lok Sabha,
was also released on this occasion.

The exhibits consisted of illustrated
statistical charts, tables and graphs
depicting generally the day-to-day
working of Parliament. Such features
as legislation enacted, guestions asked
by Members, proportion of such ques
tions Ministry-wise and the function-
ing of the Parliamentary Committees
formed part of the exhibits. Other in-
teresting exhibits included the photo-
graphs of the former Presiding Officers
and a pictorial record of significant
events in the history of India’s Parlia-
ment. Photostat copies of some rare
documents having a bearing on the
evolution of parliamentary democracy
in India were also displayed. Sowae of
the charts and photographs on display
also gave a glimpse of the parliamen-
tary activities in UK., US.A and
Japan.

Colour slides and documentary films
of parliamentary interest were also
screemed during the evenings through-
out the Parliament Week.

Special talks en the working of Par-
hiament were broadeast ower the AIR
and special articles published by the
1~ading national newspapers to mark
the observance of the Parliament Week.

Apart from members of Parliament
and members of the Metropolitan
Council of the Union Territory of
Delhi, the Exhibition attracted a large
number -of peaple, mcludimg students.

Amowpitics for Members

Continuous efforts are made to pro-
vide more and more facilities and ame-
nities to Members of Parliament to
enable them to discharge their parlia-
mentary duties in an effective manner.
Foellewing are some of the recent faci-
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lities provided in the Parliament
House: —

Air Booking Office

The Indian Airlines Corporation has
opened a booking office in Room No. 134,
Attic Storey, Parliament House, to cater
to the exclusive needs of M.Ps. in regard
to their Air travels. A Railway booking
office is already functioning in the Parlia-
ment House,

Oj.’gce Accommodation for Parties and

TOUPs

In order to meet to some extent the
growing needs of various Parliamentary
parties and groups for office accommoda-
tion in the Parliament House, a part of
the outer corridor of the Library Hall has
been converted into suitable cubicles.
Besides, two lounges of the Central Hall
have been partitioned. The cubicles and
lounges thus carved out have been allotted
to various groups of M.Ps, and one large
cubicle has been earmarked for their
meetings and conferences.

(b) PRIVILEGE$ ISSUES

Important privilege issues that were
raised in Pourth Lok Sabha during its
First and Second Sessions and in
Rajya Sablka during its Sixtieth Session
are summed up below.

Misreporting by the Hindustan Times

On March 27, 1967, Sarvashri Madhu
Limaye and George Fernandes, raised
a question of privilege against ‘T'ke
‘Hindustan Times, New Delhi, for mis-
reporting a part of the proceedings of
the House of March 23, 1967, and there-
3y fasting reflecttons on Shri Ferman-

es*.

In reply to the enquiry made by the
Speaker from the Editor of The Hindus-
tan Fimes, the latter regretted “the im-
advertent lapse in the publication” of
their report on the Lak Sabha preceed-
ings of March 23, 1967 in respect of
Shrimati Tarakeshwari Sinha’s refer-
ence to the utilization of CIA funds.
Aecording to the Editor, “the corres-
pondent, who covered the proceedings,
did not reproduce the exact statement
made by Mrs. Sinha’, because “he
misheard her”. The Editor apoclogized
for any misunderstanding that the news
item might hawe caused and assured

the Speaker that “the publication was
a gemuine error”. On being informed
accordingly by the Speaker on March
29, 1967, the House accepted the Editor’s
apology and directed that the letter of
apology together with Shrimati Sinha’s
actual statement in the House on March
23, 1967, should be published on the
front page of the newspaper. This
direction was duly complied with by
The Hindustan Times on March 30, 1967

Alleged Misleading and Untruthful
Statements by Ministers

On April 5, 1967, a question of privi-
lege was raised in the House alleging
that the Min’'sters of External Affairs
and Commerce and the Prime Minister
had misled the House by making mis-
leading and untruthful statements in
the House in connection with the Svet-
lana episode. A motien was movad by
Dr. Ram Manchar Lohia to refer the
matter to the Privileges Committee**.
The Minister of Parliamentary Affairs
moved a counter-motion to the effect
that Ministers concerned had not com-
mitted any breach of privilege of the
House.**

Thereupon, a point of order was rais-
ed that the second motion, which had

¢ In its issue dated :grch 24, 1967, the paper carried fnter alla the following repert which was taken
e :

objection to by the Me

““Mrs. Sinha alleged that the SSP leader George Fernandes had benefited frany the CIA sources when he
was connected with the Hind Muzdoor Sabha. She conceded, however, that he was no longer con-

nected with the HMS”,
*+L.S. Deb., 5-4-1967, cc. 2974-3001.
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merely the effect of a negative vote,
was out of order under Rule 344. Cit-
ing Rule 226(g), the Speaker observed
that either of the two motions or both
the motions could be made thereunder,
and ruled both the motions in order
and to be put to the vote of the House,
one after the other, in the order in
which these were moved.

Afier a lengthy debate during the
course of which the Ministers of Exter-
nal Affairs and Commerce explained
the facts of the matter, the original
motion was put to vote first but was
negatived. The second motion was put
to vote thereafter and was adopted by
the House.

Speaker Not informed of
Memberts Detention

On April 7, 1967, a question of privi-
lege was raised in the House that in
connection with the alleged arrast and
subsequent release of Swami Brahma-
nand, M.P., on Apri] 5, 1967, when he
was offering satyagraha along with his
followers outside the Parliament House
Estate, the authorities concerned had
not sent any intimation to the Speaker,
as required under rules 229 and 230 of
the Rules of Procedure and Conduct of
Business in Lok Sabha.

In a statement on the subject made
in the House on April 8, 1967, the Min-
ister of Home Affairs said that techni-
cally speaking, Swami Brahmanand
and his followers who had been trying
to court arrest on the day of the inci-
dent, were not “in fact arrested” as the
magistracy and the police did not con-
sider it necessary to do so. He, how-
ever, added that the matter could be
r-ferred to the Privileges Committee
for inquiry so that proper responsibility
was fixed. On a formal motion, the
matter was referred to the Committee
the same day.

In its report, presented to Lok Sabha
on May 22, 1967, the Committee, inter
alia, came to the conclusion that irres-
pective of the fact whether Swamj
Brahmanand was arrested or not with-
in the strict legal meaning of the term
“arrest”, he was in fact under some
kind of detention by the Police on
April 5, 1967, from the time he was
taken in a taxi from outside the Parlia-
ment House Estate to the Parliament
Street Police Station (where his name
and address were recorded by the
Police) upto the time he left the Police
Station at about 7 p.M.

The Committee were, therefore, of
the opinion that the authorities con-
cerned should have informed the
Speaker about the aforesaid detention
and subsequent release of Swami Brah-
manand as required under the rules
and their failure to do so constituted
technically a breach of privilege of the
House. However, in view of the “un-
qualified regret for the happenings”
offered by the District Magistrate,
Delhi, during his evidence before the
Committee, no further action was re-
commended.

The Report of the Committee was
adopted by the House on May 29,1967.

Alleged reflections on the Conduct of
Ministers (Members of Lok Sabha)
by a Member of the other House.

In Lok Sabha

On May 30, 1967, Shri S. M. Banerjee,
M.P., called the attention of the Prime
Minister in Lok Sabha to a news report
wherein Shri Arjun Arora, Member,
Rajya Sabha, had alleged that certain
Central Ministers were in the pay roll
of the Birlas and requested her to make
a statement thereon. The Prime Min-
ister informed the House that she had
asked Shri Arora to substantiate his
allegations and thereafter she would
look into the matter.

* The allzgation was made at a meeting of the Congress Parliamentary Party.

198



Short Notes

On June 20, 1967, the Prime Minister
made a statement in the House that the
relevant material furnished to her by
Shri Arora together with the written
statements of the Ministers concerned,
had been carefully examined by her in
consultation with her colleagues, the
Deputy Prime Minister, the Home Min-
ister and the Minister of External
Affairs. Her colleagues, she added,
were convinced that their examination
of the material had revealed nothing
relating to the conduct of these Minis-
ters which could be regarded as in-
consistent with their integrity and
honour as Ministers of Government
and she herself was in entire agree-
ment with this conclusion.

As a sequel to the statement of the
Prime Minister, Shri P. Ramamurti,
M.P., moved a motion on June 21, 1967,
to the effect that thz allegations made
by Shri Arora against the two Ministers
who were both members of Lok Sabha,
not having been substantiated, “the
question of privilege against Shri Arora
for making baseless allegations be re-
ferred to the Chairman, Rajya Sabha
for action” in accordance with the pro-
cedure already laid down for the pur-
‘pose. His contention was that Shri
Arora’s action constituted a contempt
uf the House.

The Minister of Law opposed Shri
Ramamurti’s motion on the ground that
the allegations in question were not
made in public but were made at the
Congress Party meeting. The state-
ment having been made before the
leader of the party, the member was
subject to party discipline and the
matter was thus an internal affairs of
the Congress Party. Moreover, if such
issues were treated as breaches of pri-
vilege, the Law Minister felt, party
functioning would become impossible
in this country.

After a lengthy debate, the motion
was moved by Shri Ramamurti was put
to vote and negatived.

In Rajya Sabha

The issue of Shri Arjun Arora’s in-
volvement in the privilege issue sought
to be raised against him in Lok Sabha
on June 21 was also raised in the Rajya
Sabha on the following day by Shri
Bhupesh Gupta who considered it a

breach of privilege and contempt of the
House.

The Chairman, Shri V. V. Giri, said
he had given great attention to the
matter and discussed it ad nauseam.
He was of the view that no further dis-
cussion on the matter was necessary
since no action had been taken by Lok
Sabha against “our member”. Notice
could be taken only if some action had
been taken by the other House.*

Alleged Reflection on the Conduct of
Ministers (Members of Lok Sabha)
by a Member of the other House

In Rajya Sabha

On May 30, 1967, during the course
of a debate in Rajya Sabha, Shri Sheel
Bhadra Yajee, a member, made certain
allegation against Dr. Ram Manohar
Lohia, a member of Lok Sabha.**

On June 5, another member of the
House (Shri Raj Narain) sought to
raise a question of breach of privilege
against Shri Yajee for his “malicious,
untrue, baseless and defamatory” alle-
gation against Dr. Lohia.***

On June 19, the Chairman, who had
asked Shri Yajee to substantiate his
allegation, informed the House that the
member concerned had not been able
to produce any primary evidence in
support of his charges and had admit-
ted that he had made the allegation
based on certain ‘circumstantizl’ evid-
ence.

*R.S. Deb., 22-6-1967.
**R.S. Deb., 30-5-1967.
*e¢ Ibid., 5-6-1967.
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In this context the Chairman ruled:*

“] want to make it clear that members
who are not in a position to substan-
tiate charges of the nature made in the
present case, should not make such
statements. Allegations and counter-
allegations of this nature by members
detract from the dignity of Parliament.
Ag has been well stated by May, good
temper and moderation are the charac-
teristics of parliamentary language.
‘Parliamentary language is never more
desirable than when a member is can-
vassing the opinions and conduct of his
opponents in debate’. I would like to
add that it would be a good rule to
obserye that members of one House
should not use the freedom of speech
on the floor of the House to make alle-
gations or charges against members of
the other House . .. I would like the
matter to rest here.”

in Lok Sabha

ey

On June 6, 1967, this issue was also
raised by three members of T.ok Sabha
who gave notices of a question of pri-
village arising out of the allegation.**

The Speaker informed the House that
according to the rules and procedures
not only in this Parliament but in other
Parliaments also, each House being
equally sovereign no case of a breach of
privilege or contempt of the House can
be founded on a speech made by a mem-
ber of the other Houset. However, he
characterized it as “unfortunate” that

members of one House made allegations
against those of the other or made
‘“unsubstantiated allegations against
each other in this House”.

On June 28, 1967, another member
made an attempt in the House to get
the matter referred to the Chairman of
Rajya Sabha for appropriate action.
His contention was that the allegation
was untrue and had not been substan-
tiated and was thus a breach of privi-
lege and contempt of the House.

Disallowing the question of privilege
in this case once again, the Speaker
said that the House could take notice
of the speech only if it had been made
outside the House, as in the casé of
Shri Arjun Arora.l Referring to an-
other case in the British Parliament to
which the member had made a refe-
rence, the Speaker said that there also
the Parliament could take note of it
only because the member of the House
of Lords had made the speech outside
the House.§ The position in this case
was, however, different and when the
point was raised in Rajya Sabha itsell
that the matter should be referred to
the Privileges Committee of that House,
the Chairman had not allowed it, be-
cause the member who had made the
allegation against the Lok Sabha mem-
ber, had not been able to produce a
satisfactory evidence to substantiate his
allegation. As such the Chairman
having already given a decision that
the allegation was not proper, there

*R. S. Deb. 19-6-1967.
®s.S. D:b. 16-6-1957, cc. 3215-18.

+A somewhat similar situation arose in the House of Commons, U.K., on March 4, 1949, in connection
with something said against one of its members in the House of Lords by a member of that House. When the
Speakzr was requestad to give his opinion as to wh:ther the members of the House of Commons had any remedy
whareby thay could protect their reputation against libellous accusations by the members of the House of Lords,

he ruled as under :

Qur Rulss are quite definite. Hon. Members mav not refer to a speech made in another place during
the same s=3sion. . We are two indep-ndent bodies. Sometimes they may say things which we do not
like., and We say things that they donot like.  After all, that is our position, and there isno remedy
here. [462. H.C. Deb., 14-3-1949, cc. 1744-45).

1See pp. 197-08

$In this case, after a complaint had been made in the British House of Commens of a speech deliver-
ed, outside the House. by Lord Mancroft, a member of the House of Lords, a motion was made on Apri!

25, 1952 to refer the matter to the Committee of Privileges.

The motion was, however, withdrawn after

the Speaker had announ:ed that he had received a letter of apology from the Peer concerned which he read
out to the House.—~ (C. J. 1951-52, pp. 201-02; May; 17th Ed., p. 145).
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was no point in referring the matter to
him again, the Speaker added.*

Reflections on the conduct of m-hers
and proceedings of Parliamen: 'y a
newspaper

In Lok Sabha

On June 5, 1967, a question of privi-
lege was raised by a member in Lok
Sabha against the Editor of Hindustan,
a Hindi daily, on the ground that cer-
tain passages of the newspaper’s edito-
rial on June 2. 1967, captioned “Nira-
dhar, Anargal Wa Anuchit” (Baseless,
Meaningless and Improper) cast re-
flections on the conduct of members
and the proceedings of the Houses of
Parliament. The House decided to
refer the matter to the Committee of
Privileges.**

In their Second Revort, nresented to
the House on July 19, 1967. the Com-
mittee, inter alia. observed that the
editorial in question contained “reflec-
tions on the character and proceedings
of Parliament and on the conduct of
its memhers as such” and tended to
bring “Parliament into disrespect and
disrepute, which amounts to a breach
of the privilege and contempt of the
House”.

The Committee, however, recom-
mended that no further action need he
taken in the matter, in view of the
fact that the Editor of the Hindustan.
in his Jetter of apologv dated the 28th
June, 1967. had expressed his “deep
and unqualified regret for any offence
caused to the House or anv hon. mem-
ber therenf” by the editorial. The re-
commendation was accevted bv the
House on July 31, 1967, and the Report
was adonted.

In Rajya Sabha

On June 5 itself the objectionable
editorial became the subject-matter of

-apologies to the

a privilege issue in Rajya Sabha as
well. As in Lok Sabha, the members
contended that the editorial constitu-
ted a breach of privilege and contempt
of the House, and decided to refer the
matter to their Committee of Privi-
leges.t

In their Ninth Report, presented on
August 14, the Privileges Committee of
Rajva Sabha also came to the conclu-
sion that it was a clear case of breach
of privilege and contempt of the House.
However, in view of the unqualificd
avology tendered by the Editor of the
Hindustan and the expression of deep
regret by him, the Committee recom-
mended that no further action be taken
in the matter.

Misreporting of a Member’s Speech by
a Newspaper

In Lok Sabha

On July 6, 1967, a member, Shri C.
K. Bhattacharva, raised a guestion of
breach of privilege against the U'N.I.,
a news agency, and the Indian Express
which, in its issue of July 5, carried a
news item, -circulated by the news
agency, misreporting the member’s
speech in which he was said to have
cuvported gherao whereas he had not
referred to it at all.

On receipt of the replies from the
Editors concerned to whom the matter
was referred, the Speaker, on July 19,
informed the House that while the
Editor of the TU.N.I. had stated that
there was no error in reporting nor
was there anv reference to gherao at-
tributed to Shri Bhattacharva in their
report. the Editor of the Indian Express
owned the mistake as having occur-
red at his end. He felt genuinely sorry
about this mistake and conveyed his
Speaker and the
honcurable Member concerned.

*L.S. Deb., 28-5-1957, cc. 8120—24
**L.S. Deb.,, 5-6-1967, cc. 2946—58
1R.S. Deb., 5-6-1967.
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The correction of the member’s
speech and the regret from the Editor
were published in the Indian Express
dated July 11 and the matter was there-
after treated as closed.

Prorogation of M.P. Assembly: Alleged
Misleading Statements by Minister in
the House

In Lok Sabha

During the course of the debate in
Lok Sabha or July 20, 19687, on the ad-
journment motion regarding the pro-
rogation of the Madhya Pradesh Legis-
lative Assembly, the Minister of Home
Affairs observed that he had no facts
in his possession but denied having
had any talk with or given any direc-
tions to the State Governor.

On July 25, some members drew the
attention of the House to the fact that
certain newspapers of July 21 had pub-
lished the following statement of the
Governor of Madhya Pradesh:

“Asked whether he (the Governor)
had consulted the Centre before pre-
roguing the House, he said he had
done 8o ‘to the extent the Constitu-
tion permits’.”

According to the members, this state-
ment clearly implied that the Governor
had consulted the Centre before pro-
roguing the House and the Minister of
Home Affairs had, bv his statement on
July 20, misled the House and thereby
committed a breach of privilege of the
House.

In support of his earlier statement,
the Home Minister placed on the Table
a letter received by a Joint Secretary
in his Ministry from the Secretary to
the Governor which, inter alia said:

“

. . . Some representatives of the
Press met the Governor on 20th July.
He handed to them a prepared
“at.mmt . = »

FETTT e
i —

.

One of the representatives asked him
whether in arriving at his decision to
prorogue the Assembly, he had consulted
the Centre. The Governor replied: T
consult the Centre to the extent the
Constitution permits’. What he meant
to say was that it was onlv where the
Constitution requires it that he consults
the Centre. In this particular case. such
a consultation was neither required nor
vermitted, and no advice was given by
the Centre. He took the decision on the
advice of the Chief Minister . . .”

The Speaker agreed with the Home
Minister that no case of breach of pri-
vilege was made out and withheld his
consent to the motion.

Printing of the M.P. Budget: Alleged
misleading of the House by a Minister

In Lok Sabhe

On August 1, 1967, a member invited
the attention of the House to a note
recorded on a file by a Deputy Secre-
tary of the Madhya Pradesh Govern-
ment which indicated that a Joint Se-
cretary of the Ministry of Finance of
the Government of India had ‘sounded
the Finance Secretary (of the State
Government) on phone on the evening
of 22nd July to start preliminaries for
this contingency by way of abundant
precaution’.

In view of this, the member contend-
ed that the Home Minister, by denying
knowledge about the printing of the
M.P. Budget for presentation to Lok
Sabha, had kept the House in the dark
by his statements made on the 28th
and 31st July, 1967, and had thus com-
mitted a breach of privilege of the
House. He accordingly moved a mo-
tion that the alleged breach of privi-
lege committed by the Home Minister
be referred to the Committee of Privi-
leges for examination, to which the
Minister of Home Affairs agreed.

But when another member moved
an amendment to the motion seeking
“that the responsibility of the Prime
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Minister in this matter, as the head of
the Cabinet, be also referred to the
Committee of Privileges”, the Home
Minister felt that there were nolitizal
motivations behind the issue and, there-
fore, ooposed both the original motion
as well as the amendment thereto. The
amendment itself was ruled ont of
order by the Speaker on the ground
that it was in the nature of a substan-
tive motion and could not be moved
as an amendment to the original
motion.

Urgine for the rejection of the origi-
nal motion as there was no privilege
involved in it, the Home Minister said
that he had not misled the House bv
siving anv information which was con-
trarv tn the facts. He also categorical-
v deried that the Madhya Pradesh
Government had been given anvy ins-
triuctions bv the Centre about the prin-
ting of the Budeet. So far as the ques-
tion of the Joint Secretarv talking to
somebodv in the State (Government was
concerned, the Home Minister explain-
ed that the Central Administration was
naturallv concerned, but the Joint Se-
cretary in question had not felt the
need to inform the Deputy Prime Minis-
ter or the Home Minister about his
talk because he was verv clear in his
mind that he had not given any ins-
tructions in the matter.

The Home Minister further said that
he had earlier responded in a spirit of
co-oneration while agreeing to the refe-
rence of the matter to the Ptivileges
Committee hecause he had thought that
the Opposition were interested in find-
ing out the facts and also his responsi-
bility in the matter.

The motion was then put to the vote
of the House and negatived by 161 to
116 votes.

Alleged Molestation of Members of
Parliament by Police

Rajya Sabha

On July 31, 1967, two members of
Rajya Sabha (Sarvashri Bhupesh
Gupta and Raj Narain) sought to raise
a privilege issue arising out of certain
incidents that took place in front of the
Prime Minister’s House involving some
members of Parliament on July 29th
and 30th. Thev alleged that the Delhi
volice had obstructed without authori-
tv, molested and abused the members
nf Parliament. who had gone to the
Prime Minister’s House to protest
against the action of the Government
regarding inadeauate allotment of food-
grains to Kerala. This, according to
them, constituted a breach of privilege
of the members.

Tn a statement before the House, the
Minister of Home Affairs observed
that the police had verformed onlv
their normal duties in this case but had
shown all wpossible consideration to
Members of Parliament. As such, the
Home Minister denied that any ques-
tion of privilege was involved in this
case.*

Disallowing the auestion of privilege.
the Chairman said that he was satisfied.
after having heard all concerned, that
no breach of privilege was involved in
this particular case.**

Punjab: Editor revrimanded fo- breach
of privilege

On April 5, 1987, the Leader of the
Ovpposition in the Punjab Vidhan Pari-
shad gave notice of a privilege motion
alleging commitment of a gross con-
tempt of the House by Shri K. Narin-
der, Editor. Printer and Publisher of
the ‘Daily Pratap’, Delhi, by misrepre-
senting in his paper on March 25, 1967

™ Aw +R.S. Deb., 31-7-1967.
IR, 2-8-19674
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“that the Punjab Vidhan Sabha has
passed a resolution abolishing this
House and that the matter is now be-
fore the Central Government.”

The matter was referred to the Pri-
vileges Committee which, in its report

presented to the House on May 8, 1967,
recommended that the Editor be sum-
moned to the bar of the House and re-
primanded. The report was adopted by
the House on May 9, 1967 and the Edi-
tor was reprimanded at the bar of the
House on May 24, 1967.

(c) PROCEDURBR MATTERS

Lok Sabha: Procedure to be followed
when charges are made against Minis-
ters or Members

On May 30, 1967, Shri Madhu Limaye,
M.P., gave notice of a motion under
rmle 184 of the Rules of Procedure and
Conduct of Business in Lok Sabha seek-
ing the appointment of a 15-member
Parliamentary Committee, including
six members from Rajya Sabha, “to
investigate into the charges against the
members of the Cabinet that they are
in the pay of Birla group”.*

Giving his ruling on the following
dav. the Speaker observed that the
Member giving the notice had neither
snecified the names of the Ministers nor
the charges against them. The notice,
he said, was in the nature of an inquirv
into the “conduct of members of this
House or the other House”. He added
that in order that a notice of a motion
on the conduct of a member may be
admissible, certain vreliminarv pro-
cedures had to be followed. In this
ronnection, he referred the Member to
thn nrocedure that was adonted in 1951
when a Committee was annointed to
inauire into the conduct of Shri H. G.
Mudeal, a member of the Provisional
Parliament. The procedure antecedent
tn the discussion of such a motion in
the House was explained by the Spea-
ker as under:

Anvors who hns reasonable  belief

- that a Membar nf Parliament has acted
in a manner which. in his opinion, is
inconsistent with the dignitv of the

Hanse or the standard experted of a

Member of Parliament may inform the

Leader of the House (Prime Minister)
or the Speaker about it. The person
making such an allegation is required
to first make sure of his facts and base
them on such authentic evidence, docu-
mentarv or circumstantial, as he may
have, He has to be careful in sifting
and arranging facts because. if the alle-
gations are nroved to be frivolous,
worthless or based on personal jealousy
or animosity, directly or indirectly. he is
himself liable to a charge of the breach
of privilege of the House. Therefore, it
is of the utmost importanee that allega-
tions are based on solid, tested and
checked facts.

When information regarding the
alleged misconduct on the part of a
Member of Parliament is rereived. the
usual praectice is that the Prime Minister
examines the whnla evidence and if he
is satisfied that the matter should be
proceeded vrith, he wives a full and fair
opnortunitv to the member tn state his
own version of the ~aze. to disprove the
allegations against him and to place
before the Prime Minister such informa-
tion as mav assist him to come to a con-
elusion. After the member’s exnlana-
tion. or~1 or written. i= received hv the
Prime Minicter. he sifts the evidence
eritieallv and tacether with his eonclu-
sions places the whole matter before the
Sneaker., Tf the member thas e=iven
adequate exrlan~tion and it is found that
there is nothing imoroner in his condnet
and he hac rleared all the dnubts, the
matter may be drooved and the member
exoneratai. Tf. however on the basis of
the exnlanation given bv the member
and the rvidenre., it is bheld Ty the
Sneaker thnt thers iz n prima farie case
for further investigatiom, the matter is
broucht befare the Hanse on a motion
for the appointment of a Par'iamentary
Committee to investirate the specific
matter and to report to the House by
the specified date.

*Shri Limaye gave noticz of the motion while Shri Arjun Arora’s allegation regardin rtain tra
Ministers being in the pav of the Birla group was being discussed; See under ‘Privilege I&es’,gpgfhl-s;n l
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However, if in the course of preli-
minary investigation it is found that ths
person making the allegations has sup-
plied incorrect facts or tried to bring
discredit to the name of the member
wilfully or through carelessness, he is
deemed to be %ujlty of a breach of
privilege of the House.

Lok Sabha: A document with the Gov-

ernment does mot ipso facto become

public even if a copy thereof is laid on
the Table by a private member

On June 8, 1967, a member (Shri
Madhu Limaye) called the attention of
the Home Minister to the reported re-
fusal of the Central Government to
make available to Orissa Government
the C.B.I. Report on Shri B. Patnaik, a
former Chief Minister of Orissa, and
demanded a statement thereon. In
his statement, the Minister of Home
Affairs said the C.B.I. Report in ques-
tion was intended only for the consi-
deration of the Cabinet Committee and
the Prime Minister, and the documents
prepared for the Cabinet or any of its
Committees were always treated as
secret.

On this, several members raised a
number of points of order to the effect
that the relevant report of the C.B.L
had already been laid on the Table of
the House by a Member of the Third
Lok Sabha and as such it had become
a public document.* They, therefore,
questioned the contention of the Home
Minister in calling the document as
secret and not making its copy avail-
able to the Orissa State Government.{

On June 9, the Minister of Law, who
was asked by the Speaker to give his
opinion in the matter upheld the posi-

tion taken by the Home Minister and
invited the attention of the House to
a ruling by the former Speaker on the
26th  February, 1965, who had inter
alia, ruled:**

It is for the Government to consider
whether a document, copies of which have
been circulated among Members and have
appeared in the Press wholly or partially
shall still be treated as secret or confiden-
;}Ial and not laid on the Table of the

ouse,

This ruling, he said, was binding on
the Government and, as such, it was
still open to Government to claim that
it was a confidential document and
therefore, they were not bound to dis-
close it, publish it or communicate it.

On a point of clarification, the Home
Minister explained that the document
in question was not in the real sense an
investigation repori hut some sort of
an internal study which the Director ot
C.B.I. had been asked by the Cabinet
Sub-Committee to make and the Gov-
ernment could claim privilege for it.
According to him, the denial of this
document was not going to obstruct
the inquiry in any way, because the
documents on which the whole inquiry
was based, were with the Orissa Gov-
ernment and if they wanted to go into
that examination again, they could do
so without any hindrance.}

The Speaker gave the following
ruling on June 12 in this connection: ¥

After my distinguished predecessor
Sardar Hukam Singh, gave his ruling on
the 26th February, 1965, an hon. Member
of the then House, Shri Kamath, placed
on the Table of the House what he

*Shri H.V. Kamath,a M2mber ofth: Third Lok Sabha placed on the Table of the House what he claimed
tobe asummary ofth :C.B.I. R=port inregard tosome ofthe activities of the Orissa Ministers. Later, Shri S.N
Dwivedy placad on the Table What he claimed to be a copy of the full report on this matter.

t L.S.Deb., 8-6-1967, cc. 3818-43.
** [bid., 9-6-1967, cc. 4125-28.

$Ibid. cc. 4128-33.

§Ibid, 12-6-1967, cc. 4366-73.

.



Journal of Parliamentary Information

claimed to be a summary of the CB.IL
Report with respect to some of the acti-
vities of the Orissa Ministers, and later
Shri S. N. Dwivedy placed on the Table
of the House what he claimed to be a
copy of the full report with respect to
that matter., The Government have not
so far admitted or denied the correctness
of any of these documents. From the
statement of the Home Minister, it is
clear that they still classify the report
as confidential and they are not pre-
pared to make it public. The right of
the Government in this respect is abso-
lute and the Speaker cannot comple] them
to lay such a do:ument on the Table of
the House much less to disclose it or
communicate it {0 any one else. There
was no demand in the House that Gov-
ernment should iay the report on the
Table of the House and indeed even if
there had been a request and the Gov-
ernment had not complied with ijt, the
Speaker had no power in the matter.

. . . the documents laid on the
Table during the Third Lok Sabha by
Shri Kamath and Shri Dwivedy are
already public . . . the documents
which may be in the possession of the
Gcll:igrnment have not become ipso facto
public.

Lok Sabha: Calling Attention Notices:
Statements in response thereto nced
not confine to facts alone; these are
open to debate—References to sub-
judice matters cannot be expunged.

On June 27, 1967, the Home Minister
made a statement in Lok Sabha in res-
ponse to a Calling Attention Notice re-
garding the reported assault on a Mem-
ber in his constituency three days ear-

lier. Apart from giving the information
which he had received from the West
Bengal State Government on this inci-
dent, including the fact that the com-
plaint of the M.P. had been registered
by the police, the Home Minister made
a concluding observation that if “this
kind of violence against political op-
ponents of a party in power continues,
orderly and civilised political life
would become impossible”. It was.
therefore, a matter of grave concern tc
Government and he was confident that
the House would “share this concern”
and join him “in condemning it un-
reservedly,” the Home Minister ad-
ded.*

A member of the Opposition raised
a point of order, and he was supported
in this by several others, objecting to
the concluding part of the Home Minis-
ter's statement on the plea that it was
not open to him to add observations of
his own when the matter was sub
judice. They also expressed doubts
whether it was proper for the Home
Minister to make statements .castmg
reflections upon particular parties and
urged that the Speaker should use his
powers to expunge the observations of
the Home Minister from the proceed-
ings of the House. Further to this
point of order, another member con-
tended that under Rule 187§ only a
statement of facts could be made and
no debatable matter could come in.

*L.S. Deb., 27-6-1967, cc. 7825-47.
tRule 197 reads—

(1) A member may, with the previous permission of the
ini to any matter

the attention of a

Speaker, call
of urgent public impor-

tance and the Minister may make a brief statement or ask for time
to make a statement at a later hour or date.

(2) There shall be no debate on such statement at the time it is rrfade.

(8) Not more than one such matter shall be raised at the same mtlu:;-

4) In the event 0f more than one matter being presented for the

¢ same day, priority shall be given to the matter which is in the
opinion of the Speaker, more urgent and important.

The C:.ﬂoﬂed matter shall be raiseq after the questions and
@ bﬁiﬂrepr e list of business is entered upon and at no other time
during the sitting of the House.
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According to the Law Minister, how-
ever, Rule 197 did not say that such
statements should be on facts only. He
was of the view that the Home Minis-
ter’s observations that the attack on
the M.P. was regrettable, was not de-
barred by the Rule. The Home Minis-
ter, while clarifying his statement
subsequently said that what he wanted
to condemn was violence and not any
particular incident.

In his ruling on the various points
raised during this controversy, the
Speaker, on June 28, said: *

(i) A statement under Rule 197 is
not in the nature of an answer to a
question and therefore it need not be
confined to facts alone. The statement
can include opinions, conclusions _and
decisions of the Government or the Min-
ister and it is not necessary that it
should be of a nature on which there
should be complete agreement in the
House. Similarly the questions which
are asked on such a statement are mnot
confined to matters of information only.
Sometimes questions on such a statement
are in the nature of suggestions. critici-
isms and counter-opinions and there-
fore, there is no restriction that the
original statement as well as the subse-
quent questions and answers should be
confined to mere facts alone,

(ii) It follows from my above obser-
vations that such statements are open
to debate. The only restriction is that
there shall be no debate on such state-
"ments at the time they are made. There
is no prohibition against g3 notice for
a debate on a matter contained in the
statement of a Minister in response to a
Calling Attention Notice to a subsequent
date being given.

(iii) A matter which is sub-judice
and which has been referred to in a
speech or debate or in any statement in
the House does not fall within the ambit
of Rule 380+ and therefore the Speaker
has no power to order expunction of
any words or phrases which may relate
to a matter 'which is pending for a
judicial decision in a court of law . . .
However, under Rule 352(i) a Member
while speaking shall not refer to any
matter of fact on which a judicial

decision is pending. It is “shall not”. It
is, therefore, necessary for a Member
who is speaking not to refer to any such
matter and if he insists on referring to
such a matter the Speaker may ask him
to discontinue his speech forthwith. The
Speaker may also observe that the

ember should not have referred to a
matter which was sub judice. Both the
statements. will then be on record but
the Speaker cannot and should not order
expunction of such words,

Lok Sabha: Maximum period for giv-
ing notices of Questions

Rule 33 of the Rules of Procedure
and Conduct of Business in Lok Sabha
prescribed only the minimum and not
the maximum period for giving notices
of questions. Accordingly, a very
large number of notices of questions
used to be tabled by members imme-
diately after the issue of summons for
a session, practically for all the sittings
of that session. Questions would thus
pile up months in advance of their
due dates of answer and some would
even become obsolete, superfluous, and
outdated in view of the subsequent
developments by the time these came
up for answer in the House. Suph
questions also pushed to a lower prio-
rity others relating to more urgent and
fresh subjects, tabled subsequently.

The Rules Committee, after consider-
ing these shortcomings from all as-
pects, evolved a procedure by which
the time of the House could be utilised
for seeking information on matters of
topical interest. It recommended an
amendment to this Rule whereby no
notice of a question can be given for
a period beyond 21 days. The amend-
ment was adopted by the House on
June 23, 1967, and the new provisions
of Rule 33 will be implemented with
effect from the Third Session of Fourth

Lok Sabha,

*L.S. Deb., 27-6-1967, cc. 7825-47; 28-6-1967, cc. 8116-23.
follows :

**Rule 380 reads as

If the Speaker is of opinion that words have been used in debate Which are defamatory or indecent

of

or unparliamentary or undignified, he may in his discretion
from the proceedings of the House, yin

a8pp (E) LS—11

that such words may be expunged
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Lok Sabha: Half-an-hour Discussion
thrice a week.

A new provision limiting the num-
ber of days in a week on which Hali-
an-Hour Discussions can be raised in
the House, has been incorporated in
sub-rule (1) of Rule 55 of the Rules of
Procedure and Conduct of Business in
Lok Sabha. In pursuance of this pro-
vision, Half-an-Hour Discussions can
now be held thrice a week and Mon-
days, Wednesdays and Fridays have
been allotted by the Speaker for this
purpose.

Sub-rule (4) of Rule 55 of the Rules
of Procedure and Conduct of Business
in Lok Sabha provides that ‘if more
than two notices have been received
and admitted by the Speaker, the Sec-
retary shall hold a ballot with a view
to draw two notices and the notices
shall be put down in the order in which
they were received’.

The provisions of the aforesaid sub-
rule were enforced during the Second
Session of Fourth Lok Sabha. The
two notices of Half-an-Hour Discussions
tabled by two members on the same
subject at the same point of time and
which were admitted, were balloted in
the presence of these members.

Assam: Disclosure by Ministers of
important matters outside the House
while it is in Session—Speaker’s
Ruling.

On June 9, 1967, a member gave
notice of a privilege motion against the
State Minister of Supply alleging that
the Minister had given out to Press
on June 3, 1967, certain information
regarding the attitude of the Central
Government on some facts and
figures regarding wheat supply to
Assam, although he was due to make
a statement on the food situation in the
Assembly two days later.

In the statement that the Minister
made in the House on June 5, 1967, he,
however, did not express any dis-
pleasure against the attitude of the

Central Government nor did he dis-
close any facts and figures and other
information in the manner in which he
had given it out to the Press.

While disallowing the privilege
motion on the ground that the state-
ment given to the Press by the Minister
could not be characterized as a policy
statement in so far as it did not enun-
ciate any policy pursued or intended
to be pursued by the Government
regarding food or wheat supply, the
?p_eaker made the following observa-
ions:

_When the House is not in session, the
Ministers can make statements regard-
ing policy, implementation of policy and
ntl}aer matters so long as these do not re-
quire the approval of the House. The
question is different when the House is in
session and particularly when it is seized
of the subject and has not concluded the
discussion thereon . It the informa-
tion (in the present case) were made
available to the House first, the debate
would perhaps have taken a different turn
and the House would perhaps have ex-
pressed its displeasure at the attitude of
the Centre towards Assam or might have
adopted any other measure, This has,
therfeore, prevented the House from look-
ing at the problem in its entire perspec-
tive and discharging its duties satisfactori-
ly. This must be taken exception to and
cannot be allowed to go unnoticed. Defi-

nitely a discourtesy has been shown to the
House.

By and large it is agreed that a policy
statement should not be made before
anyone without first making it known
before the House when it is in session
The impugned statement of the Minister
on June 3, 1967, although not a policy
statement, is a very vital statement which
ought to have been made before the
House It is also accepted as a
golden principle that when the House
is in session, the Minister must not dis-
close to the public anything of importance
about policy decisions of the Government
before they have first taken the House
into confidence....

These observations must not be treated
just as obiter-dicta to be appreciated and
not to be acted upon merely because the
privilege motions which occasioned the
lggtking of these observations were ruled
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Punjab: Appoifitment of the Leader of
the Upper House—Cl;airman’s rul-
ing re: observance of proper pro-
cedure.

On a point raised in the Punjab
Vidhan Parishad, on March 28, 1967,
the Chairman drew the attention of the
Finance Minister to the fact that in
spite of the Government’s assurance
that a decision about the appointment
of the Leader of the House would be
taken by March 27, 1967, no decision
had yet been conveyed to him. The
Finance Minister, thereupon, informed
the Chairman thaf a demsmn had been
taken that Shri Krishan Lal, a member
of the Vidhan Parishad, but not of the
Council of Ministers, would be the
Leader of the House and that the deci-
sion would soon be officially communi-
cafed to the Chairman.

In view of the recent modification
of the relevant rules whereunder the
Leader of the House meant the Chief
Minister, if he was a member of the
House, or a Minister who was a mem-
ber of the House and was nominated
bv the Chief Minister to function as the
Leader, the Chairman considered the
appointment of Shri Krishan Lal as a
contravention of the rules and made
the follomng observations:

.No member can be the Leader of
the Housé unléss he is, in the real sense
of the term, a spokesman of the Govern-
ment. In this country and in other
countries where the Parliamenjarv de-

mocracy works. the Leader of the House |

is alwavs a senior Memher of the Govern-
ment. . . I will find it difficult to allow any

Government business to be transacted in
this House, if no proper procedure is
followed. I cannot think that this House
can be without a Leader and the Leader
is expected to be one who represents the
Government.”

The appointment of Shri Krishan Lal
as the Leader of the House was not
formally confirmed for a long time and
the controversy in this regard came to
an end only on May 16, 1967 when his
appointment was formally announced,
after he had been sworn in as the
Cabinet Minister.

In between, the propriety of conduct-
ing the official business without the
Leader of the House was  questioned
several times in the House, but the
Chairman observed that the proceed-
ings conducted in the absence of the
Leader of the House were not in any
way null and void. On April 5, a pri-
vilege motion against the Punjab Gov-
ernment for not appointing a leader of
the Upper House in accordance with
the accepted parliamentary practice.
tantamounting to abuse of Rules of
Procedure, was also admitted by the
Chairman and referred to the Privileges
Committee. The Committee, which
presented its report on May 24, 1967.
recommended “a gracious and liberal
attitude in the matter” on the part of
the House. “The amends that he (the
Chief Minister) had made in the last
resort” compelled the Committee to
recommend to the House to forget the
unpleasant chapter of deflance and to
presume that “he must have becn bona
fidé misdirected in this regard”

(d) PARLTAMENTARY COMMITTEES

Comniittee on Public Undertakings:
Separate Renorts on important
paras of Audit Report (Commer-
cial).

The tenure of the Committee on
Public Undertakings of the Third Lok
Sabha ended on March 3, 1987 with the
dissolution of the House. Before dis-
solution. the Committee presented six
reports to the Speaker under Direction

No. 71-A. These were printed and pub-

lished under Rule 280 and laid on the

Table of the House by the Secrétary

gu‘r;i}lllg the First Session of Fourth Lok
abha.

The new Committee on Public Under-
takings was constituted on April 7,
1967 for the term ending on March 31,
1968. The tenure of the Committee was
thus brought at par with that of the
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Estimates and the Public Accounts
Committees, i.e. one year.

Tn accordance with the practice fol-
lowed by the previous Committee, only
those paras of the Audit Report (Com-
mercial) which related to the‘ public
undertakings under examination by
the Committee were taken up during
the year. The new Committee reconsi-
dered the matter and decided that the
important paras of the Audit Report
(Commercial) bringing out serious irre-
gularities and losses etc. would be exa-
mined each year and a separate report
on them presented to Parliament.

The Estimates Committee: Transmission
of unfinished work of the previous
Estimates Committee to the new
Committee for 1967-68.

The Estimates Committee (1966-67)
of the Third Lok Sabha had taken up
examination of the estimates pertaining
40 certain Ministries|Departments dur-
ing its tenure. The Committe complet-
ed all work up to the stage of taking evi-
dence of both non-official and official
witnesses between July-December. 1966.
No meeting of the Committee could be
held in January-February, 1967 because
of General Elections. The Committee
was scheduled to meet from March 7,
1967 onwards to consider and finalise
draft reports to be presented in the
Seventeenth Session of Third Lok
Sabha which was to commence on

March 13, 1967. However, in view of
the sudden dissolution of the Third
Lok Sabha on March 3, 1967, the Esti-
mates Committee also ceased to exist
and the business before the Committee
lapsed.

In the circumstances, the then Chair-
man of the Estimates Committee trans-
mitted, under rule 285 of the Rules of
Procedure and Conduct of Business in
the Lok Sabha, the unfinished work of
the Committee to the new Committee,
by addressing a letter to the Speaker.

At their first meeting held on April
10. 1967, the Estimates Committee
(1967-68) of the Fourth Lok Sabha de-
cided to continue inter alic the examni-
nation of all the subjects which were
left unfinished by the previous Com-
mittee.

The Committee also decided that the
following paras should be incorporated
in the introduction to the reports on
subjects left unfinished by the previous
Committee:—

“The subject was examined by the
Estimates Committee (1966-67) and
necessary information obtained and evi-
dence taken by them and that the pre-
sent Committee have perused the minutes
ot evidence and have come to their vwn
conclusions which have been embodied
in the Report.”

The Speaker was also apprised of
the above position by the Chairman of
the new Estimates Committee,

(e) CONSTITUTIONAL AND LEGAL MATTERS

The Constitution (Twenty-First Amend-
ment) Act, 1967

Before the partition of the country,
Sindhi language was spoken in the Pro-
vince of Sind and, but for partition,
would have continued to be so. There
had been persistent demands from the
Sindhi-speaking people in the country
from time to time for the recognition
of their language by its inclusion in the
Eighth Schedule of the Constitution.
The Committee of Petitions of Lok
Sabha was also moved time and again

2I0

with petitions and representations in
this connection. The Commissioner for
Linguistic Minorities also recommend-
ed the inclusion of the Sindhi language
in the Eighth Schedule in view of Sin-
dhis constituting “an important linguis-
tic minority group in several states”
and Sindhi being “a rich language with
a considerable cultural heritage.”

A private Member’s Bill was intro-
duced in Lok Sabha by Shri U. M. Tri-
vedi, M.P., on June 22, 1962 to meet the
demands of the Sindhis. The Bill was
discussed on the 26th August and 4th

-
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November, 1966. A memorandum sign-
ed by over one lakh of Sindhis in
support of the Bill was also submitted
to the Prime Minister by the All-India
Sindhi Sewa Sangh. However, on an
assurance by the Government that it
had been decided to introduce a Bill to
give effect to the demand, Shri Trivedi
withdrew his Bill.

On November 21, 1966, the Govern-
ment introduced in the Rajya Sabha,
The  Constitution (Twenty-Second
Amendment) Bill, 1966 to include Sin-
dhi in the Eighth Schedule. The Rajya
Sabha passed the Bill on December 9
but Lok Sabha was unable to take it up
in view of its early dissolution.

The Bill having thus lapsed, the Home
Minister introduced another Bill—The
Constitution (Twenty-First Amend-
ment) Bill, 1967—in Rajya Sabha on
March 20, 1967. It was discussed and
passed in that House on April 4, 1967
and in Lok Sabha on April 7, 1967 and
in both Houses it received wide support.

The President gave his assent to the
Bill on April 10, 1967 whereupon it be-
came the Constitution (Twenty-First
Amendment) Act, 1967. This is the first
amendment to the Eighth Schedule of
the Constitution.*

The following is The texl of The en-
actment:—

“Be it enacted by Parliament in the
Eighteenth Year of the Republic of India
as follows:—

1. This Act may be called the Cons-

sitution (Twenty-First Amend-
ment) Act, 1967.
2. In the Eighth Schedule to the

Constitution,
tries 12 to 14 shal] be re-
@ net?mbged. as entries 13 to 15
respectively, and
(b) Before entry “13” as so re-
numbered, the entléy “12
Sindhi, shall be inserted.”
Bye-elections to Lok Sabha and the
State Assemblies.

Six bye-elections to Lok Sabha and
fifteen to the State Assemblies were
held after the Fourth General Elections
and upto the end of September, 1967.

Of the six Lok Sabha seats, four
were secured by the Congress and two
by the Swatantra Party. Of the fifteen
Assembly seats, the Congress captured
5. Independent candidates four and one
each was taken by the PSP, Swatantra
Party, Jan Sangh, Forward Blor:k.
Bangla Congress and Jana Kranti Dal.

The tables that follow give a State-
wise analysis of these bye-elections.

* Before amendment, the Efghth Schedule was as under :

EIGHTH SCHEDULE
[Articles 344(1) and 351)
Languages.

1. Assamese.
2. Bengali.

3. Gujarati.
4. Hindi.

5. Kannada,
6. Kashmiri.
7. Malayalam.
8. Marathi.

9. Oriya,
10. Punjabi .
11. Sanskrit,
12. Tamil,

13. Telugu.
14. Urda,
211
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dnalysis of results of Bye-Electionis held to Lok Sabha and State Assemblies after the General Efections, 1967

(Position as on 30-9-67)
A— Lox SABHA

Serial . Tatal No. No. of seats won by
No. Name of State in Which held of bye- different Parties|
elections Independents
held
Congress Swatantra
1 Andhra Pradesh e e e e e I . 1
2 Assam . . . . . I | .
3 Gujaraf . . . . 1 I
4 Jammu & Kashmir. . . .  § I ..
§ Madhya Pradesh . . . . . . . . 1 . I
6 mﬂ ashtra . . . . . . . . . 3 .I . 4 ) e
TOTAL: . . . 6 4 2
B---STATE ASSEMBLIES
8.No. Name of State in which Total No. No. of seats won by different Parties/Independents]
held of bye-
elections
held INC PSP SWA BJS FBL ADS BAC JKD IND
1 Andhra Pradesh . I .. . . .. ..
2 Bihar . . . . 3 I .. .. I I
3 Guijarat . . . b¢ . r . . . ..
4 Haryana . 1 .. . . . . I
5 Madhya Pradesh . I I . .. e
6 Maharashtra . . . b4 b . . .. e
7 Mysore . . . 1 1 . . . . ..
8 Orissa . . . . 2 . . 2
9 Rajasthan . . . b ¢ .. . . I . . . ..
10 Uttar Pradesh . . . 1 S . . . s .
11 West Bengal . . . 2 . . . T b SN
TorAL: 15 5 I I I I I I 4
NoTE:— INC—Indian National Congress
PSP—Praia Socialist Party
SWA—Swatantra Party
BJS—Bharatiya Jana Sangh
FBL—Forward Block

ADS—AKali Dal (Sant Group
BAC—BmglaCoSm::u )

KD—. Kranti Dal
%ND—{;:I!;pendenu "
[Source:—Election Commission, India]
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8ix members of the Fourth Lok
Sabha passed away during the year.
They are: Shri Sadashiv Govind Barve
(Bombay North East—Maharashtra—
Cong.), Shri Jar Bahadur Singh
(Ghosi, UP—CPIL), Shri M. K. Shi-
wananjappa (Madhya,—Mysore—¢
Cong.), Dr. Ram Manohar Lohia
(Kannauj, U.P.—SSP), Shri G. D. Patil
(Bijapur, Mysore—Cong.), and Shri
H. P. Chatterjee (Krishnagar, West
Bengal—Cong.).

Shri Sadashjy Govind Barve, an
eminent economist and administrator,
was a Member of the Planning Com-
mission before his election to Lok
Sabha in the Fourth General Elections.
He passed away in New Delhi on March
6, 1967 at the age of 52. On March 18,
1967, the opening day of the First Ses-
sion of Fourth Lok Sabha, the House
mourned the loss of Shri Barve and
both the Speaker as well as the Prime
Minister feelingly referred to his sad
demise.

Shri Jai Bahadur Singh, the veteran
peasant leader, died at New Delhi on
August 9, 1967. The same day, g}ouy-
ing tributes to his memory were paid in
the House by the Speaker, the Prime
Minister and leaders of all the ngosr-
tion groups. The House, after observ-
ing silence for a short while, adjourned
that day without transacting any busi-
ness.

Shri M. K. Shivananjappa, died in
Mysore on September 2, 1967 at the
young age of 47. He had been a Mem-
ber of the First, Second and Third Lok
Sabha as well.

Dr. Ram Manohar Lohia, the Socialist
Leader, breathed hig last at New Delhi

OBITUARY REFERENCES

on October 12, 1967. He had entered
raruament in 1963 when he was elect-
ed to Third Lok Sabha in a bye-election
from Farrukhabad Constituency of
Uttar Pradesh. A veteran freedom-
fighter, Dr. Lohia was, in the words
of Speaker Sanjiva Reddy, “a believer
in the socialism of a secular order” who
“made ceaseless efforts, in the realms
of thought and action, to fight out the
social tyranny”, His death, according to
Dr. Reddy, has removed from the House
“a powerful speaker” and “one of the
outstanding leaders”,

Shri G. D. Patil, who died in his own
constituency on November 1, 1967 at
the young age of 45, had a very short
tenure in Lok Sabha for he had taken
{ﬁs seat in the House only on April 6
ast.

Shri H. P. Chatierjee, who was also
a member of the Third Lok Sabha,
passed away at New Delhi on Novem-
ber 11, 1967 at the age of 70.. He was
an active member of the House and
used to make useful contributions in
debates.

When the House met for its Winter
Session on November 13, 1967, refe-
rences full of sorrow and emotion were
made to the demise of Dr. Lohia and
Sarvashri Shivananjappa, Patil and
Chatterjee by the Speaker, the Prime
Minister and leaders of all sections of
the House. Glowing tributes were paid
to each one of the deceased. The House
then stood in mournful silence for a
short while and adjourned for the rest
of the day as a mark of respect to the
memory of the departed souls.
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Parliament and foreign poli
Richards; George Allen
Ltd,, 1967 pp 191, Price 35s.

The subject of ‘Foreign Affairs’ has
to be studied in two different but com-
plementary aspects, viz., legislative and
executive. In every democratic coun-
try ‘foreign policy’ is a matter for the
Cabinet to decide with the approval of
the elected representatives of the peo-
ple. Diplomacy, as we understand it, is
the operative part of this policy. While
foreign policy is the legislative aspect
of Foreign Affairs of any country de-
cided by the popular representatives in
Parliament, diplomacy forms the exe-
cutive part and is generally left to pro-
fessionals having experience and a
special degree of aptitude. The diplo-
mat, usually a civil servant, is subject
to the Foreign Minister, while the latter,
being a member of the Cabinet, is ac-
countable to Parliament. Broadly speak-
ing this is the pattern obtaining in all
democratic countries,

by Peter
Unwin

Parliament in Britain reviews do-
mestic problems in great detail but in
the case of foreign pclizy it does not
do so and one of the reasons for this
state of affairs as enumerated by Mr.
Peter G. Richards in his book is the
secrecy that surrounds diplomnacy. ¥ur-
ther, the lack of information available
to Members of Parliament and the res-
traints imposed by Parliamentary pro-
cetlltt:lre make fruitful discussion diffi-
cu

In analysing the contrnl of Parlia-
ment over foreign policy it is essential
“that in a demoecratic scciety Govern-
ment leaders must be acccuntable for

214

BOOK REVIEWS

their actions to elected representatives
of the whole community and that they
should be forced to reccnsider their
policies in the light of debates”. But
Members cannot exercise cffective in-
fluence and scrutiny over public busi-
ness if they are not well informed.
While the need for research and infor-
mation in Government Departments
was accepted by the Hualdane Commit-
tee in 1918, Parliament tends to con-
tinue on an amateur basis. Unless the
backbenchers are prcperly  briefed,
there cannot be any searching scrutiny.
As things are, in the words of the
author, “it is difficult to resict the con-
clusion that many are ill-informed
about international prcolems”.

The author reviews the various op-
portunities that the British Parliament,
ag do Parliaments in other democratic
countries, enjoys for discussion of
foreign policy. While the opportuni-
ties for backbench initiative have been
drastically reduced over the course of
time, the traditional rights of the Op-
position remain largely unaffected.

There are outside influences or politi-
cal pressures which go a long way in
the formulation of the foreign policy,
though the Prime Minister and his
Cabinet are primarily responsible for
making decisions on it. This raises ithe
crucial question whether Government
which dominates parliamentary time
allows any opportunity to the Opposi-
tion to play any significant part in the
foreign affairs. No doubt Ministers uti-
lise the “ ‘mood’ of Parliamenl™ as on¢
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of the important factors while bargain-
ing with foreign countries. But Parlia-
ment finds itself completely helpless
when secret agreements are entered
into by the Government with other
countries. It is some comfort that they
are now becoming less common as it is
being realised that cuch agreements
cause embarrassment *o the succeeding
Governments,

In a detailed study of Parliamentary
debates on foreign affairs in a parti-
cular session (Chapter VI of the book)
the author concludes that ‘general
foreign affairs debate tends to be dis-
appointing”. In his opinicn “limited
discussions on a particular topic ware
frequently more impressive than the
day-long reviews of the whole inter-
national scene.” One oI the reasons as-
signed for this unimpressive record of
British Parliament in regard to foreign
affairs (concluding Chapter of the
book) is that a back-lencher, whuse
speech may be predictiable may no: be
called on to speak. Besides the Mem-
bers of Parliament are generally more
concerned with the problems of their
constituencies than happenings abread
and “foreign affairs are nct thought of
as a fruitful field of parliamentary «n-
deavour”. All the same, parliamentay
opinion has its impact which has heen
amply borne out by ihe example of cre
Suez crisis.

There has been a spate of criticism
against the present set-up of British
Parliament, particularly its inability to
utilize its procedure to modern needs.
Ag at present the Parliament “lacks
both the information and opportunities
necessary to enable it to carry out any
effective review of the activities of
Government Departments” including
the foreign policy. The remedy sug-
gested by Mr. Richards is the creation
of Parliamentary Committees. In the
past sixty years the idea of such specia-
lized committees did not find favour
with the advocates like Ramsay Mac-
Donald, Harold Laski, Ramsay Muir,

2899 (K) Ls—12.

214

Lloyd George and Ivor Jennings who
held “Left Wing Opinions”. But the
practical possibility of creating such
committees has become apparent now.
In this context details of the working
of a Committee on foreign affairs has
thoroughly been examined (in Chapter
VIII) and as pointed out by Mr.
Richards “the rea]l question is whether
this reform is likely to serve a valuable
function in increasing public and par-
liamentary understanding of interna-
tional issues and would help to break
down the barrier between the experi-
ence of Westminister and that of White-
hall”. He favours that the scheme
should be given a trial.

Mr. Richards is a recognized authori-
ty on British Government. As the sub-
ject of the Book amply reveals, he has
attempted to discuss an aspect of British
Parliament’s duties which has not at-
tracted many writers so far. He has
himself mentioned that there is hardly
any standard work in Britain dealing
with this subject when compared to
literature available elsewhere, espe-
cially in the United States. The
Book thus fulfils a long-felt need
and spotlights a mneglected aspect
of the British political process, It
also provides an authoritative sur-
vey of the working of British Par-
liament in relation to Foreign Affairs
and will perhaps prove a source of
interest and study to the keen students
of Parliamentary form of Government.

Parliament and Administration: The
Estimates Committee, 1945—65; by
Nevil Johnson; London, George Al-
len & Unwin, 1966; pp. 167; 35¢c.

In the context of the general com-
plaint regarding the veil of secrecy
shrouding the inner operations of the
British Government and of the equally
strong criticism that Parliament has
become too enfeebled to perform its
traditional functions of control as the
Executive has waxed more powerful,
Mr. Nevil Johnson points out that the
secrecy of British administration and
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the weakness and ineffectiveness of
Parliament have often been exaggerat-
ed. He singles out the work of the Esti-
mates Committee as one of the best
means of showing how much one can, in
fact, find out about the working of the
Government in Britain and as illustrat-
ing the character of parliamentary
scrutiny of administration. Even if
one were to write off, he says, all the
recommendations in the reports of the
Estimates Committee since 1945 as quite
without effect, one must still accept
that the sheer quantity of information
contained in them together with the
supporting evidence is impressive. (In
the period of 1945 to 1965 over 150 re-
ports were made, backed by just over
23,000 pages of published oral evidence,
to say nothing of thousands of pages of
memoranda and appendices). If one
were to examine it, one can gain an
uderstanding as to how the Central
Government in Britain works, and find
in it the basis for further research and
inquiry into individual problems, Fur-
ther, a study of the Estimates Committe
suggests that Parliament hag not failed,
quite as dismally as some assert it has,
in discharging what is generally agreed
to be one of its main functions, namely
to contribute to keeping Britsih system
of Government ‘open’ and to ensuring
that the executive remains aware of

the need to explain itself from time to
time.

Besides the three useful appendices
and an Introduction, the Book is divided
into six Chapters: Chapter I contains
some introductory comments on how
the Estimates Committee ig constituted
and how it works. The more significant
procedural developments of recent
vears have been highlighted (e.g. ap-
ogointment of sub-Committees, provid-
ing more time for debating the Commit-
tee’s reports in the House, etc.). Chapter
II makes a survey of what has been done
bgﬂ the Committee between 1945 and
1985. It offers a summary of some 150
reports. The emphasis is on a factual
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account of what has been done rather
than on evaluation of the reports either
singly or collectively. In Chapter III,
three recent reports are treated as case
studies and examined in some detail
with a view to showing the Committee
at work and illustrating its ability to
grapple with the problems of adminis-
tration. Chapters IV and V are devoted
to a general appreciation of some of the
more important aspects of the Commit-
tee’s work in the twenty years under
review, to assessing the impact of its
efforts on the executive and the House
of Commons, and to considering some
of the difficulties facing the Committee,
as well as a number of proposals made
from time to time for improving it. The
short final Chapter offers some com-
ments on the value of the Committee
as an instrument of parilamentary scru-
tiny and control.

The Estimates Committee in Britain
was first set up in 1912, It got off to a
poor start. After being appointed for
only three sessions it was suspended in
1914 and a year later replaced by the
first National Expenditure Committee.
But in 1921 it was revived. After sus-
pension again during the Second World
War, when another National Expendi-
ture Committee was set up, the Esti-
mates Committee was re-established in
1945. In July, 1960 a number of changes
affecting the Estimates Committee were
announced. Briefly these were to in-
crease the size of the Committee from
36 to 43, to ask it to consider and report
on supplementary estimates as early as
possible to provide more time for debat-
ing its reports in the House, and to em-
power it to examine variations in esti-
mates between the current and the pre-
ceding years. The latter proposal re-
quired a change in the order af refer-
ence, and in November, 1960 this was
revised and embodied in Standing Or-
der 80 under which the Committee is
now constituted. Ome minor consequ-
ence of anchoring the Committee in
Standing Order was that it ceased to
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be appointed annually by order of the
House, and became a sessional com-
mittee. The 1960 amendment gives
some emphasis to what has been
since 1945 characteristic of the
Committee’s approach to its work,
that its main function is to find
out whether administration is effective
and economical. It can thus probe in-
to and take evidence on questions of
policy if it is to be able to discern more
economical methods of carrying out
particular policies.

The Committee has now established
itself as one of wide-ranging administra-
tive scrutiny. Value for money and the
pursuit of efficiency remain as the
main practical guide lines for its work
but the Committee feels no hesitation
about engaging in enquiries in which
financial questions play a minor role,
and pursuing problems of organisation
and management which it is exiremely
difficult to discuss in financial terms.

The author indicates that departments
accept a higher proportion of Commit-
tee’s suggestions, and when they do
not, they acknowledge an obligation to
offer reasoned comments on what it
proposes. It does, however, remain di-
ficult to discern the extent of depart-
mental action, even when a department
has accepted many of the Committee’s
proposals. To overcome this lacuna the
author suggests that in the case of some
of the more limited and precise recom-
mendations the Committee might reme-
dy this deficiency by holding follow-up
inquiries.

The House of Commons has given
little or no formal attention to the re-
sults of the labour of the three of its
permanent Select Committees, which
are primarily concerned with the effi-
ciency of administration. The majority
of Members of Parliament show litile
interest in what Select Committees are
doing. They want the Committees to
continue with “their good work”, but
they are quite content to leave it fo
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a small minority to take an active in-
terest in this, The author points out
that if this view is right it has some
implications for proposals which sug-
gest the extension of scrutiny of admi-
nistration carried out by the House and
thereby to make available more infor-
mation for the use of members in de-
bate. He is apprehensive that most
members might not make use of the
additional material which would be pro-
duced by an extension of scrutiny be-
cause the evidence produced by the
existing methods of administrative
scrutiny has not so far been paid much
attention. Even when apparently neg-
lected, the work of the Estimates Com-
mittee contributes to explaining the
operations of government and to mak-
ing them more open and public than
they would otherwise be. This, accord-
ing to the author, is surely a political
function of enduring significance.

Regarding the staff of Select Commit.
tee the author is cf the decisive view
that in fact there is little reality in the
plea for full-time specialists and that
the shibboleth of expert staff should be
abandoned as a remedy for the weak-
ness of Parliament. The author further
cencludes:

In relation to the Estimates Committee
the crux of the matter is that here is a
group of Members of Parliament who set
about investigating administration. They
may often do it imperfectly, but at least
they do it themselves. They undertake
this job as lay critice with no pretentions
to substitufe their expert assessment or
analysis for that of the departments.
Their aim is not to provide blueprints
for improvement, but to explain in lay
terms what is being done, and to stimu-
late the departments into critical self-
examination.

Talking of the Secretariat of the
Committee the author continues:

In this situation the best people to
service the Committee are the genera-
lists thev now have. They are adaptable,
do nof mind turning from one field of
actively to another, and are well able
to talk to the members in language they
will understand.
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The study will help to make the
work of the Estimates Committee more
accessible to students of British Parlia-
ment and of Public Administration, as
well as offering a contribution to the
discussion of the scope and importance
of parliamentary scrutiny of adminis-
tration.

Journal of Constitutional and Parlia-
mentary Studies, Volume I: No. 1
(January—March, 1967), No. 2

(April—June, 1967) and No. 3 (July—

September, 1967): Institute of Con-

stitutional & Parliamentary Studies.

New Delhi, Price per copy Rs. 4.00.

The Institute of Constitutional and
Parliamentary Studies was established
in the year 1965 to undertake and pro-
mote studies on constitutional and par-
liamentary problemg with special refe-
rence to the evolution and working of
the Indian Constitution and to educate
the public in respect of the working of
Indian democracy and parliamentary
institutions. The Institute, has, during
the short span of two years, organised
seminars, symposia, lectures and confe-
rences and published several books and
pamphlets on subjects of topical inte-
rest in the constitutional and parlia-
mentary field. Besides these activities,
the Institute conducted this year a uni-
que experiment for the first time in this
country in the form of a Parliamentary
Fellowship Programme. The program-
me, aimed at providing young journa-

lists, lagwyers, researchers, political
workers, university teachers and
parliamentary officials at the Cen-

tre and in the States, opportunities of
observing first hand, the operation of
parliamentary institutions and the work
of individual Members of Parliament.
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The publication of the first issue of
the Journal of Constitutional and Par-
liamentary Studies, a quarterly, with a
view to disseminating information on
the evolution of democratic institutiong
in India and abroad and to promote
popular interest in and understanding
of the parliamentary institutions, is a
laudable venture and fulfils one of the
principal objectives of the Institute.
The Journal is not committed to any
particular political ideology or party,
but is envisaged as an objective and in-
dependent forum for the expression of
different opinions and perspectives.

The Journal is certainly a welcome
addition to the very few journals being
published in the country, devoted ex-
clusively to the specialized subjecis of
legal, constitutional and parliamentary
matters and will prove useful to rese-
archers in these fields, students, teach-
ers and legislators alike.

In the first three issues of the Journal
under review here, a wide range of
specialised topics have been dealt with
in almost all the articles written by
authors with deep knowledge in their
respective fields. = Mention may be
made of articles on parliamentary and
constitutional interest like “Chairman
of the Legislative Council: Precise
Status” (Vol. I, No. 1), “Rajya Sabha:
Its Powers and Position” (Vol. I, No.
2), “Ministerial Advice and Governor’s
Discretion in Dissolution of an Assem-
bly” (Vol. I, No. 3), “Estimates Commit-
tee of Lok Sabha” (Vol. I, No. 1), and
“Parliamentary Questions” (Vol. I, No.
3), all of which are quite informative
and thought-provoking. The treatment
of such topical but specialized subjects
as “Parliamentary Accountability of

relis e
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Public Undertakings”, “The Role of the
Financial Committees in the Parlia-
mentary Surveillance of Administra-
tion” (Vol. I, Nos. 1 and 2) and the
“Privileges of Press and Parliaments’
(Vol. I, No. 1) is good. Similarly, there
is a mine of information in the article
on the Inter-Parliamentary Union and
in another on the patterns of world-
wide Parliamentary Government vis-a-
vis the LP.U. (Vol. I, Nos. 2 and 3). The
importance of legislative research and
information services has been adequa-
tely emphasised in a separate article on
the subject by one in the field (Vol. I
No. 3). The working of the parliamen-
tary committees in the Italian political
system has been described in a very
scholarly and thought-provoking man-
ner in a comprehensive paper on the
subject (Vol. I, No. 2).

Besides a set of six articles in each
issue, the Journal also containg informa-
tive notes on constitutional and parlia-
mentary developments, important case
studies, an extensive Book Reviews sec-
tion and a quarterly reportion the acti-
vities of the Institute. The case study
on the famous Golak Nath case in re-
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gard to fundamental rights and consti-
tutiona] amendments, made by the Re-
search Staff of the Institute (Vol. I:
No. 3, pp. 89-116) deserveg special men-
tion. The number of articles, notes
and case studies etc. are, however,
not evenly balanced as between parlia-
mentary and constitutional matters. A
more harmonious balance between the
two branches, would perhaps be more
desirable,

The Journal has a presentable get-
up, the printing is good and the general
treatment of the matter commendable.
The quality of its contents can safely
compete with standard Indian and
foreign journals of its kind.

Although a periodical of a specialized
nature, it is moderately priced at
Rs. 4.00 a copy with the annual sub-
scription at Rs. 15.00. , The Journal
can prove a useful addition to the
standard literature on the subject, on
the reading tables of university and
legislature libraries and those of other
specialized research institutions.
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Kerala Legislature—Select Decisions
from the Chair, 1960—62 (Trivan-
drum, Kerala Legislature Secre-
tariat, 1966).

Madras Legislative Council—Quin-
guennial  Review, 1962—1967
(Madras, Legislative Council De-
partment, 1967).

Manual of Election Law (5th ed.) by
Ministry of Law (New Delhi,
1966) .

Menon Vs. Kriplani, North Bombay
Election, 1962 by Aloo J. Dastur
(Bombay, University of Bombay,
1967).

Parliamentary Committees in India
by B. B. Jena (Calcutta, Scientific
Book Agency, 1966).

Parliamentary Procedure in India by
Ajita Ranjan Mukherji (Calcutta,
Oxford University Press, 1967).

Selections of Decisions from the
Chair, Illustrative of the Procedure
of the House drawn from the 1965
Session of the Maharashtra Legisla-
tive Assembly (Bombay, 1967).

The Government and Politics of
India by W. H. Morris Jones
(London, Hutchinson University
Library, 1967).

The Indian Constitution, 1950—1965
by M. C. Setalvad (Bombay, Uni-
versity of Bombay, 1967).

The Indian Constitution—Corner-
stone of a Nation by Granville
Austin (Oxford, University Press,
1966) .

The Indian Parliament by Ministry
of Information and Broadcasting,
Directorate of Advertising and Vis-
ual Publicity (Delhi, 1967).

The Law of Parliamentary Privileges
in India by V. G. Ramachandran
(Lucknow, Eastern Book Company,
1966) .

The Madras Legislative Assembly
Rules [under clause (1) of Article
208 of the Constitution] (Madras,

Legislative Assembly Department,
1967).

The Making of the Indian Republic:
Some Aspects of India’s Constitu-
tion in the Making by Panchanand
Misra (Calcutta, Scientific Book
Agency, 1966).

The Political Thought of President
Radhakrishnan by S. R. Ray (Cal-

cutta, Firma K. L. Mukhopadhyay,
1966) . pachvay

The President under the Indian Con-
stitution, 2nd ed. by K. M. Munshi

(Bombay, Bharatiya Vidya Bhavan,
1967).

Third Lok Sabha, 1962—1967, a Sou-

venir by Lok Sabha Secretariat
(New Delhi, 1967).
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Japan
Foundations of Constitutional Gov-
ernment in Modern Japan, 1868—

1900 by George Akita (Cambridge,
Harvard University Press, 1967),

Japanese Political Style: An Intro-
duction to the Government and
Politics of Modern Japan by War-
ren M. Tsuneishi (New York,
Harper & Row, 1966).

The Japanese Political System by
Asoke Kumar Mukherji (Calcutta,
World Press, 1966).

Korea

The National Assembly of the Re-
public of Korea by National As-
sembly Secretariat (Seoul, 1966).

Malaysia

Government and Politics in Malaysia
by Robert Stephen Milne (Boston,
Houghton Mifflin Co., 1967).

US.SR.

Soviet Institutions and Policies: In-
side Views by William George An-
drews (ed) (Princeton, N. J., Van
Nostrand, 1966).

UK.

An Introduction to the British Con-
stitution by IMM. Macphail
London, Edward Arnold, 1967).

British Government and Politics by
Douglas V. Verney (New York,
Harper & Row, 1966).

Influencing Voters: A Studﬁ of Cam-
paign Rationality by Richard Rose
(London, Faber, 1967).

Parliament and Foreign Affairs by
Peter G. Richards (London, George
Allen & Unwin, 1967).*

Parliament and Mumbo-jumbo by
Emrys Hughes (London, Allen &
Unwin, 1966).

Parliament and the Executive: An
Analysis twith Readings by Her-

bert Victor Wiseman (comp.)
(London, Routledge & K. Paul,
1966) .

Parliament in Perspective by David
Menhennet and John Palmer (Lon-
don, Bodley Head, 1967).

Standing Orders of the House of
Commons (London, H. M. SO,
1966).

Standing Orders of the House of
Commons, Private Business, (Lon-
don, HM.S.0O., 1966).

Standing Orders of the House of
Commons, Public Business (Lon-
don, HM.S.0. 1866).

The People into Parliament: An II-
lustrated History of the Labour
Party by W. T. Rodgers and Ber-
nard Donoughue (London, Thames
and Hudson, 1966).

The Politics of Financial Control:
The Role of the House of Commons
by Gordon Reid (London, Hutchin-
son, 1966).

The Selectorate: The Case for Pri-
mary Elections in Britain ‘by Peter
Paterson (London, Macgibbon &
Kee Ltd., 1967).

US.A.

American Democracy in World Pers-
pective by William Elienstein and
Others (New York, Harper and
Row, 1967).

American Legislatures: Structure
and Process by George S. Blaiz
(New York, Harper and Row,
1967).

*Reviewed in this issue.
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American Party Politics: Essays and
Readings by Donald M. Herzberg
and Gerald M. Pomper (New York,
Holt, Rinehart and Winston, 1966).

American Political Parties: A Syste-
matic Perspective by Charles G
Mayo & Beryl L. Crowe (New York,
Harper and Row, 1967).

Elections and the Political Order by
Survey Research Centre, Michigan
University (New York, John Wi-
ley, 1966).

Liberalism Versus Conservatism:
The Continuing Debate in Ameri-
can Government by Willmoore
Kendall and George W. Carey (ed.
fgrég;:eton, N. J,, Von Nostrand,

The Consent of the Governed (2nd
ed.) by John C. Livingston and
Robert G. Thompson (New York,
Macmillan, 1966).

West Germany

Parliament in the German Political
System by Gerhard Loewenberg
(New York, Cornell Universiy
Press, 1967).

The Government of the German
Federal Republic by Robert G.
Neumann (New York, Harper &
Row, 1966).

II. REPORTS
India

Lok Sabha

10th Report of the Committee of Pri-
vileges (3rd Lok Sabha) re. cer-
tain remarks made by a member
against the Speaker (October 28,
1966).

11th Report of the Committee of Pri-
vileges (3rd Lok Sabha) re. a let-
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ter to the Speaker by an outsider
mentioning of a document showing
an entry of payment of a sum of
Rs. 40,000 against his (Speaker’s)
name (November 30, 1966).

12th Report of the Committee of Pri-
vileges (3rd Lok Sabha) re. the al-
leged printing and circulating of a
pamphlet, by some individuals,
purporting to be a petition to Lok
Sabha before its presentation to
the House (December 1, 1966).

13th Report of the Committee of Pri-
vileges (3rd Lok Sabha) re. an
editorial captioned “Home Truth”
published in the Statesman, August
26, 1966 (December 1, 1966).

1st Report of the Committee of Pri-
vileges (4th Lok Sabha) re. the
failure of the Delhi Police to in-
form the Speaker about the alleged
arrest and release of Swami Brah-
manand, M.P. (May 7, 1967).

1st Report of the Committee on Gov-
ernment Assurances (4th Lok
Sabha) (May 29, 1967).

5th Report of the Committee on Pe-
titions (3rd Lok Sabha) (Decem-
ber 2, 1966).

5th Report of the Joint Committee
on Offices of Profit (3rd Lok Sabha)
(Deceniber 2, 1966).

1st Report of the Rules Committee
(4th Lok Sabha) (June 6, 1967).

2nd Report of the Rules Committee
(4th Lok Sabha) (June 20, 1967).

Rajya Sabha
18th Report of the Committee on
Petitions (March 31, 1967).
2nd Report of the Committee on
Subordinate Legislation, April 6,
1967).
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Assam

12th Report of the Commurttee on
Government Assurances (February
28, 1967).

13th Report of the Committee on
Subordinate Legislation (Febru-

ary 27, 1967).
Bihar

3rd Report of the Committee of Pri-
vileges (1966)*.

8th Report of the Committee on Gov-
ernment Assurances (1966)*,
Gujgrat - R
4th Report of the Committee on
Subordinate Legislation (August
22, 1966).

8th Report of the Committee of Pri-
vileges (October 3, 1966).

Kerala

1st Report in 1967 of the Committee
of Private Members' Bills and Re-
solutions (March, 1967).

Madhya Pradesh

7th Report of the Committee of Pri-
vileges (3rd Assembly) on a de-
monstration staged by a visitor in
the Visitors Gallery (September
15, 1966)*.

8th Report of the Committee of Pri-
vileges (3rd Assembly) on the
Complaint of some former mem-
bers of Vidhan Sabha against the
Editor of Kishan Panchayat, Rewa
for breach of privileges (July 30,
1966) *.

9th Report of the Committee of Pri-
vileges (3rd Assembly) on the
complaint of a member against the
breach of privilege by an outsider
(September 23, 1966)*

10th Report of the Committee of Pri-
vileges re. the Complaint of breach
of privilege by a member against
other members (1967)*.

9th Report of the Committee on De-
legated Legislation (3rd Assem-
bly) (August 29, 1966)*,

14th Report of the Committee on
Government  Assurances—Assur-
ances relating to August-Septem-
ber Session of 1964 (1967)*.

Muadras

10th Report of the Committee on
Government Assurances (3rd As-
sembly) 1966-67 (November 9,
1966).

15th Report of the Committee on
Government Assurances (Legisla-
tive Council) (January 25, 1967).

14th Report of the Committee on Su-
bordinate Legislation (3rd Assem-
bly) (November 9, 1966).

15th Report of the Committee on Su-
bordinate Legislation (3rd Assem-
bly) (November 5, 1966).

Report of the Select Committee on
the Rules. of Procedure appointed
in the year 1966 (Legislative Coun-
cil) (July 3, 1966).

Maharashtra

Report of the Committee of Privileg-
es re. the breach of privilege aris-
ing out of the passing of an ad-
journment motion and the Debate
which took place on the occasion in
the Bombay Municipal Corpora-
tion on August 3, 1964 (Septem-
ber 29, 1966).

17th Report of the Committee on
Government Assurances (Second
Assembly) 1966-67 (1967)**

*Report in Hindi.
**Report in"Marathi.
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Committee on

19th Report of the
(Second

Government Assurances
Assembly) 1966-67 (1967)*.

20th Report of the Committee on

Government Assurances (2nd As-
serglbly) 1966-67 (February 16,
1967).

21st Report of the Committee on
Government Assurances (2nd As-
sembly) 1966-67 (February 16,
1967).

22nd Report of the Committee on

Government Assurances (2nd As-

ig?‘t)ﬂy) 1966-67 (February 16,
7).

23rd Report (Interim) Report of the
Committee on Government Assur-
ances (2nd Assembly) 1966-67

(February 27, 1967).

9th Report of the Committee on
Government Assurances (Vidhan
Parishad) 1966-67 (1967)*.

12th Report of the Committee on
Subordinate Legislation (2nd As-
sembly) (September 6, 1966).

Committee on
As-

13th Report of the
Subordinate Legislation (2nd
sembly) (February, 1967).

Manipur

1st Report of- the Committee on Peti-
‘tions (1st Assembly) 1965-66
April 5, 1966).

Muysore

Report of the Committee on Govern-
ment Assurances. Its Origin and
Functions. (1965).

3rd Report of the Committee on
Government Assurances (3rd As-
sembly) (October 26, 1966).

4th Report of the Committee ob
Government Assurances (3rd As-
sembly) (October 25, 1966).

8th Report of the Committee on
Subordinate Legislation (Novem-
ber 23, 1966).

Orissa
2nd Report of the Committee on Peti-
tions (September, 1966).

Pondicherry

2nd Report of the Committee on
Delegated Legislation (2nd Assem-
bly) (February 4, 1967).

3rd Report of the Committee on
Delegated Legislation (2nd As-
sembly) (February 4, 1967).

2nd Report of the Committee on

Government Assurances (2nd As-
sembly) 1966-67 (December 27,
1966).

Report of the Committee on Pri-
vileges—“Theseeya Oil” Case (De-
cember 12, 1966).

Punjab
7th Report of the Committee on Gov-
ernment Assurances 1965-66 (Vi-
dhan Parishad) (April, 1966).

8th Report of the Committee on
Government Assurances, 1966-67
(Vidhan Parishad) (1967).

6th Report of the Corimittee on
15;161)7C;rdinate Legislation (April 4,

Rajasthan

4th Report of the Committee of Pri-
vileges relating to Privilege Mo-
tion raised by Shri Satish Chander
Agarwal (3rd Assembly) (1966)**.

*Report in Marathi.
$¢Report in Hindi.
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sth Report of the Committee of
Privileges on the Motion of Privi-
leges raised by some Members re-
mis-répresentation of the speech
made by a Minister in the Assem-
bly (3rd Assembly) (1966)%.

6th Report of the Committee on
Petitions (3rd Assembly) (1966)*

11th Report of the Committee on
Subordinate Legislation (3rd As-
sembly) (1966)*.

Uttar Pradesh

13th Report of the Committee on
Government Assurances—relating
to Assurances given in 1963 (1966).

5th Report of the Committee on
Subordinate Legislation (3rd As-
sembly) (September 10, 1966)*.

6th Report of the Committee on
Subordinate Legislation (3rd As-
sembly) (1966)*.

Report of the Rules Committee (as
amended by the Rules Committee
1966-67) (1966)*,

UK
House of Commons:

Report of the Committee for Privi-
leges on the Petition of the Irish
Peers together with cases of the
Petitioners etc. (July 5, 1966).

1st Report from the Select Commit-
tee on Broadcasting, etc. of Pro-
ceedings in the House of Commons
(August 8, 1966).

1st Report by the Select Committee
on Televising the Proceedings of
‘;hgg%-louse of Lords (February 28,

1st Report from the Select Commit-
tee on Statutory Instruments, Ses-
sion 1966-67 re. the Alexandra Park

and Palace Order 1966, the Build-
ing (First Amendment) Regula-
tions, 1965 (May 24, 1966).

2nd Report from the Select Commit-
tee on Statutory Instruments, Ses-
sion 1966-67 re. the Overseas Ser-
vices (Pension Supplement) (Spe-
cial Provisions) Regulations etc.
(July 26, 1966).

4th Report from the Select Commit-
tee on Statutory Instruments, Ses-
sion 1966-67 re. the London Trans-
port (Alteration of Wages Grades
Pension Schemes) Order 1966 (Feb-
ruary 16, 1967).

5th Report from the Select Commit-
tee on House of Commons (Ser-
vices)—Session 1966-67—Accounts
of the Refreshment Department for
1966 (November 1, 1966).

Tth Report from the Select Commit-
tee on House of Commons (Ser-
vices) —Session 1966-67—Commons
Inner Court and the Cloisters (Nov-
ember 22, 1966).

8th Report from the Select Commit-
tee on House of Commons (Ser-
vices)—Session 1966-67—Proposed
Use of New Library Accommoda-
tion (November 22, 1966).

9th Report from the Select Comsnit-
tee on House of Commons (Ser-.
vices) —Session 1966-67—House of
Commons Telephone Services
(March 7, 1967).

11th Report from the Select Com-
mittee on House of Commons (Ser-
vices)—Session 1966-67—Refresh-
ment Department, House of Com-
mons (March 13, 1967).

1st Special Report of the Select Com-

mittee on Agriculture, Sessi
1966-67 (1967).gn » Session

*Report in Hindi,
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2nd Special Report of the Select
Committee on Science and Techno-
logy, Session 1966-67 (1967).

5th Special Report from Select Com-
mittee on Science and Technology
—Session 1966-67 (April 19, 1967).

House of Lords

5th Report from the Special Orders
Committee of the House of Lords—
Session 1966-67 (July 27, 1966).

Special Report of the Select Com-
mittee of the House of Lords on the
Tees Valley and Cleveland Water
Bill (1967).

U.S.AA.
Senate

Final Report of the Joint Committee
on the Organization of the Congress
together with Supplemental and
Additional Views. (1966).

II.—ARTICLES

General

Elections in a Confessional Democra-
cy by Michael W. Suleiman (Jour-
nal of Politics, February, 1967, pp.
109—128).

Growth and Working of Parliamen-
tary Institutions by R. C. Pradhan
(Afro-Asian and World Affairs,
vol. 3 No. 4, pp. 329—337).

Inter-Parliamentary Union by S. L.
Shakdher (Journal of Constitu-
tional and Parliamentary Studies,
January—March 1967, pp. 28—41).

Legislative Research and Informa-
tional Services at the State Level
by Phyllis 1. Dalton (Journal of
Constitutional and Parliamentary
Studies, July—September 1967, pp.
23—26).

t

Parliamentary Committees Ensure
Success of Democracy by M. Patta-
bhiram (Hindu, August 15, 1967).

Precedents in the House of Lords
and the Doctrine of ‘Prospective
Overruling’, in the United States
of America and India by P. S.
Atchuthan Pillai (Supreme Court
Journal, May 1967, pp. 79—83).

Slender Majority in Legislatures
(Bhavan’s Journal, October 8,
1967, pp. 37—40).

The Framing of Laws by B. G. M.
(Indian Express, June 6, 1967).

The Inter-Parliamentary Union and
Patterns of World-Wide Parlia-
mentary Cooperation by Andre De
Blonay (Journal of Constitutional
and Parliamentary Studies, July—
September 1967, pp. 7—14).

The Theory and Practice of Parlia-
mentary Opposition I & II by J.
Bandhopadhyaya (A.I.C.C. Econo-
mic Review, May 15, 1967, pp. 5—9,
16 and June 1, 1967, pp. 11—15).

Two-Party System—A Critique by
V. B. Karnik (Swarajya, Annual
Number 1967, pp. 77—79).

What is Party system? by Gordon
Smith (Parliamentary Studies,
April, 1967, pp. 20—28.)

Australia

How Parliament Works in a Demo-
cracy: Voting is Compulsory in
Australia (Hindustan Times, July
2, 1967).

Canada

Emergency Adjournment Motions in
the Canadian House of Commons
by Lucien Lamoureux (Parlia-
mentarian July 1967, pp. 129—132),
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How Parliament Works in a Demo-
cracy: Property Qualifications in
Canada (Hindustan Times, July
23, 1967).

France

How Parliament Works in a Demo-
cracy: Less Powers for French As-
sembly in 5th Republic (Hindustan
Times, July 15, 1967).

The French Parliament by Malcolm
Anderson (Parliamentarian, April
1967, pp. 56—469).

India
Committees

Estimates Committee of Lok Sabha
by A. C. Guha (Journal of Con-
stitutional and Parliamentary Stu-
dies, January—March 1967, pp. 4—
16).

Functions of the Public Accounts
Committee by R. R. Morarka (Eco-
nomic Times, May 28, 1967).

Parliamentary Committees—(I) Con-
trolling the Bureaucracy, and (II)
—LCase for Wider Powers by R. K.
Khadilkar (Times of India, August
8 and 9, 1967).

Parliamentary Surveillance of Ad-
ministration—The Role of Financial
Committee by N. N. Mallya (Jour-
nal of Constitutional and Parlia-
mentary Studies, July—September
1967, pp. 15—21).

The Committee on Public Undertak-
ings by D. N. Tiwari (Lok Udyog,
July, 1967, pp. 51—53; Current
Events, July, 1967, pp. 50—52).

The Estimates Committee: Scope for
Wider Role by A. C. Guha (Finan-
cial Express, May 23, 1967).

Crossing the floor & Defections

Crisis of Confidence at the Root of
Defection by Arun Chandra Guha
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(Amrita Bazar Patrika, September
15, 1967).

Crossing the Floor by Amar Nath
gidgsal?nkar (Indian Express, June
, 1967).

Crossing the Floor: A Cure of Mala-
dy? by Y. S. Parmar (Sunday Tri-
bune; September 17, 1967).

Crossing the Floor: Ethics and Moti-
vations by J. B. Kripalani (Times
of India, July 25, 1967),

Crossing the Floor Is a Symptom
Not a Disease by P. N. Sapru
l(gfggiusthan Standard, June 19,

Crossing the Floor: Threat to Demo-
cracy by C. C. Joseph (Hitavada,
August 23, 1967).

Defections & Democracy—I & II by
K. K. Rangole (Nagpur Times, Sep-
tember 12 & 13, 1967). )

Defection-Disease and Cure by Ma-
hindra Narayan (Indian Nation,
August 8, 1967).

Defectors and Our Democracy: A
Symposium (Hindustan Times, July
31, 1967).

Ethics of Crossing and Double Cros-
sing the Floor by Thakur Sen Negi
(Tribune, October 5, 1967).

In Defence of Floor Crossings by
Govind Narain Singh, (Tribune,
September 11, 1967).

Need for Checking Political Turn-
Coatism by S. R. Kumar (Deccan
Chronicle, August 2, 1967).

Politics of Defection by C. S. Pandit
(Sunday Standard, July 30, 1967).

Self Before Nation: Tragedy of Trade
in Turncoats by Inder Jit (Tribune,
July 25, 1967).

The Politics of Defection by Rajin-
der Puri (Hindustan Times, August
10, 1987).
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The Problem of Turncoat Legislators
by R. R. Diwakar (Amrita Bazar
Patrika, April 5, 1967).

This Business of “Crossing the Floor”
by Nirad C. Chaudhuri (Hindus-
than Standard, August 7, 1967).

What is to be done about Defection
by Jai B. P. Sinha (Mainstream,
August 19, 1967).

Disselution of Legislatures

Dissolution of the Legislature—I and
II by A. G. Noorani (Indian Ex-
press, August 9 and 10, 1967).

Elections

Economic Significance of General
Elections by P. R. Brahmananda
(United Asia, May-June 1967, pp.
157—167).

Is Mid-Term Election a Solution by
A. C. Guha (Amrita Bazar Patrika,
August 6, 1967).

1967 General Elections: An Analysis
by E. P. W. da Costa (Social Ac-
tion, May-June 1967, pp. 151—157).

Governors: their Role & Powers

Governor and Dissolution of the As-
sembly by D. N. Banerjee (North-
ern India Patrika, August 23, 1967).

Governors and Upper Houses by N.
C. Chatterjee (Hindustan Times,

August 6, 1967).

Governor’s Powers Analysed-Sum-
moning, Prorogation and Dissolu-
tion (Pioneer, August 6, 1967).

Ministerial Advice and Governor's
Discretion in Dissolution of an As-
sembly by B. K. P. Sinha (Journal
of Constitutional and Parliament-
ary Studies, July—September 1967,
pp. 1—6)-

Role of Governor in Choosing Chief
Minister by Sri Prakasa (Tribune,
September 4, 1967).

Legislatures: their Powers, Privile-
ges, Procedure & Presiding Officers

Appointee “Chairman of the Legis-
lative Council”: His Precise Status
by B. V. Baliga (Journal of Consti-
tutional and Parliamentary Studies,
January—March 1967, pp. 17—27).

Aversion to Codification of Privile-
ges: Transitory Provisions Cannot
be Permanent by Dr. L. M. Singhvi
(Statesman, August 29, 1967).

Legislative Powers of States by P. S.
Pachauri (Pioneer, April 30, 1967).

Mr., Speaker by A. G. Noorani (In-
dian Express, April 7, 1967).

Motion of Thanks: When Two Houses
Differ by Pitamber Das (Sunday
Pioneer, April 16, 1967).

Parliamentary Questions by B. B.
Tewari (Journal of Constitutional
and Parliamentary Studies, July—
September 1967, pp. 37—55).

Parliament’s Legislative and Consti-
tuent Powers by S. Mohan Kumara-
mangalam  (Patriot, March 31,
1967).

Powers and Privileges of Our Legis-
latures by Sesha Iyer (Deccan
Herald, April 20, 1967).

Privileges of Legislatures by B. G.
M. (Indian Express, July 21, 1967).

Privileges of Press and Parliament by
R. C. S. Sarkar (Journal of Consti-
tutional and Parliamentary Studies,
January—March, 1967, pp. 42—58).

Rajya Sabha: Its Powers and Posi-
tion by S. S. Bhalerao (Journal of
Constitutional and Parliamentary
Studies, April—June 1967, pp. 61—
).

Should M.Ps. Privileges Be Codifled
by M. Pattabhiram (Hindu, April
20, 1967).
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The Power of Parliament to Amend-
the Constitution by S. Mohan Ku-
maramangalam  (Supreme Court
Journal, April, 1967, pp. 47—58).

The Rights and Privileges of Mem-
bers of Legislatures by Santosh
Kumar Banerjee (Northern India
Patrika, March 5, 1967).

The Rights and Privileges of Our
Legislatures by C. P. Sesha Iyer
(Deccan Herald, April 20, 1967).

The Role of Parliament during the
Emergency by P. Parameswara Rao
(Journal of Constitutional and
Parliamentary Studies, April—
June 1967, pp. 53—60).

The Speaker and Presiding Officers
in Indian Legislatures by Pitambar
Das (National Herald, March 6,
1967).

The Speaker in India by Sardar
Hukam Singh (Parliementarian,
January, 1967, pp. 9—15).

Parliament and Democracy

Our Parliamentary Democracy in
Operation by K. M. Munshi (Swa-
rajya, Annual Number 1967, pp.
37—39).

Parliamentary Institutions: Need for
Smooth Functioning by Dr. Ram
Subhag Singh (Searchlight, Octo-
ber 5, 1967).

Plea for New Constituent Assembly
by Bibhuti Misra (National Herald,
August 6, 1967).

Political Life Cycle of Lok Sabha
Members by Surinder Suri (Jour-
nal of Constitutional and Parlia-
mentary Studies, July—September
1967, pp. 27—36). ,

The New Lok Sabha by Dr. Ram
Subhag Singh (Indian Nation,
April 17, 1967).

Upper Chamber of Législature by
Sri Prakasa (Indian Nation, Sun.
day Magazine, October 1, 1967).

Parliament and Executive

Administrative  Accountability to
Parliament in India by S. L. Shak-.
dher (Parliementarian, July, 1967,
pp. 133—140).

Checks on Delegated Legislation by
A. G. Noorani (Indian Express,
June 6, 1967).

Parliament, Prime Minister and the
Powers of the President by P.
Kodanda Rao (Hindusthan Stan-
dard, March 8, 1967).

The Ombudsman Hysteria by V. S.
Shukla (Supreme Court Journal,
May, 1967, pp. 84—96).

Parliament and Press

Parliament and the Press by A. D.
Mani (Hitavada, May 23, 1967).

Parliament: View from the Press
Gallery by G. S. Bhargava (Indian
and Foreign Review, June 15, 1967,
pp. 8-9).

Union-State Relations

Centre and States—Centre Cannot
Tamper with State Autonomy by
S. Mohan Kumaramangalam
(Statesman, July 31, 1967).

Centre-State Relations—Limitations
of Autonomy by A. N. Sattanathan
(Financial Express, May 21, 1967).

Future of Centre-State Relations by
D. N. Banerjee (Northern India
Patrika, July 11, 1967).

Union-State Relations under the
Indian Constitution by V. S. Shuk-
la (Lawyer, February 1967, pp.
48—57).
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Italy

Parliamentary Committees in the
Italian Political System by Fran-
cesco Cosentino (Journal of Consti-
tutional and Parliamentary Stu-

dies, April—June, 1967, pp. 1—12).

Japan

How Parliament Works in a Demo-
cracy: The Japanese Diet Can Con-
duct Inquiries (Hindustan Times,
July 9, 1967).

Spain

The New Spanish Constitution by

Manuel Fraga Iribarne (Inter-

Parliamentary Bulletin, No. 1 of
1967, pp. 8—15).

UK.

British Parliament—What It Costs
the People by Charles Praser
(Hindustan Times, July 30, 1967).

‘Crossing the Floor'—Unknown in
British Politics Nowadays by K. S.
Shelvankar (Hindu, August 15,
1967).

Facilities for Members at Westmins-
ter (Parliamentarian, January 1967,
pPp. 20—22). -

Future of Britain’s House of Lords
‘by Cranley Onslow (Hitavada,
July 18, 1967).
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How Parliament Works in a Demo-
cracy: British Parliamentary Sys-
tem Rests on Precedents by Ernest
Atkinson (Hindustan Times, July
30, 1967).

Parliamentary Commissioner or Bri-
tish Ombudsman by Tarapada
Basu (Hindusthan Standard, April
17, 1967).

Parliamentary Democracy in Britain
by V. R. Bhatt (Searchlight, March
13, 1967).

The Parliamentary Private Secretary
by R. K. Alderman and J. A. Cross
(Parliamentarian, April, 1967, pp.
70—176).

Parliamentary Scrutiny: The Select
Committee Device by R. S. Arora
(Public Law, Spring, 1967, pp. 30—
41).

What Future for Britain’s House of
Lords by Cranley Onslow (Leader,
Magazine Section, July 23, 1967).

U.S.A.

The Role of the President and Cong-
ress in the Conduct of Foreign Re-
lations in U.S.A. by S. Gabriel
(Parliamentary Studies, August,
1967, pp. 15—18).
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APPENDIX NI

List of Bills passed by the Houses of Parhmmatmdam&adwgy ;JuPthdsmrqrhepmd 15t Yomuary,
to 30th June, 1967.

Date of Assent
Sl Title of the Bill by the President
No.
1. The Appropriation Bill, 1967 . . . . . e 31-3-1967
2, The Appropriation (Vote on Account) Bill, 1967 . 31-3-1967
3. The Appropriation (Railways) Bill, 1967 . . 31-3-1967
4. The Appropriation (Railways) Vote on Account Bill, 1967 31-3-1967
5. The Goa, Daman and Diu Appropriation Bill, 1967 . . . 3I-3-1967
6. The Goa, Daman and Diu Appropriation (Vote on Account) Bill, 1967 31-3-1967
7. The Rajasthan Appropriation Bill, 1967 . . 31-3-1967
8. The Rajasthan Appropriation (Vote on account) Bill, 1967 31-3-1967
9. The Armed Forces (Special Powers) Continuance Bill, 1967 4-4-1967
10. The Constitution (Twenty-first Amcndmront” Bill. 19€7 . 10-4~1967
11, The Representstion of the People (Amendment) Bill, 1967 . . . 11-4-1967
12, The Mineral Products (Additional Duties of Excise and Customs) Amendment Bill, 1967 12-4-1967
13. The Finance Bill, 1967 . 12-4-1967
14. The Land Acquisition (Amendment and Validation) Bill, 1967 12-4-1967
15. The Essential Commodities (Amendment) Bill, 1967 . . 16-4-1967
16, The Passports Bill, 1967 . . 24-6-1967
17, The Anti-Corruption Laws (Amendment) Bill, 1967 25-6-1967
18, The Companies Tribunal (Abolition) Bill, 1967 27-6-1967




APPENDIX It

Subject-wise List of Bills passed by the State Legislatures during the period 1st
January to 30th June, 1967.

Admin'istration
Andhra Pradesh
*The Andhra Pradesh Stamp (Increase
of Duties) Bill, 1967.
Bihar
(1) Bihar Nagar Palika Sarvarakshan
(Sanshodhan) Vidheyak. 1967.

(2) Bihar Nagar Palika (Sanshodhan)
Vidheyak, 1967.

Haryana

(1) The Punjab Excise (Haryana Am-
endment) Bill, 1967.

*(2) The Punjab Gram Panchayat
(Haryana Amendment) Bill, 1967.

*(3) The Punjab Panchayat Samities and
Zila Parishads (Haryana Amend-
ment) Bill, 1967.

Madhya Pradesh

(1) Madhya Pradesh Shasakiya Sewak
Aniwariya Sewa Navriti ka Vidhi
Manyatakaran Vidheyak, 1967.

(2) Madhya Pradesh Nagar Palika (San-
shodhan) Vidheyak, 1967.
Madras

The Madras District Municipalities (Am-
endment) Bill, 1967.

Muysore
The Mysore State Civil Services (Pre-
vention of Strikes) (Amendment) Bill,
1967.
Uttar Pradesh

*Uttar Pradesh Sthaniya Nikaya (Alpa-
Ralik Vyavastha) (Sanshodhan) Bill, 1967.

245

Manipur

The Manipur Hill Areas (Acquisition of
Chiefs’ Rights) Bill, 1967,
Nagaland
The Nagalanq Excise Bill, 1967.

Tripura

*The West Bengal Security (Tripura-Re-
enacting) Bill, 1967.

Education
Kerala

The Kerala University

(Amendment)
Bill, 1967.

Madhya Pradesh
Madhya Pradesh Shiksha (Sanshodhan)
Vidheyak, 1967.

Jawaharlal Nehru Krishi Vishwavidya-
laya (Mandal ke liye Katipay Sadasiyon
ke Nam Nirdesh ka Manayatakaran)
Vidheyak, 1967.

Finance
Andhra Pradesh

(1) The Andhra Pradesh Appropriation
(Vote on Account) Bill, 1967.

(2) The Andhra Pradesh Appropriation

Bill, 1967.
Bihar
(1) Bihar Viniyog (Sankhya 2) Vidhe-
yak, 1967.
(2) Bihar Viniyog (Sankhya 3) Vidhe-
yak, 1967.
Gujarat
(1) The Gujarat Contingency Fund

(Amendment) Bill, 1967.

(2) The Gujarat Appropriation (Vote on
Account) Bill, 1967,
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(3) The Gujarat (Supplementary) Ap-

propriation Bill, 1967.
Haryana
(1) The Haryana Appropriation Bill,
1867.

(2) The Haryana Appropriation (Vote on
Account) Bill, 1967.

*(3) The Punjab Passengers and Goods
@ Taxation (Haryana Amendment)
Bill, 1967

(4) The Haryana aAppropriation (No. 2)
Bill, 1967,

%) The Punjab Land Revenue (Hary-
® anae Am)endment and Validation)
Bill, 1967.

Kerala
(1) The Kerala Appropriation Bill, 1967.

(2) The Kerala Appropriation (Vote on
Account) Bill, 1967.

(3) The Kerala Additional Tax on Lands
(Repeal) Bill, 1967.

Madhya Pradesh
(1) Madhya Pradesh Viniyog Vidheyak,
1967.

(2) Madhya Pradesh (Lekhanudhan)

Vidheyak, 1967.

(3) Madhya Pradesh Anusuchit Janjaati
Renii Sahayata Vidheyak, 1967,

Madras

(1) The Madras Appropriation (Vote on
Account) Bill, 1967,

(2) The Madras Appropriation Bill, 1967.

(3) ‘The Madras General Sales Tax (Am-
endment) Bill, 1967.

*(4) The Madras Motor Vehicles Taxa-
tion (Amendment) Bill, 1967.

Mysore
(1) The Mysore Appropriation Bill. 1967.

(2) The Mysore Appropriation (Vot
Account) Bill, 1967, n (Vote on

Punjab
(1) The Punjab Appropriation Bill, 1967.

246

(2) The Punjab Appropriation (Vote on
Account) Bill, 1967.

(3) The Punjab Appropriation (No. 2)
Bill, 1967.

Rajasthan

*(1) The Rajasthan Appropriation (No. 1)
Bill, 1867,

*(2) The Rajasthan Appropriation
2) Bill, 1967.

Uttar Pradesh

(1) The Uttar Pradesh Agpropriation
I(s"I{‘;hird Supplementary, 1966-67) Bill,

(No.

(2) The Uttar Pradesh Appropriation
(Vote on Account) Bill, 1967.

(3) The Uttar Pradesh Appro%riatiun
(Second Vote on Account) Bill, 1967.

(3A) The Uttar Pradesh Contingency
Fund (Amendment) Bill, 1967.

*(4) The Uttar
Bill, 1967.

Himachal Pradesh

(1) Himachal Pradesh  Appropriation
Bill, 1967. (Bill No. 1 of 1987).

(2) Himachal Pradesh A
Bill. 1967 (Bill No. 2 of 1967).

Pradesh Appropriation

priation

Manipur
(1) The Manipur Appropriation Bill,
1967.
(2) The Manilglr Appropriation (Vote on
Account) Bill, 1967,
(3)

The Manipur Appropriation (No. 2)
1967,

'y

(4) The Manipur Appropriation (No. 8)

Bill. 1967.
Nagaland
Nagaland Sales Tax Bill, 1966.

The Nagaland Finance (Saies Tax)
Bill, 1966.

The Nagaland Petroleum and Petro-
leum Products including Motor Spirit
and Lubricants Ta:ation Bill, 1967.

(1
(2)

(3)

Pondicherry

(1) The Appropriation (No. 1) Bill, 1967.
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(2) The Appropriation (Vote on Ac-
count) Bill, 1967.

(3) The Appropriation (No. IT) Bill, 1967.

Tripura
(1) The Appropriation (Voke on Ac-
count) Bill, 1967.

(2) The Appropriation (No. 2) Bill,
1967.
(3) The Appropriation (No. 3) 'Bill, 1967.

Health and Heusing
Gujarat

‘vhe Bombay Medica] (Gujarat Amend-
wment) Bill, 1967.

Land and Agriculture
Andhra Pradesh

(1) The Andhra Pradesh Sugarcane (Re-
gulation of Supply and Purchase)
Amendment Bill, 1967,

*(2) The Andhra Pradesh (Andhra
Area) Tenants and Ryots Protection
(Amendment) Bill, 1967,

*(3) The Andhra Pradesh (Andhra
Arnea) Estates Abolition and Conver-
5191:51 into Ryotwari) Amendment Bill,
1967.

Bihar

Bihar Kashtakari Vidhi (Sanshodhan)
Vidheyak, 1967.

Haryana

(1) The L.and Acquisition
Amendment) Bill, 1967.

*(2) The Pepsu Tenancy and Agricultu-
rséwl.an (Haryana Amendment) Bill,
1967,

*(3) The Punjab Security of Land Ten-
i};ﬁg'? (Haryana Amendment) Bill,

(Haryana

Madhya Pradesh

(1) Madhya Pradesh Bhoomi
Yojng Vidheyak, 1967.

(2) Madhya Pradesh Bhoo Rajasav
Sanhita (Sanshodhan) Vidheyak, 1967.

Sudhar

2899 (C) LS—16

(3) Bhoomi Archan (Madhya Pradesh
tatha Bhoomiyun ke Archan ka Vidhi
Manyatakaran) Vidheyak, 1967,

Mysore

The Mysore L
B¢ aaysore Land Reforms (Amendment)

Legal

Bihar

Bihar Akasmikats Nidhi
Vidheyak, 1967 -8 Midhi  (Sanshodhan)

Kerala
The Kerala Gift Goods (Unlawful Pos-

session) Bill, 1967

Madhya Pradesh

Dandh Vidhi Sanshodhan (Madhya Pra-
desh Samshedhany Vidheyakf 196'1'.Ya :

Parliamentary Affairs

Madhya Pradesh

(1) Madhya Pradesh Vidhan Sabha An-
harata Niwaran (Sanshodhan) Vid-
heyak, 1967.

(2) Madhya Pradesh Mantri Waytan

tatha Bhata (Sanshodhan) Vidhe-
yak, 1967,

Madras

The Madias Legislature (Prevention of
Disqualifieation) Bill, 1967.

Social

Kerala
The Prohmbition (Amendment) Bill, 1967,
Madras
The Madras Prohibitior (Amendment)
Bill, 1967.
Transport and Communication ‘
Bihar
Bihar Parisar aur Gadi (Adhigrahan)

" Vidheyak, 1067.



APPENDIX 1V
Ordinances issued during the period 1st January to 30th June, 1967.

SL Subject Date of Date on Date of Remarks
No. promulga- which cessation
tion laid before
the Houses
I 2 3 4 5 6
UNION
1 Tha Land Acquisition (Amcndment and Va-
lidation) Ordinance, 1967 . . 20-1-1967 18-3-1967 Replaced by
12 zislation.
2 Tha Representation of the People (Amend-
ment) Ordinance, 1967 . 28-2-1967  18-3-1967 Do.
3 The Anti-Corruption LaWs (Amendment)
Ordinance, 1967 . . 5-5-1967  22-5-1967 .. Do.
4 The Passports Ordinance, 1967 . . 5-5-1967  22-5-1967 .. Do.

ANDHRA PRADESH

The Andhra Pradesh Sugarcane (Regulation
of Supply and Pnrchase) Amendment Or-

dinance, 1967 . . 4-2-1967  23-3-1967 3-5-1967
BIHAR

1 Bihar Nagar Palika (Dwmya SanshOdhnn)
Adhyadesh, 1967.

2 Bihar Kashtakari Vidhi (DwmyaSa.nshodhan)
Adhyadesh, 1967. .

27-4-1967  30-5-1967  10-7-1967

24-4-1967  30-5-1967  10-7-1967
3 Bihar Nagar Palika (Dwmyt Sanshoclhan)
Adhyadesh, 1967 . 27-4-1967

4 BlharAkasmnkataNxdhi(TnnyaSanshodhan)
Adhyadesh, 1967.

30-5-1967  10-7-1967

11-5-1967  30-5-1967 10-7-1967

s BiharParisar Aur Gaadi Adhyadesh, 1967 .  25-5-1967  30-5-1967  10-7-1967
6 Bihar Motor Gaadi Kraropan (Sanshodhm)
Adhyadesh, 1967. . . 25-5-1967  30-5-1967  I10-7-1967
GUJARAT

The Bombay Provincial Municipal Corpora-

tions (Gujarat Amendment) Ordinance,

1967 . . . . © - . I3-1-1967  1I-7-1967 Replaced by
legislation.
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2 3 4 s 6
KERALA
The Kerala Essential Services (Mamtenance)
Ordinance, 1967 - - . . 22-12-1967  16-3-1967
The Prohxbmon (Arnendmcnt) Ordmance,
1967 - 27-4-1967  19-6-1967 Replaced by
legislation.
The Kerala Umverslty (Amendment) Otdl-
nance, 1967 . 27-4-1967  19-6-1967 .. Do.
The Cochin Abkari (Extension and Amend-
ment) Ordinance, 1967 . . 10-5-1967  19-6-1967 .e Do.
The Kerala Stay of vactxon Proceedlngs Or-
dinance, 1967 . . 19-5-1967  19-6-1967 Do.
The Unregistered Cashewnut Factones Pro-
hibition Ordinance, 1967 . i5-6-1967  20-6-1967 Do.
MADHYA PRADESH
Madhya Pradesh Nagar Pahka(Sanshodhan)
Adhyadesh, 1967 . 26-1-1967  27-3-1967 Do.
Madhya Pradesh Shasakiya Sewak Aniwariya
Sewa Nivriti ka Vidhi Manyatakaran Ad-
hyadesh, 1967 . . . 10-2-1967  27-3-1667 Do.
Madhya Pradesh Atiawashyak SeWa Sandh- ’,
aran Adhyadesh, 1967 10-2-1967  27-3-1967 3-5-1967 Do.
Bhoomi Archan (Madhya Pradesh Sansho-
dhan tatha Bhoomiyun ki Archan ka
Vidhi Manyatakaran) Adhyadesh, 1967 2§-2-1967  27-3-1967 Do.
Madhya Pradesh Mantri Waytan tatha Bhatta
(Sanshodhan) Adhyadesh, 1967 . 29-4-1967 3-7-1967 Do.
Madhya Pradesh Adhyaksh tatha Upadhyak-
sh (Waytan Avam Bhatta) Sanshodh
Adhyadesh, 1967 . . . 1-6-1967 3-7-1967 Do.
MYSORE
The Mysore Land Reforms (Amendment)
Ordinance, 1967 . . 1-1-1967 7-3-1967  28-4-1967 Do.
The Mysore Civil Services, (Prevention of
Strikes) (Amendment) Ordinance, 1967.  25-I-1967  21-3-1967 2-5-1967 Do,
PUNJAB
The Punjab General Sales Tax (Anu:ndment)
Ordinance, 1967 - . 21-6-1957 .
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2 The Punjab Land Revume (Amendment)
Ordinance, 1967 .

3 TheEast Punjab War Awards (Amenclmmt)
Ordinance, 1967 . .

¢ The Punjab Professions, Trades, Calling
and En;:)tl'mut }I‘?mon (cheahng) *
Ordinance, 1967 .

5§ The Land Acquisition (Pun;ab Amcndment)
Ordinance, 1967 .

24-6-1967

28-6-1967

29-6-1967

29-6-1967

.
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